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PART ~WIL, POSTS.AND TELEGRAPHS AND DEFENCE SERVICES 
• Fmancial reJ8UltB oj Ike uear.-The following table compares the original and 

final grants and t'PpropriatioDS with the actual expenditure for the year :-

E%peDditure oharged to Revenue (voted) • 
kpenditure oharged to Capital (voted) 
DJabwwament of LoaDs and Advanoea (voted) 

Total (voted) , • 

~ oharged to Revenue (~ 
Expead.iture oharged to Capital (~ 

Total(~ 

Total expenditure oharged to Bevenue 
Total expenditure oharged to Capital 
Total dia~ of Loaua and AdvaDoea 

0rigiDaI . Final AotuaJ 
grant or grant or expendi. 

appropriation appropriation ture 

(In lakbs of rupees) 

48,2'1 64;17 ",19 
8,21 . 4,70 4,62 
8,61 32,08 34,01 

60,09 I,OO,9G 92,72 

3,42,24 4,81,21 4,77,89 
11,96 66,39 69,18 

3,80,20 6,46,80 G,37,06 
7 6 7 

a.60,J'7 6,46,86 G,37,12 

3,90,Gl 6,",38 6,32,08 
'21,17 70,09 63,68 
8,68 32,14 34,08 

4.10.36 1,47,61 6,29,1' 

There was thus a total saving of Re. 17,77 lakhB Q{ 2.74 pet' cent over the 
final grant. I 

The following table oo'mpa1'88 the paroentage of savillp . (~) or ex~ (+) 
oompared to the final provision in the main sections of the budget for the last 
five years :-

Expenditure oharged to Revenue +3·18 +O·d +6·38 +13·20 -2·" 
Expenditure oharged to Capital _ -6.~ --87·60 +61'61 -4-89 -9·16 
Diabunement of Loaaa and AdY'8D.088 • -7·86 -9·96 -4·26 +12-73 +6·M 
CombiDed peroentap +2'61 -0-13 +10·89 +11'01 -2--" 

• , 
As against a total exoeas of Re. 53,93 lakhs over the final grant in 1943·44 

there is a saving of Ra. 17,77 lakhs in the final grant for the year under review_ 
The eX0888 over the origiDal appropriation is Be. 2,09,.a lakhs against Ra. 2,17,16 

• 



lakba in 1943-44:. Of this the Defen08 Serri088 aooounted for Ra. 1,63,37lakhs. The 
sa.viDg in the final provision is the net result of a saving of Ra. 19,70 lakhs under 
4Civil' and of Re. 20 lakhs under Posta and Telegraphs, partly oounterbalanced by 
.an 6%0888 of B.s. 2.13 lakhs in the Defenoe estimates. 

2. Ja the foDOwi1g <BSeS,. ao6ual ~ exoeecW 661 gt'&Il18 voted by the 
Legislature :- . f 

Item . Name of -.1'8oDt 
No. 

" 
, 

FiDal 
grant 

Ra. 
1 I'-LePllative Aewmbly 'and ,lAgia1a.fige. At-

88mbly 1>epa.rt1}l8nt. • • • • 7,03,000 

• 

'1,80,182 
2 19-Department of~ Eduoaticm, Heal"" and 

Lauds . .• 0\ 11,.7,.000 11,.82,169 
3 21-FinaDoe Department • 12,13,999 12,28,316 
~ 2tf-Food Dep&rtment. •. 33,35,000 33,35,151 

.. 6. 27--08Dt1al Board flfBeveuue 1'1,80,000 12,82,111 
6 34;-Portoe . .Dd PilotlCe . •. .,83,000 29,70.584 
7 36-YchthOU8811 aDd ~tehipa 8,87,000 10,07,880 
8 38 -8w48J'ofIndia ~ .' 3t,D,GOO- 4st,GI,lI8 
9' 'I-Anlillology .; 11,81,800 'IJ,t'I,_ 

10 '2-)(eteQroloa7. 28,39,000 26.".221 
11 ,6-PubUo HeeWl • . . . • 21,31,000 21,M,828 
It' '7-Agrioulture. .' . . . . 1,30,",000 1,70,CK,17' 
13 4.8-Imperial OomlDil of Apioultur.a"BaE.EiNb 11.11,80& 1:a,8l,.l1? 
14: M-AviUicm. • •• • 62,16,000 62,66,," 
(5 Ss.-:-lD:tereBt Free AdvauOee; • • . 18,63,99,000 20,29,95,904. 
IS' . 83-. Loau.aa.d. Ad ..... beariDam: .1.,Hi7',OOO 13,71,21,882 
17 7Sb-TndiNlP08tiI aDd.- TeJe&a.pha---._._. Sua-

pense ~ met fromlWnnue). .. 1,000 '7,82.866 
'~ ~ ~.. 

. The re&8OJ1S for the tttC688e8 are briefly explained below:-

Ra. 
, 

27,10 

19.808 
",318 

261 
22,111 

7,184 
1~880 

18,-.tIS -. ',HI 
38,828 

88,81,17' 
~17 

60,", 
1,75,96,", 

17,'7,882 

''1,81,.886 

lee.,. 1.~M.Mnly ezp8ltdit~ OA the ~. of Members due to unexpected 
l~g~r attendap.oo dur~'a.utumn and budget.8888i.ons. 

lit_ g.-Vainly ad~ment in the: year of the oost of 08riain mior06 lming equip-
ment received,m t9l:previous year and unforeseen. expenditure in OOllDeOtion with 
the bJd.ia.n ~c Hisaion to the "UaiW- JrilJ8dOm and the United States of 
4merica.,proviejon fQr which was made uader .Grant No. 71-lfisoeJ1aneous. 

Item 3.-lL,inly unexpoo~ expenditure incurred on the Indian delegatien 
to the IntAmlatiopal Monetary Conferen~ Ut. the Uni~ States of America. . 

1f6n 4.-Pettyexcess. , 
Item 5. -Additional provision for :war and travelling allowanoes of touring 

011061'8 proV'ed shoo as accurate deta.i1s· were not available. 
Item 6~-Petty excesses under varl\rM1s;hNods. 
Item 7:-Mainly' increased ooDtrl~n to 'the General Beuer,e' Pond owiDa 

to larger ~pt £rem. light-i-.· than' &ntioipated &om Home-Trade veasel8 ana 
~ber shipe 'eAt«ins lAd.n prtJa. .. : , , 

I.tBm s.-Mainly: eINJleOu.s debit of the-~. ef- paper to thiit grant instead· of 
to grant No. 70--8tationery and PrintiDg whicll is "ing adjusted partly in 1940 .. 46 
andpa.rtlyin 1~47. : 

Item 9.-ltf.ainly 11haaticipated adjust~ of certain charges relating 00 the 
pMvioUB year. 



3 
. Item to.-Mainly shori recovery from the DMenoe Setrioes on acoouBi d , 

deteOrologicaJ facIlities which, m being adjusted iR '1945,,46. 
Item 11..:--Mainl'Y 8'rn.aller recoveries from the' Defence Services on acoount of 

~urtailment of the programme of work in the Blood !Jank. 
Item 12.-Mainly larger transfer to the Sugar (Temporary Excise) Fund owing 

to unanticipated inorease ill oolleotions of Sugar (Temporary Excise) Duty. 
]flem l3.-Estimate for Supply of publications et·c. frOm the Uni~ ~dom 

proved low owittg to uncertainty of supplies. 
IWIn l4.-Mainly postponement of recoveries from. the United States Air 

Foroos of el.ecr'-w-ieity and water charges owing to delay in settlement of details. 
Item l6.-Flxpenditure on the purcbse of Sudan cotton on behalf of Indian 

importers erroneously adjusted in. the first iBstance under 'Suspense' iDstead of 
Wlder this head. Readjustment made too late for provision of funds. 

Item l6.--Mainly unanticipated increased loan to the Canteen Stores Depart-
ment consequent on expa.RSion of its activities partly offset by non-receipt of debit 
G1 account Of Silk Expansion Suhe'nle. 

Itt,m li.-Mainly excessive purcha.aes chie'fly to me6t the demands of the 
War Depa.rt'ment and the requirement& of work6 cauied out under the Telecommu-
niea.tion Development SCheme, partly offset by savings in the "M8rIlufoot1ll'e Sus-
pense AccoWlts" of the Alipore and Jubbulpore Workshops and the Bombay Tele-
phone Workshop due to more outturn than antiCipated. 

We l'6QI&Iftmend that the necessary excess grants b& voted by the Legislative 
Aaeembly. 

3. Mi1Wle8 of PrCH!Aedifl48.-We append lhe Minuies oft.he prooeediBgs which We 
ode&ire, as uaual', to be Ng&rded &8 part 01 our Report. In the followiag puagrapha 
. we refer ODly to some of the more importBrnt questions consideJred in the COUl"8e of 
~ur exaaination of tDe Accounts. \.' 

4. Budgeti1tl/ aM' Oontrol.-We have had occasion to comment more than once 
-recently on' the deterioration during the war yea.rs in the peace'J.me standards of 
budgeting and control. We regret to note that there has been no material improve-
meat in this respect in the year under review. There have been voted . excesses 
under 17 grants involving Bs. 3~OO,48,288 age.Mtst 15 grants involving Ra. 3,62,64,208' 
in the previoUs year. The Dumber of suppleIJlelltuoy demands.. during the year 
·lIas riseR to 56 .. d tile amoUld to Ra. 4O.86erores compared with Da demaDds for 
Ba. 24.58 ClO1'e8 in the previous year. On t1t.e Civil side (e-xcluding the P. II, T. 
-estimates) the pe~ of exoel8e8over the original gra.nit.has heen higher than 
ill the previous year under bot». Toied and nOD-voted heads. There has a1so been 
a drop in the peroent.age of the savings &urrendereci and an increase in ihe percentage 
-of UJiSurrendered savings to the total· grant which has risen steeply .il<> 22.96 per cent 
.ag6iDst 10.03 per cent ill the previous~, which was in itself a disconcertingly high 
figure compared with the ea.rli.er ye&l'8. In one or two respects h.owever theIe 
has been & alight improvemeni. The number of unneeesaa.ry supplementary d6Jll8llds 
Bas dropped to five compared with seven in 1943-44 and the number of exoesaes 
-over the final non-voted a.ppropriations bas also registered a substa.ntieJ drop. Evea· 
'though we reajse that the uncertain condi1ions created by the war a.ffected the trans-
actions of the year under review, as it a.ffeoted the tra.nsactions of the e&'l"lier yeaTS, 
·.aad we note the conclusion of aadit tha.t taking the exceptional &nd uncertain 
~tions of war time inio account the budgeting a.nd oontI-ol of· expenditure may be 
-considered to have been on the whole satiafaetory, we are still net aa.tisfied witih 
the position. We dealt &t ~me length in our report last year about the need to 
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mprove the sta.nd..ards of control in the matter or budgeting, the formulation or 
lupplementary demands and the surrender of· a.nticipated. savings. The defoots 
~o whioh we then drew attention have more or less continued in the year under re--
neW', aad we should like to repeat the reoommendations we made last year. Now-
~hat the war is over, we trust that energetio a.ction will be tak~ to seoure the res.. 
,oration of peace-time standards and that in future reports we sh8Jlhave no oocasion 
;0 repeat the same oom plaints. I 

5. Unantitipated credits.-We suggested last year that the Fimt.nce Department 
Ihould examine, in consultation with the Auditor General, the feasibility of adopting. 
lihe English system of aocounting for recoveries of expenditure. We w~re informed 
that as a result of this examination it had been decided that the English system 
was not suitable for Indian conditions. The main objections to the English system 
were that the olassifioation of recoveries partly as revenue and partly as reduction, 
of expenditure on the merely accidental basis ot how provision had been included 
in the budget was not scientific and that such olassification would distort the statis-
liical picture over a period of years. While we appreciate the fO'l'OO of these objec-
Ii ions, we feel that the existing arrangements, under which an unforeseen recovery 
places in -the -hands of the spending authority additional funds for expenditure to. 
which the positive assent of the Legislature 'has not been taken, are very unsatis-
ractory from the point of view of parlia.mentary control over expenditure .. JV e-
suggest that the question should be further considered with a view to the removal' 
of this grave defect. 

6. Oapital Outlay on &lIhTUUJ connected with tke War.-We reviewed the account.. 
of the various Capital schemes sta.rted during the war to fa.oilitate production of war -
8Uppli~ or control the prodUction, import or distribution of certain essential com-
modities, or commodities in short supply, for maintaining the economy of the country. 
The total outlay on these 80bemes to the end of 1944-45 amounted to nearly Re. 271 
crores of which a little over Re. 258 cror68 had been recovered. We were informed 
that most of the 80hemes had been or were iri the process of being wound up. A .. 
considerable sums are outstanding in the accounts on account of these schemes, we 
suggest that special steps should be taken to review all the schemes which are stiIJ, 
open and to close such of them as are not necessary in existing conditions as early 
as possible. 

7. Debit8 far IJ'UppUU and 8trvice8.-During our examination of the appropria 
"tion accounts we came acr~ a large number of cases in which flnalsavingB had been-
explained. 88 due to the non-receipt of debits for supplies by other departments-
In this connection we suggested last' year the adoption of the practice of making 
provisional payments to the supplying deparlim.entAl. We understand that this-
suggestion has been accepted in the case of supplies made 1f the Railways, whose 
&CC01lIl't8 close relatively early after the end of the financial year, and that it has not; 
been considered _ necessa.ry to adopt it for other depa.rliments as their acooun.ts. 
are kept open for some months after the close of the financial year. We do not 
propose to reopen this question but we are left with the impression that the depart-
ments receiving the supplies or services do not maintain sufficiently close liaison with. 
the supplying departments in this matter. While it is" the duty of the supplying 
departments to arrange for the prompt raising of debita against the receiving depart-
ments, it is in our view equally the duty of the latter, 88 part of their control of ex-
penditure of the funds placed at their disposal, to remind the servllg departments. 
And see that debits are received in time. We feel that if a close liaison is main-
tained between the supplying and receiving departments, there should be rewer 
cases -of lapses due to non-receipts of debits and we suggest that this 8hould be-
brought to the notice of all departments. 

8. Delay in the di8posal of audit objectiona.-We commented last year on the-
delay on the part of executive authorities in dealing with audit notes and objections. 
We regret to notice that there has been no improvement in this respect 8ince tbeD 
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We have suggested. elsewhere that in the case of the ·Central Public Works Depart-
m.ent an officer of the Audit Department and an officer of the rank of a. Superintend. 
ing Engineer should tour the vaious offices and expedite the disposal of the outstand-
ings. We understand that the position is no better in the Posts and T~legraphs 
Department and we suggest that the feasibility of taking. similar action in that 
department Should also be considered. The early clearance of these arrears should 
be treated as a matter" of urgency and once this has been done, we trust there 
will be no further complaints of delay. 

9. Action'taken on the recommendations oj the Committee.-We wish to make 
two genaral observations regarding the action taken on the reco~dations of 
this Committee. We review the accounts of a year some months after its close 
and if our recommendations are to ~ve any effect on the departments concerned 
it is essential that action should be taken on them as qui~y as possible. It must 
also be realised that this action is not complete with the issue of an order, memo-
randum or circular. The departments concerned should satisfy themselves that 
the instructions issued as a result of our recommendations are observed in practice 
and prompt and effective action should be taken against officers who repeat the 
irregularities commented upon by us. We fear that the need for urgent action 
on the recommendations of this Committee and for securing compliance with the 
orders issued 88 a result of the Committee's recommendations is not adequately rea-
lised and we suggest that the. Finance Department should draw the attention of all 
departments to our observations on this point. 

10. Report oj the MiZita'll AccountB Committee.-We have examined the Report 
submitted by the Military Accounts Committee constituted to conduct the examina-
tion of the Defence Appropriation Accounts and the connected documents. The 
Report and proceedings of the Committee should, as usual, be treated as part of 
our Report. 

PART II.-RAILWAYS 

U.J'i1ltJ7lCiaZ ruults of tlte lIear.-The following table compares the original 
and the revi8ed. estimates with the actual expendittll"e of the year under report :-

Budget Revised Actuals 

----------------------------------------~--------------------

Traffic Receipts (less refunds) 
Miscellaneou8 Receipts 
Working Expenses (including depreciation, etc.) 
Jrfiacellaneous Expenditure 
Interest chargee 
Surplul" (+ ) -or Deficit (-) 
Contribution to General Revenues 

• 

(In Iakha of rupees) 

1,82,00 2;14,30 2,16,38 
4,57. 4,85 6,03 

1,14,28 1,47,49 1,42,28 
1,62 1,84 1.7. 

28,75 27,81 27,.6 
+42,02 .+.2,01 +.9,89 

31,18 32,00 32,00 
, 

Out of the net surplus of Re. 49,89 lakhs, a sum of Rs. 32,00 la.khs was paid to-
th(> general reVenues and the balance of Rs. 17,89 lakhs was transferred to the Rail-
way Reserve Fund. The closing balance for the year in the Railway Reserve Fund 
stood at Rs. 37,48 lakhs. The net accretion to the Depreciation Reserve Fund 
during th~ year (i.e., the excess of the amount paid into the fund over the amount 
withdrawn from it for renewal and replacement expenditure) amounted to Rs. 8~ 
Ia.khs; the actual closing balance of the fund stood at Rs. 102;21 lakhs at the end 
of the year. 
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I!. B%M88 ~,. tJDtetl GrantB.-The:te were excesses in 1· voted gra.nts viz., Nos • 

.5, S.C, 6:E, ~F, 8, 16 and IO-A, as compared to 8 during the previous year :-

atem Nam., of Grant Final Grant Actual Exoess 
No. Expenditure 

a 

1 Or_ No.. 5-Reve:rrue-Payments to lte. Ra. Ra. 
Indian States and Companies . • 2,93,96,000 2,94,50~617 M,6t7 .. 

2 Grant No. 6-C-Revenue--WorkiDg 
ExpeD8t)8-Maint;.,nance of Carriage ~ 

and WagoD Stock • • • 10,38,60,000 10,96,17,676 57,57,676 • 
3 Grant No. 6~~Revenue----Working Ex. 

peDBe8--Expenses of TndIie Depart-
ment 16,35,86,000 16,81,41,684 45,55,.68' 

4 Grant No. 6.F-Revenue--Wor~ Ex-
peD8e8-Expeneea of General e-
partments 5,96,02,000 6,66,92,477 9,90,477 

~ Grant No. 8-Revenue-Interest oharges 
J 

97,000 8',.98 3t9 

6 Grant No. 10--Revenu~Appropri&tion 10,84,08,000 1'1,88,4'1,t09 '1,04,39,209 
to Reserve 

7 Grant No. 100A-Revenue--With-
drawal from Reeerve 2,17,00,000 2,95,44.936 78,",936 

Brief explanations of the exoeIIB8I ale given below ,:-

I. 'Mainly increase in net ea.rning& and. conaequently in· the mrplus profits pay-
able to c~pa.nies particularly on the .MadraB and Southern Ma11rait& :Railway. 

2. M.a.inly adjustment under the special procedure {or alloca.tion of replacement 
o.e~ on rolling stock, being more than anticipated. r (provision in the final 
.grant was made on an approximate basis in the absence of detailed information' 

. , 

3. Mainly heavier payment of compensation for goods lost or damaged re9-ult-
ing from increased traffic and higher price of commodities. 

4. Mainly increased cost of police for the proteotion ofyai1way property in the 
-.conditions created by the War . 

·5. The excess is nominal. 

6. Mainly improvement ia the Railway surplus and its appropriatiOn to Railway 
'.Reserve 88 the sha.re payable to General Revenues had been fixed at &s. 32 crores. 

7. Majn]y more withdrawal from the fund under the speeial prooedut'e of aJIo-
'·cation than anticipated at the time of supplementary' gra.nt, when provision WM 
-made on an approx:im&te basis in the absence of deta.iled information. 

We ~mmend that the necessary exce88 grants be voted by the Legislative 
.ABsembly. • 

13. Auu.nJCf' ofbudfleting and control of expenditure.-The accounts for the year 
- ·.ahow 8. net 8&v1ng (against the total gra.nt) of about Re. 5,68 lakhs or 3.2 per cent 

under Revenue Expenditure (exclusive of appropriation to or withdrawal from the 



Railway Reeerve Fund.) Under expenditure charged to Capital aad ,the Depre-
ciation Reset ve Fund there was a saving of Re. 25,36 Jakhs~or 49.04 per~. TheIe-
resUlts Compa.re with those of previous years as follows :-: " 

Expenditure charged to Revenue (exclusive of, withdrawals 'fro¢:\he ,Depre-
oiation Ree va and the Ba.ilway Reserve Funds and the repaym.entstO the f<>l"lOOr 
or the appropriation to the laA;ter fund) :-

Year 

1940·4:1 
194:1·4:2 
194:2-4:3 
194:3-4:4: 
194:4:-4:6 

Final Grant Saving (-) 
or and 

Appropriation Exeeae ( + ) 

(In lakhs of rupees) 

1,02,37 
1,09,82 
1,16,31 
1,39,13 
1,77,20 

-1,23 
-20 

-2,4:7 
-28 

-6,~8 

Expenditure charged ,to Capital and Depreciation Reserve ~. 

194:0-41 
1941-42 
194:2-43 
1943·4:4: 
194:4-4:5 

11,24 
15,54: 
38,93 
26,27 
51,71 

-1,74: 
-9,35 
-9.59 

-10,92 
-25,36 

Percentage , 
of column 3 to-

column 2 

1.20' 
0.18 
2.12' 
0.17 
3.21 

15.4:8 
60.17 
24:.63 
4:1.57 
4:9.04 

Under both Capital and Revenue Expenditure there has been a marked de--
terioration 88 compared with the previous years. But the results of the year were' 
affected by a major change in the allocation of replacement expenditure on rolling 
stock introduced towards the close -of the year the effects of which it was difficult 
to assess aoourately. Allowing for this unfores"en factor, and for the unforeseen 
growth of traffic during the year, the budgeting and oontrol of expenditure during 
the year may on the whole be considered satisfactory. 

14. Supplemefllary GmntB.-Thirteen supplementary grants were obtained in 
the course of the year aga.inst 148Upplementary grants in the previous year and the, 
amount involved was Re. 35.9 crores compared. with Re. 25 crores in 1943-44. Some 
of the supplementary grants proved excessive but this was mainly on account of the 
ohange in procedure mentioned in the previous paragraph. There has been no im-

.. provement or deterioration in the matter of supplementary grants during the year 
under review. 

15. Surrender of SatJings.-During our examination of the appropriation 
accounts we came acrOBB a number of instances of inadequate or injudicious surrender 

. by General Managers of Railways. We were informed that it was impossible 
for the Railway Board to apply any check to the General Managers' ~imates at, 
that stage and we understood that on 80me of the Railways the F. A. and C. A. O. 
was not actively assooiated with the administration in the preparation of the budgets, 
and the control of expenditure during th6 year. We could not, for obvious reasons, 
go into this problem in detail but in our view suoh a close 88900iation is neoesaary 
for securing adequate finanoial control. We also understood" that the practice-
varied from Railway to Railwa.y and we suggest that the Railway Board should' 
take urgent steps to seoure that aJl the Ra.i1wa.y administrations avail of the &8Bistance-
of the F. A. and C. A. 0 .. in budgeting a.nd controlling expenditure. 
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16. (kafIJ for itDOrkitlfl eD;pefl.8u.-Last, year we sugges1;ed· that the existing 

&.ma.ngement of the grants for Working ExpenSes and th,e convention ~der whcn 
General Managers were allowed to incur exce&Se8 in certain grants ag8.mst antici-
pated savings in other gra.nta should be reconsidered. We examjned. the revised 
proposals formulated. by the Railway Board in consultation. 'With the Auditor Ge:leral 
and the Standing Finance Committee. These proposals secure a more logica.l a.nd 
scientific arrangement. The number of grants has been reduced from eaght to six 
and we approve of their adoption in the budget for 1947!.4ft With their a.doption 
the existing convention empowering General Managers to set off excesses under 
certain heads against savings under others will cease to operate. 

17. Lossu on Strategic Railways.-We also raised last year the question of de 
biting to Defence Services the losses on strategic Railways. We were infonned that 
the matter had been eX8,mined and that while accepting the loss SB a correct charge 
against Defence estimates it WSB not proposed to introduce any change in the present 
cJa&crification pending the constitutional changes which are in sight. We 
are not impfessed. with the reason for postponing the change SB in any constitutional 
set-up Defence is likely to be a Central (or Union) responsibility. We therefor 
suggest that the matter should be reconsidered with a view to introducing the change 
at once. 

18. Oorruption on Railu-ays.-We heard an account of the steps taken so far 
for the eradication of corruption on the Railways. We are far from satisfied that 
the existing arrangements are adequate for the purpOBe. In our view a sp~cia.l 
organisation working under the direct control of the Railways is necessary if corrup-
tion is to· be effectively eradicated. A mobile staff moving rapidly from station to 
station and working directly under the control of a high powered authority like 
a Member of the Railway Board may be able to achieve better results than the present 
organisation. We suggest that the Railway Board should consider the setting up 
·of such an organisation to tackle this problem. 

19. We desire in conclusion to place on record our appreciation of the great 
help rendered to us in our examination of the accounts by our Chairma.n, our Secretary 
and the Auditor General and his sta.ff. 

}I. V. RANGACHARI, Secretary. 
The 26th November 1946. 

LIAQUAT ALI KHAN;· 
I 

N. G. RANGA. 
S. K. D. PALIWAL. 
MOHAN L~ SAKSENA. 
B.S.IDRAY. 
D. M. BHATTACHARYYA.* 

REPORT OF THE MILITARY ACCOUNTS COMMITTEE ON THE 
ACCOlTh~ FOR 1944-45 • 

We are appointed in pursuance of the recommendation made in paragraph 31 
of the Report of the Public Accounts Committee on the Accounts for 1929-30 to make 
a preliminary- examination of the Approprtation Accounts of the Defence Services 
and the connected documents. We have been assisted in this work by th£> Auditor 
General, the Secretaries to the Government of India in the Departments of War and 
Industries and Supplies, the Financial Adviser , War and Supply, the Director of 

. Audit, Wa.r and Supply and other officers of Government. The results of our 

-Intimated approval of the Report by telegram. 
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-examination are embodied in the proceedings of our meetings which we desire 
to be trea.ted as part of our report. The following paragraphs deal only with the 
.more important points discussed therein. -

2. A notable .feature of the accounts of the year under reView is the large exces 8 

-of the actual expenditure as compared -with the budget estimates the exOO8S amount-
ing to over 50% of the origi.tlal estimate. This was mainly due to the developments 
in the war situation which could not, for ob~ous reasons, he foreseen. The Jap-
'&nase incursion iIlto India necessitated the retention of a large num her of troopS 
in the country. The number of American 'troops in India also went up and addi-
tional expenditure ,had to be incurred in providing reciprocal aid to them. 

3. We considered at some length the difficulties experienced in the proper main-
tenance of store a.ccounts during the year under review. The Audit Report has 
brought to notice the same types of irregularities as the reports of previous years 
and while there has been a slight improvemenvin the positio:n we are far from satie-, 
tied that it could Dot have been materia1ly better. We realise that the main war-
time difficulties of shortage of trained staff, inadequate accommodation and urgency 
'Of demands continued during this year but we feel that with the experience gained 
in the previous years the improvement should have been on a wider scale than the 
Audit Report indicates. We have carefully examined the various cases of irregular-
ities mentioned in the Report and we agree with our predecessors that there is 
nothing defective in the prescribed procedure and hat the real problem is to get it 
enforced. We trust, now that the war is over, the normal peace time procedure and 
controls would be reved".ed to as early as possible and that futu,re reporU! would con-
tain fewer irregularities of the type we have had to deal with in this report. In this 
oonnection we would like to record our view that in a number of cases the disciplinary 
action against officers responsible for irregularities has been altogether inadequate. 
A temporary demotion or a transfer to another branch of the bervice is not, in oUr 
view, adequate punishment for a serious irregularity. When punishment is award-
·ed, it should be on a scale sufficient to act as a deterrent. 

4. We wish to draw special attention to an important point in connection with 
the verification of storeS. The financial settlement with H.M.G. is due to terminate 
at the end of this year and for the terminal adj ustments connected with,this settle-
ment and in connection withtbe negotiations about the sterling balances It is impor-
tant that Government should have complete information regarding the balances of 
stores on the 31st March 1947. We suggest that for this purpose a special stock 
verification should be arranged between January and March next year and we 
trust that if any additional staff is required for the purpose there would be no difficul-
ty in providing it. 

5. We have recommended elsewhere that in the existing conditions it is desir-
able to dispose of surplus stores as quickly as possible. For this purpose it is neces-
sary that the military authorities should declare their surpluses at an early date to 
the disposals organisation. We understand that this work is already in hand and 
we suggest that every effort should be made to complete it by the end of December 
1946. 

6. Our review of the acoounts of this year has shown. that as in the case of store 
accounts the same type of irreguI~rities have persisted in connection with Works 
expenditu're and that considerable arrears still exist in fina.lising contracts and regular-
ising expenditure. We were given to understand that with effect from the current 
year a revised procedure approximating to the pea.cetime procedure has been in. 
troduoed and we would very strongly urge that speciaJ. attention should be given to 
restoring, as early as possible, the normal peaCe-time procedure. It is of the utmost 
importance to secure that estimates are properly aanctioned after due scrutiny, 
ihat DO. expenditure is allowed to be incurred without such formal sanction and thai 
proper HI01IDti of the expenditure &1'8 maintained. . 
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7. We examined in detail the commeroial results of the Military Dairy F&r1D8 

A feature of the aooounts of these fatms which struck our attim'tion W&8 the rat& 
of depreciation allowed on livestock and buildings. The rates adopted seemed to 
us too high and we think that they should be ~nsidered with reference to the-
practice of commercial dames. We understand that this question is already under 
examination and we await with interest the resn1.ts of this exam.i6ation. 

a-
S. We commented last year on the arrears in the maintenance of pay accounts. 

We were glad to be informed that these arrears had been ooDsid~bly reduced and 
that they had in no way slowed down the pace of demobilisation or held up the releu 
of men from the Armed Forces. We trust that steps would be taken to clear the-
remaining arrears as early as possible. 

9. OaffM.e'A &nJices.-We recommended ~ year the reconsideration of the-
orders debiting to general revenues the difference between the vaJue of the stooks 
taken over from the Canteen Stores Syndicate and the stocks returned to them. We-
were informed that this decision had, on reconsideration, been reversed and that the-
difference would now be met by the Canteen Services themselves. We also express .. 
ed some doubt about the adequacy of the reserve built up by the Canteen Services for 
meeting their future losses. We were informed that thia questiOJl had been reviewed, 
that· the reserve was considered adequate and that after the terminal payments have-
been made there was likely to be a surplus. 

• Department oj 1 '1Ulustriu and 8uppZil» . 
10. Advance Payme'llt to contractor8-We objeected three years ago to the pr0-

cedure of making a full payment to oontractors before the goods had reached the-
consignees and we suggested last year that the question of reverting to the peace 
time procedure of withholding a percentage till the consignee's receipt is produoed 
should be considered. We understand that except in a few industries the peaoe-
time procedure has been restored. We trust that eventua.lly a.ll industries will come 
under this procedure. 

11. DlBposals.- We were informed that, at the pace" at which the work in con-
nection with disposa.ls is now going on, the bulk of the surpluses should be disposed 
of by the end of 1947.48. In the present scarcity conditions we attach considerable 
importanCE: to the early disposa.l of the surpluses, and we trust that this will be pur-
sued with vigour. We understaild that the present policy in releasing the surplusea 
was framed at a time when it was feared that deftationary tendencies may manifest 
themselves shortly after the end of the war. As this expectation has not material. 
ised and inflationa.ry tendencies still persist, we suggest a reconsideration of the-
policy with reference to the existing conditions. 

12. We desire in conclusion to place on record our indebtedness to the Auditor 
General and his staff for the aasiata.nce given to us during our deliberations. 

JL V. BANGACHARI, ~. 
f'it, 2181 October 1916. 

JOHN MATTHAI 

MOHAN LAL SAKSENA 

V.NABAHARI&AO 
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ProceecUQgs of the 8nt meetiDg of the Public Accouats Committee 11&14 OD 
.onda" the 28th August 1948, at 10-30 A. M. 

• PRESENT 

The Bonom:a.ble Sir Eric Coates, C.S.I., C.I.E., I.C.S. Finance } OhtJiNlUlf&. 
Member 

Sri Moha.n Lal Slksena } . Member,. 
Mr. Tamizuddin Khan 
Sir Bertie Staig, C.S.I., I.C.S., Auditor Genera] of India. 
Mr. Ram Gopal, C.I.E., Accountant General, Central Revenues. 
lfr. Raunaq LaIr Deputy Accountant General, Central ~venues. 
:Hr. V. Narahari Rao, C.S.I., C.I.E., Finance Secretary. 

The Committee nominated Sri Mohan Lal Saltsena to b& member of the JrIiJ.itar1 
Accounts Committee in the place of Professor N.G. Ranga who resigned hie member-
abip of thai Committee. 

J. After some disoussion, the Committee decided thai in new of the impend-
q ebange in Government, their meetings should ~ostponed to lOme future eta. 
~o tie announoed later. 

Proceedlqa of the I800Dd IIl88tiQg of the PubUc Acoomdl OommHtee hell - _ 
JImt1ay, the 80th September lM8, at 10-80 A .•. 

PBBSBNT 

The Honourable Dr. John Matthai, C.I.E., Finance Member 
Sri Mohan Lal Saksena. 
Pandit Sri Krishna Da tta Paliwal. 
Srii.ut B.S. Biray. 
Rai Bahadur Devendra Mohan Bhattacha.ryya, OB.E. 

Col. R. B. Emerson, C.I.E., O.B.E., Chief Commissioner of 
Railways. . 

)(r. I.S. Purl, C.I.E., 
Financial CommiBSioner of Railways. 

ltfr. R. Ramaswamy Ayyar, 
Director of Finance. 

Mr. Yakub Shah, Director of Railway Accounts. 
Sir Bertie Staig, C.S.I., I.C.S., Auditor General of India. 
lIr.E.R.Seshulyer,C. E. I., DireotoroflRailway Audit. 
llr. V. Narahari Rao, C. S. I., C.I.E., Finance Secretary. 

RaillDtJfl Dtpartmem 
3. The proceedings opened with a short speech of welcome to the Ch&i.man by 

Sri Mohan Lal Saksena to which the Chairman suitably replied. 
' .• The actio~ taken on t.he Statement of.Outstanding Reoommenda.tions(Appendix 

I) was then consIdered. WIth reference to Item 13, the Committee examined. a mem-
orandum (Appendix IY> submitted by the ~ailw~y Board .a~ut the reaITangement 
of demands for workmg Expenses. The FmanCla.1 CODlIlU88lOner briefly explained 
the existing arrangements and the changes proposed which had been formulated in 
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. 'WIl1Rl,,"ion with tlte AuctitOl' General and the General Ms._gers Qf Ra.ilwa.y1l. The 
new proposals secured a more logical and scientific a.rrangement and reduced' the 
number of demands from eight to six. The Auditor General had carefully consid-

-ered the proposal and, in spit, of one or two minor disadvantage;, felt that the ba-
lance of a,dvantage lay with these proposal:,. The Standing Finance Committee had 

. approved of these proposals which wo lid, subject to the ltPprovaJ. of the Committee, 
be introduced in the budget for 1947-48. With the new arrangement the existing 

. convention under which general mana.gers could set off excesses in any demand 
~inst savings in others (although their reappropriation was techDically inadmis-
sible under the rules) would cease to operate. 

The Committee approved of the proposals. 
'With regard to item 17, it was expla.ined that the principle had been accepted 

that the loss on strategic Jlailways should be charged to Defence Estimates. It 
was however proposed to defer the change till the, constitutional changes now under 
consideration had taken place. The amount involved was under Rs. 2, crares 
and would be taken into account in fixing the peace-time Defence Budget. The 
Commit~ felt that as in any constitutional arr&Ilgement Defence would pontinue 
to be a Central (or Uniori) responsibility, there was no reason why the change should 
be deferred. They recommended that the matter should be re-examined with the 
view of introducing the change at onoo. 

Th~ Committee t~en consifiered the m(morandum (Appendix Vl) prepared by 
the Railway Board about the contract for the regirdering of the Dufferin Bridge wi~h 
referf'nce to item 18 of the ~tatem€nt. The Chief Commissioner hriefly expJaiDed 
the position and the Committee were satisfied. on the explanation furnished" 
t1nlt the delay in the fi.n&lising of tke contract had been due to special causes 
and '.hl.·o there had been a saving to Government on that account. 

With reference to item 21 the Chief Commissioner explaiIied that the special 
polic(~ organisation for dealing with cormption had been strengthened and that the 
special tribunals to deal with corruption cases had ~n raised from two to five. 
As. result oftht> action taken by the Police, 420 cases had been taken up and 268 caees 
Bent up to the Tn"bunals resulting in the conviction of 196 persons. Twenty six Rail-
way employees had also been discharged 8.b a result of departmental action. A pr0-
posal t08m~d ~he discipline and appeal rules relating to Railway serv&Ilts was un-
der consideration. It was inrended to facilitate expeditious .action against those 
found guilty of corrupt practices. The Committee desired to have placed before 
them a self-contained memorandum on the steps taken. 

The Committee then considered the memorandum (Appendix X) prepared by the 
Railway Board 8!bout coal prices (item 23 of the recommendations). The existing 
positiOB W88 briefly explained .to the Committee. At present, following the setting 
np of the coal control in 1944, all Railways charged the market priDe for coal ~ 
th,~ intention was to maintain this arrangement till the collieries reverted to Railwa1 
management. . . 

5. The Committee then proceeded to examine tile Appropriation Accounts and 
the Review. The Review had heeD prepared in a slightly ~erent form. &:nd 
was confined to the financial results from the outbreak of the war instead of gIVIng 
a history from the time of the separation of Railway from general finance in 1924. 
The Committee welcomed this ch~e which they considered a definite improve-
ment. -

6. The Committee reviewed in some deta.i1 the future prospects of Railway 
finance with l"eference to the results of the war yea.rs and the preljmjnary actuaJs for 
194J)-46. Traffic receipts had risen enormously during the war years from Re. 
102·73 crores in 1~39-40 to &s.' 216·38. crores in 1944-45. This had been 
touc;J1ed in 1945-46. This increa.se ha.d been largely due to the inorease 
~ ~tary tr~ the receipts from which had risen from Re. 1· 29 crorea to as. 
~ ··73 crores. The Railways had also benefitted by a $U}lstantial divenion of traIio 
from goods to ~rcels, following the restriction on goods tratlic. 
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and from steamer a.nd Q088tal shipping :;er~ces. Civilian traffic had also increMed. 
With the end of the war, the receipts from military traffic were houDd to 
shrink to near their pre-war level and other traffic diverted to Railways in war-time 
would return to the normal peace-time channels. The Railways would have to 
stand the competilion of road transport and of coastal and river shipping and the 
proposed reduct.ion of the passE'Jlger classes from four to three was also likely tp affect 
the receipts. On the whole, the traffic receipts in future may not amount to more 
than Rs. 130 crorf1lS while working expenses, to which dearness allowance and other 
recent concessions have added substantially, may be stabilised at a little over than 
Rs. 114 crores reached in 1944-45 after excluding special items. This would leave a 
surplus of Rs. 16 crores from which the interest charges of approximately Rs. 27 
erores would have to be met. On the basis of the present level of fares and freights 
the Railways were practically certain to run into substantial deficits. 

7. The Committee then briefly discussed the post-war development programme 
of the Railways. The plans have not yet been finalised but they were expected to 
cost Re. 229 crores in five years, including expenditure on rolling stock which may 
amount to Rs. 60 crOreB. A substantial part of this expenditure was on rep~cement. 
The balances in the Railway Depreciation and Reserve Funds, which would be drawn· 
upon to finance a part of this expenditure, st-ood at Re. 140 crores at the end of 1944:.. 
45. 

8. AB regards the surplus for the current year the budgeted sum of Rs. 12 
crores would be wiped out by the arrears of dearness allowance (B.s. 3 crores) and 
the concessions recently granted to RaiIwaymen in connection with the threatened 
strike (Ra. 9 crores). A stnallsurplus may emerge if receipts show some improv~ 
ment which does not seem improbable. If this materialises, its allocation between 
general revenues and Railways would be determined ad lux. 

9. The Committee then turned to the detailed examina.tion of the savings and 
excesses under the various ~ts. The increased percentage of savings in the grant 
for ordinary working expenses (para 20 of the Review) :was explained as la»gely 
due to the introduction of the new procedure for the alloca.tion to revenue of the in-
llated element in the cost of works and rolling stock, the adjustments in regard to 
which could not be estimated closely. This factor affected a number of other granta 
also during this year. 

10. The Committee then reviewed the excesses under the voted grants summar-
ised in para 53 of the Review. It was expIa.ined that the. expenditure on police 
for the protection of Railway property which accounted for the bulk of the exce88 
under Grants No. 6-F was a war-time feature. , .Out of the seven grants under which 
excesses occurred the excess under Grant No. 8 was petty while that under Grant 
No.5, 6E and 10 was due to the increase in traffic and receipts during the year. 
The excess under Grants No. 6-0 and 10-A was due to the change in the allocation 
of the cost of works and ~lling stock the effect of which on the various gra.nts could 
not be accurately forecast. After considering the explanatiOns the Committee 
decided to recommend to the Assembly that the exCfl1S grants may be voted.", 

• .-t 

11. The results of the working of grain shops during the year were then review-
ed. The Committee were informed that supplies were made from these shops to the 
entitled personnel at 30% below the prices in February 1943 and the difference between 
the concessionaI price·and, the market price during the year came to Re. 10 per ration 
cards holder per month. The concessions cost about Rs. 10 crores in 1944-45 and 
may rise to Rs. 15 crores in the current year 1946-47. The concessions o~er Bome 
items hesides foodgrains and t.o this extent t.he Railway employees were receiving 
a more generous treatment than othc'r industrial labour in the country concessions 
to whom were generally limited to foodgrains. The Committee also noted that 
the grocery shops, on which a loss of Re. It lakhe had been incurred in the year 
under review, were being progressively closed down 
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12. A memora.ndum (Appendix IX) prepared by the Railway Board on the 
amplification of the existing Annexure D to the Appropriation Accoun~8 (Statement. .r expenditure on Open Line Works costing not less than Ra. 20 lakhs) was then takeD 
up. It was explained that while the Legislature is supplied with details of the pro· 
Tision made in the demand for Open Line Works new works und~rtaken during the 
year do not come to its notice although such works costing Rs. 20 lakhs and over 
are placed as usual before the St.anding Finance Committee and are sanc'~ionffi by the-
competent authority. Although the existing procedure was in no way irregular the-
Auditor General thought that such works should be brought t(f the notice of the 
Assembly in some form. The Railway Board had accordingly decided, in consult. 
ation with the Auditor General, that this could best be done by amplifying Appen-
dix D of the Appropriation Accounts, so as to include aU works costing five lakhs 
and over and not included in the list of works placed before the Legislature. The 
limit of R~ 5 lakhs was fixed so as not to make the Appendix unduly long. The 
Committee welcomed the proposal and agreed to the amplification .of the Appendix 
on the lines propospd. 

'HIe Honourable Dr. John Matthai, C. I. E., Finance Kember 
Sri Mohan Lal Saxena. 1 
Pandi\ Sri Krishna Datta Paliwal Me"_. 
Srijut B. s. Biray. 
Rei Bahadur Devendra Mohan Bhattacharyya, O. B. E. J 
Cd. R. B. Emerson, C.I.E., O.B.E., Chief Commiasioler of) 

Railways. _f 
Mr. I. S. Pori, C.I.E., Financial Commissioner of Ra.ilways. J WitftU8U. 
Mr. R. Ramaswamy Ayyar, Director of Finance. 
Mr. Yaknb Shah, Director of Railway Accounts. 
Sir Bertie Staig, C.S.I., I.C.S., Auditor General' of India. 
Mr. E. R. Seshu Iyer, C.I.E., Director of Railway Audit. 
Mr. V. Narahari Rao, C.S.I., CI.E., Finance Secretary. 

Bailwaiy Department 

13. Before dealing with the Audit Report the Committee examined. the me. 
morandum (Appendix VIll) prepared by the Railway Board suggesting the abo-
lition ~f Annexure F to thetAppropriation Accounts. This annexure had been 
·introduced in 1931-32 to supply some additional information to the Committee but 
the subsequent recasting of the Railway demands had largely rendered this annemre 
.uperfluous. The Auditor General concurred in the Board's proposal that this 
annexure may be omitted. from future Appropriation Accounts and the Committee 
accepted. the suggestion. 

14: .. rJ.:he Directo; of Railwar Audit brought. to the notice of the Com.,mittee 
the pOfutlOn regarding the audit of secret BerVlce expenditure. In 1944-45 the 
eXPenditure . had been ~tted in audit on t~e authority of the Deputy InspeQtor 
General Police. The questIOn of who should 1D future scrn~iniae this expenditure 
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independently of the authority incurring it was under the consideration of the 
Railway Board. The Committee desired. that the deoision should be reporfied 
to them in due course. 

-~-.~~, ,. . ...-... ... .... _ . __ ~ sw= 4 .. ~ •• , 'OJ 

15. Turning to the Audit Report the Committee first dealt with the :supple-
mentary demands" taken during the year.. There had been no improvement in this 
respect over the previous year and the percentage of the supplementary grants to 
the original grants was nearly the same as in the previous year. It was explained. 
that a number of (actors had contributed to this result. There had been an increase 
of ~a.ffic over that assumed. in the budget and certain post-budget decisions notably 
those relating to increases in dearness allowances and the debit to revenue of the 
inflated element in the cost of works and locomotives had J}.ecessitated. large supple-
mentary demands.· There had also been the uncertain factor of the 1088 on the 
grain shops of which it was not possible to frame a ol~ estimate. The biggest 
single factor had, however, been the post-budget 'decision about the allocation of 
the cost of works· and locomotives: This accounted for roughly R'J. 28 crores out 
of the Rs. 36 crores obtained by supplementary grant,; during the year. 

16. The Committee then commented on the large savings which had accrued' 
in grants No. 6-B Revenue-Working Expenses-Maintenance and Supply of Lo-
comotive Power and No. 12-Open Line Works.The bulk of the savings in the former 
grant was due to the fact that the adjustments on account of the inflated element 
in the cost of locomotives turned out to be 16fJ~ than estimated. Under ~ant No. 
12 there had been a saving of Rs. 10·8 crores followin~ the deci'Jion of the War 
Department to bear the cost of certain wagons and Re. 12.7 crores on account of 
the new procedure for the allocation of capital expenditure. Additional work planned. 
on the B.A. Railway W88 also cut _down drastically when the American Army took 
over the management of the Railway. ln reply to an enquiry as to why the sav-
ings in the capital grant on account of the change of procedure for the aJIocation 
of the cost of -works and locomotives was not reflected. by corresponding excesses 
in the grants for· revenue expenditure, it was explB.ined that supplementary grants 
had been obtained. to cover these excesses. 

-:S:o 
17. The point W88 also raised that the description in the Appropriation Accounts 

of the redu'ction in e-.:penditure due to non-execution ot works as 'savingS' was 
1IOmewhat mislea.ding. It was pointed out that the term' sa.vings ~ was used ;n 
a large number of places including certain statutory rules and orders to indicate 
both a reduction of expenditure due to postponenment or non-execution of works 
and a genuine saving due to economy. It would cause confu.qon if an attempt 
WaF> made to distinguish the two. After some discussion it W88 decided that the 
existing position might be allowed to continue. 

18. The Committee. then dealt with the unnecessary supplementary grant,; to 
whioh attention had been drawn in para 6 (b) of the Audit Report.. They enquired 
if in view of the fact that the supplementary grant was asked for only late in Feb-
Tuary it was not possible to ma.ke a closer estimate of the actual requirements. It 
was explained that the large final saving in grant No. 6-B was due to the new pr~ 
oedure for the allocation of capital e~nditure about which, as explained. to the 
Committee earlier, it was not possible to frame a close estimate. 

19. With reference to the instances of inadequate and injudicious surrenders 
m 41 utioned in para 6(c) of the Alldit Report, the Committee examined the witnesses 
at some length, on the measures to be taken to improve the prOlCed.ure. In the 
matter of surrenders the Railway Board w('re largely dependent on the General 
Managers for the estimate and it was not possible to apply any check from head-
quat1iet8. Mistakes in making the surrenders were usually explained in the appro 
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priatiOn account.: The Committee were not satisfied that the. existing arrauge-
menta were adeiquate and considered that active steps l\hould be taken to ~ecure ~ 
jmprovement. It was understood that in some of the Railways the ~inanci&l 
Advisers and Chief Account.s OjIicers were not actively associated with the adnrl-
nistration in preparing the budget f'Btimates and in controlling expenditure. 
The practice varied from Railway to Railway and the· Committee felt 
that the Qlose ~ooiation of these officers in this work.in all the Railways was likely 
to improve the position and they recommended .that '~hi8 should be considered by 
~e Board. • 

20. The Committee then reviewed the remaining points in ChapWr I of the 
Audit Report. They noted with some concern the mistakes in the allotment of 
funds due to typographioal errol'B and errors in transmission of telegrams and 
endorsed the suggestion of the Director of Ra.ilway Audit for improving the 
position-

They also commented on the case of double budgeting mentioned in para. 
10 (i) of the Report and over-budgeting mentioned in para. IO(ifJ). 

With reference to para 14(ii) the Committee recommended that the question 
of giving a cash allowance to the employees instead of running grain shops should 
be examined. The Chief Commissioner pointed out that there may be some diffi-
culty in doing this -in non-rationed areas. The question was actually coming up 
for discussion at the forthcoming meeting of General Managers in November next. 
A member suggested that the All India Railwaymen's Federation shQuId also be 
consulted and the Chief Commissioner promised that this would be done in accord-
ance with past practice. Regarding para. 15 (ii) of the Report it was explained. 
that the result mentioned by the Director was due to certain adjustments in res-
pect of abandoned locomotives. 

\ 21. The Committee then turned to the cases of irregularities etc., mentioned 
in Chapter IT of the Audit Report. About the case mentioned in para. 17 it was 
explained that the additional p~yment to the contractor was made only after the 
authorities were sathfied that a genuine mistake had been made by the contractor. 
The specifications had not indicated against the particular item that the rate should 
be inclusive of everything as had been done in the case of another similar item in 
the same contract. There was some room for misunderstanding by the contrac-
tor and the payment had been made after investigation by higher authority. The 
Committee were not wholly satisfied with the explanatiqn. I t was felt that such 
cases should be very carefully handled as additional payments outside the COD-
tract nullified the results of giving contracts on the basis of the lowest tenders. 
Contractors must be made to stand by their contracts and m 1;,-;:' not be a.llowed sub-
sequent concessions. The Director of Audit pointed out that it was always against 
Government that such mistakes were rectified. The Chief Commissioner remark-
ed that any case where the mistakE was in favour of Government would not be re-
marked upon by the Director. After some discussion the Committee recommended 
that the Railway Board should draw the attention of the management to the need 
for a strict cqntrol over the grant of concessions of this kind and that they should 
.ot be allowed sa.ve in the most exceptional circumstances. With regard to para. 
19 of the Report, the Committee were informed that the departmental enquiry 
regarding the six Railway employees who had been acquitted by the Sessions Judge 
was only. being taken up now as some of the documents necessary had only been 
i-ecently released by the High Court. The weighing machines ordered for the use 
of the Store-yards were expected to a.rrive in November 1946. 

The Committee examined the witnesses at some length on the cases mentioned. 
in: paragra.ph 20 of the Report. It was stated that no a.ction wa$ taken Against 
the Colliery Mana.ger, as he had died before his reply to a charge shept which had 
been served upon him could be obtained. A member enquired if any portion of the 
Railway contribution to his Provident Fund was withheld and it was explained 
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iIha~ thO could ·BOt be done at .. officer had .• been ,acijudpil ..,... Infor-
mation was not ava.iJa,ble abcmt the action, if aay; taken against tIle~. 
The ,Committee recommended that the matter should be further investigated ·aBd 
the result reported to them. 

Regarding the ease DleBti0Deci in paragl'&ph 21 of _ the REJpOrt· the F-inanclaJ. 
Oommiesi01lel' expl&ined that the fact.~' were somewhat different and that thet'e ... 
no buis for the sta~ent llihat the is8UEJ8 of atta.'hadbeen made from :JaMr -sup-
plies. i'his 'haci 'been subsequently explained to the D~or of Railway Audi~ 
who ~W&8 having-the facts verifiedonoo again 'by hisoilioers. The result wO":l'ld ibe 
intimated to the Committee in due course. Regarding paragraph 22 it was ex-
plained that the security deposits of the two Grain Shop Inspectors whose services 
had '8eea terminated bclbeen refuv.ded to them in full astheadmin.iatration had 
considered their mistake to be only an error of judgment. The Committee felt 
that the Inspectors had been rather lightly treated and that stronger action was 
called for. About the case mentioned in paragraph 23 a suggestion was made 
that- the Railway should consult the Food ~partment about the disposal of the 
milk and the Financial Commissioner agreed to convey the, suggestion to the 
Railway. 

The Committee then considered in some detail the case mentiond in para.graph 
25. The work was stated to be somewhat specialised and at the time the Railway 
could not take the risk of trying out a new contractor. Only one a.pproved con-
tractor had tendered for the work. The Committee felt that this was not a very 
satisfactory position and recommended that, in future, whenever only one approv-
ed contractor tendered for a work, fresh tenders should be invited unless the work 
was very urgent. They also wished to know whether there are any other regis-
tered contractors for this work in the areas concerned. 

The case about the Bengal Assam Railway mentioned in paragraph 26 of the 
;Report was then reviewed. It was explained that the agreement with the firm 
was for the reimbursement of the actual expenditure to it and that the payment 
made to it was in respect of items of expenditure the reasonableness of which had 
been accepted by the administration. The firm's original estimate of receipts and 
expenditure for running the service had turned out to be very wide of the mark. 
Although it was interested in maintaining the service, it had no experience of the 
work. It ran the service for a little over five months when it was w.ken over by 
the Rail\ray. Mter aearing the explanation furnished to them the Coinmittee 
recorded the view that the arrangement made by the Railway was unsatisfactory 
from the public point of view and that cases of this kind should not b~allowed to 
recur. 

An important point was then raised about the case mentioned·in pa.ragraph 
27. It was stated that the company running the bus service had obtained an 
inorea.se in rates from the 1st April 1942 on the ground inter alia that producer gas 
plants had been fitted to' the buses while this was actually done only in February 
1943. It was understood that no recovery had been made by the compa.ny on 
account of this and that legal opinion had not been taken about Government's 
rights in the matter. The Committee desired that the case should be reconsidered 
in consultation with the legal advisers of Government and the question of ob-
taining a refund from the company pursued. 

22. The Committee then passed on to the consideration of the memorandum 
(Appendix XII) prepared by the Railway Board at their instance about the 
measures taken to eradicate corruption. The vieW' was expressed that the measures 
taken so far had not been very effective and that matters were unlikely to improve 
unless a special staff under the control of the Railway Board was employed. 
for tn.e purpose. Mter some disoussion the Committee recommended tha.t the 
Railway Bo,rd .should conaider the employment of a special l~lObile staff moving 
rapidly from station to station as necaB8&ry and working -.)nder the. direct 
oontrol of a Member of the Railway Board. 
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23. The Auditor General presented a memorandum (Appendix VII) to ~ 

Committee regarding the further developments in the oase mentioned in para 6 of 
the Audit Report on the aooounts for 1943·44 and briefly oommentM upon in 
para. 14 of the Committee's proceedings while examining the aooounts for tha" year. 
The authorities in India, after oonsulting the Legislative Department and the Re-
forma Office, lPere satisfied that the payment objected to by the Auditor Home 
Accounts was a legitimate oharge on Indian revenU6i1. The Auditor General oon-
ourred in this view and it was proposed to drop the matter with the approval of 
the Committee. The Committee agreed that this might be done.. . 

Proceedings of the fourth meeting of the Public AocoUDtl Committee beId on 
Wednesday, the Sud October 1948, at 10·30 A. IL . 

PBESE'NT 

• 
The Honourable Dr. John Matthai, C.I.E., Finance Member 
Sri Mohn La.l Saxena. } 
Pandit Sri Krishna. Datta. Paliwal 
Srijut B. S. Biray . 
Rai Ba.hadur Devendra Mohan Bhattaoha.ryya, O.B.E. 

Mr. Y. Nara.ha.ri &0,. C.S.I., C.I.E., Finance .Secretary <) 
Mr. M. V. Rangaohari, Deputy Secretary, Finance Depar',,- ' 

manto ,: 

,Sir Bertie Staig, C.S.I., I.C.S., Auditor General of India.. 

JLembere. 

Mr. Ram Gopal, C.I.E., Aocountant General, Central Revenues. 

Mr. Raunaq W, Deputy Accountant General, Central RevenueI!I. 

Finanu Department 
• • 24. The Committee first dealt with the action ta.ken 'on the outstanding re· 

commencIttions concerning the Finance Department and the Auditor General. 
With reference to item40f the Statementof OU':'standing Recomendations the memo-

randum (AppendixXW) 8Ubmitted by the department was considered. It was explained 
that t1.e ComInittee's suggestion had been carefully gone into in consultation with the 
Auditor General and it was considered undesirable to make any change in the existing 
accounting and budgetary arrangements. It was dsirable to have a measure of unifore-
mity in this matter and the Provinces may not follow any change· that Centre may 
desire to make. There was also the danger that the statistical picture ot receipts 
and expenditure over a period would be distorted if' recoveries are classified in 
the accounts as revenue or expenditure not on any uniform. principle of classi-
fication but merely by the accid~t ot how provision had been made for them in 
the budget for a year. Additional recoveries frequently meant only the reoove:'Y 
of expenditure incUlTed as when supplies were made or services rendered and did 
not indicate any extravagance. The Auditor General thought that the safeguard 
for the Government lay in the Finance Department w)l.o oould see that additional 
recoveries are not utilised for expenditure that was not justified. An additional 
protection lay in Annexure IT to the Appropriation Aocounts in whioh t~e Ao-
countant General, Central Revenues, brought to the notice of the Publio Accounts 
Committee the way in which th.es6 credits were utilised and the Committee oould 
always take to task any department which evaded its responsibility to the Legis. 
lature by utilising these unforeseen credits to meet addit¥mal expenditure. It 
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..... agreed that this gave some measure of control but the Public Account. Com-
mittee and the Legislature came in after the event, months after the. money had 
been spent. The Committee were not wholly satisfied that this was adequate and 
desired that the matter should be further exa.mjned. 

The Committee then. considered. the memora.nd& (Appendices XIV, XV and 
XVI) placed befOre them regarding items 8,'10 and 11 of the Statement and ap-
proved of the action proposed. There was a brief discussion about item 11 when 
it was explained that it was unnecessp.ry to amortise productive debt and any at-
tempt to pay ofP the Railway debt ~f nearly Re. 800 crores from revenue would 
cripple Government's resources and result in stopping all ki'nds of useful 
activities. 

The Committee then discussed in detail the memorandum (Appendix XVIT) 
prepared by the Auditor General about item 27. The Auditor General explained 
that he had produced 88 complete a picture as po89i.ble of the financial position 
of the Centrally ad.min.istered areas but it was not (and in th'3 existing circums-
tances could not be) a complete picture. Finance Secretary explained that these 
areas had not been formed into administrative units with reference to their capa-
city to pay their way and in considering any pro forma account that may be prE'). 
pared this fact had to be borne in mind. The picture drawn up by the Auditor 
General was only an approximate picture that still left a certain margin of doubt: 
No u.'Jeful purpose would be served. if it is included in the Appropriation Accounts. 
Mer some discussion, the Committee agreed that the idea should be dropped. 

25. The Committee then turned to the consideration of the Appropriation 
Accounts and the Audit Report, so far as they concerned the Finance Department. 
At the outset they considered. if any useful purpose was served by the com-
parison of the budget for the year with the actua.1S for the previous year attempted 
in para.. 3 of the RepOrt. The Auditor General agreed that it was not essential 
for the purpose of the Committee or the Legislature and could be omitted and the 
Committee endorsed the suggestion. , 

Turning to the review of large voted savings in para. 8 of the Report it was 
explained that only Grants No. II, 64 and 71 concerned the Finance Department. 
The reasons for the savings in Grant No. 11 had been adequately explained. The 
savings in the other two grants occurred under sub-heads controlled by other depart-
ment" who would be examined by the Commbtet~ in due cou:··;e .. 

The Committee then reviewed the general control of budgeting and expendi-
ture as disclosed by the Audit Report. They noted the slight improvement in 
the year under review in the number of unnecessary supplementary grants and the 
genpral conclusion in para. 20 of the Report, that, taking into account the abnor-
mal war-time conditions during the year, the budgeting and control ma.y be con-
ai(iered satisfactory on the whole ... 

The Committee then dealt with the Appropriation Accounts of the gra.nts and 
8Ub-heads of grants for which the Finance :lJepartment were responsible. With 
reference to Grant No. 30 the question of the resumption of local audits which had 
been suspended or curtailed during war time W88 raised. The Auditor General had 
issued instruations to all his Accounts· Officers that these inspections should be 
resumed 88 early as possible but the difficulty was still one of staff, both officer 
and non-gazetted. A large number of trained officers and staff from the Audit 
Department was on deputation to other departments and the Auditor General 
could not restore peace-time standards of efficient audit till his sta.ff was returned 
to the department. The point was also raised about the delay in the return of audit 
notes by the Central Public Works Department, The Accountant General, ('~n
tral&jvenues, explained that in spite of every effort by him and instructions issued 
by the department there had been no improvement in the position. Frequent 
changes in personnel and transfers had made it difficult to obtain expla.nations from 
the officers in whose time the irregularity or mistake had occurred. The Auditor 
General 8UggMed thalWthere might be some improvement if one of his officers could 
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~ rotmd with & P.W.D. dflicer in a jointin9p6ction of the Dl~. ·The Com.-
:.m:ittee thought this 8.' good suggestion but deforred 8. final recommendation till 
'hey bad examined. therepresetttatives of the Depattrnetit of Works, Mines Mid 
Power later on. The reasons for the final e~Ce88 in grant ·No. 47 (for which an' 
nceas in 8. 8ub·head-tntb-headH under. the oonttol· of .1ihe Jinanoe Depe.rtment 
was responsible) ·and in grants No. -82 and··83 were explaiMd td t.he Committee. , 
The Committee finally d.ecided to l"ecommendto the-AtBml Wvthat .he exc8S'J8S 
in grants No. 21, 82 atri 83 may be regula.ri~. ~ 

Proceedings of the flfth meeting of the Public Accounts Committee held· OIl 
JIonday, : tile 7th October lMI, at 10-30 A. M. 

PRESENT 

The HOJlo11l'&ble Dr. John Matthai, C.I.E., Finance o htJirma " . 
Member. 

Pandit Sri Krishna Datta Paliwal. 
Srijut B. S. Biray. } 
Mr. Krishna Prasada, C.I.E., I.C.S., J.P. Director General 

oIP08~ and Telegraphs. 
Mr. N. F. Frome, C.I.E., M.Sc. (Eng.), D.F.C., M.I.E.E'J 

Chief Engineer, Posts and Telegraphs. 
Mr. M. K. Sen Gupta, C.I.E., Financial Adviser, Com-

munications. ~ 
Mr. R. Narayanaswami, Deputy Financial Adviser, Com- J 

munications. 
R&o Bahadur S. Sivaramakrishnan, Officer-on-Special I 

Duty, POStb and Telegraphs. J 
Sir Bertie Staig, C.S.I., I,C,S'$ Auditor General of India. 
Mr. S. A. Vaneswar, Accountant General, Posts and Telegraphs. 
Mr. V. Narahari Rao, C.S.I., C.I.E., Finance Secretary. 

Pastil and Telegraphs De,JartfMllt 

Witae88€S. 

26. Before dealing with the Appropriation Accounts for the yea.r, the Committee 
disposed of the outstanding recommendations. With reference to item 31, 
of the Statement of Outstanding Recommenda.tions it Wa'i expla.ined that the 
,final project, which had been placed before the S!F.C. and approved 
by them, was estimated to cost Rs. 70 lakhs. The project was first planned 
as a dispersal measure, in 1'942 but .was later on developed to meet the increa.sing 
demands on the department for war requirements. In charging Defence Services 
for supplies the capital expenditure on the expansion 'Was taken into account and 
an appropriate addition made to cover on cost. Some doubt was ~xpressed if this 
was the best arrangement ,from the point of view of the department. It might 
have been !p.ore economical to the Indian taxpayer if the capital expenditure had 
been paid for by the War Department with an option to the P. & T. Department to 
take the assets over at their depreciated value. The Financial Adviser explained that 
this had been considered and his impression was tha.t it did not make any substantial 
difference.. He however agreed to have the matter examined and submit' a memo-
randum to the Committee next year. 

The Committee then considered the memorandum '(Appendix XXI) ahout the 
steps taken tofmprove the stores organisation and the verification of stores. On 
account of the war, there had been a very large expansion in the volUme of stores 
handled by the departlnent and the prescribed procedure itr the periodical verifi-
cation of stocks could not"be observed mainly owing to the Shortage of staff. Steps 
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had recently been taken to appoint 16 stock verifiers and more weigh bridg(t8Jleces-
sary for the verification were being optained. It was hoped to have all the st90k 
veri'fied once by the end of Mtrch 1947. The verifications carried out 80 f~r had not 
disclosed any large discrepancies between the actuals and the book baIa.nCE$. The· 
Committee desired that a report should be furnished to them next year about .the 
results of the steps taken to improve matters and on the work of the special Commit-
tee which ha.d recently been. appointed under Sir George Thomas. 

The memorandum prepared by the depa.rtment (Appendix XXII) on the annual 
contribution to \he Renewals Reserve Fund was then considered. The view was 
expressed that with the special allocations amounting to Rs. 3 crores made in recent 
years the Fund might be considered to be in a healthy condition and its balance 
adequate for meeting the dtmumds on it. The existing allocation of Rs. 25 
laJrhs a yea.r had been fixed with reference to the actual withdrawals from the old 
Depreciation Reserve Fund, but the Auditor General had never been very ha.ppy 
about this m"}thod of assessing the contribution. Now that the war was over, it 
Was proposed to consult other Postal administrations on their procedure and then 
review the whole question in the department in consultation with the Financial 
Adviser. It was hoped to complete this review by the end of March 1947. 

The Committee then discussed the memorandum (Appendix XXIII) about 
the abolition of the system of employing labour through contractors. In accordance 
with the undertaking given last year, the system had been abolished and with effect 
from the 1st .Tune 1946, labour was employed directly by Government. The old 
labour contractors had been taken over as supervisors on account of their long ex-
perience of tho work, but the labour was paid for directly by the department. It 
was too ea.rly to say if the neW system Was likely to be cheaper and better than. 
the old systom. The ComInittee desired that a report on the working of the new 
system should be made to them next year. 

Regarding the delays in the return of replies· to audit enquiries mentioned in 
item 34-A of the Statement of Outstanding recommendations it was brought to the 
notice of the Committee that there had been no improvement in the position in 
spite of instructions issued by the Director General. In order to minimise corre~
pondence the Auditor General had instructed his Inspecting Officers to discuss thell' 
reports with the o1ij.cers in charge so that as many points as possible might be settled 
by discussion. Even so there were bound to be some objections to be settled by 
correspondence and it was of the greatest importance to secure that prompt repli~ 
Were furnished. The point had agam been brought up in paragraph 61 of the Audit 
Report. The Director General suggested that .the proper remedy was to report to 
higher a.uthorities all cases in which replies were not furnished within a reasonable 
time and assured the Committee that action would be taken in all cases so reported. 

27. The Committee. then considered the two memoran4a placed before them 
(Appendices XXIV-andXXV) one dealing with the acquisition of certain assets of the-
Telecommunication System from the War Department and the other with the acqui-
sition of the telephone systems in the three Presidency towns from private comparues •. 
They had no oomments on the former memorandum but about the latter they wished 
to be info:.'med. in due course about the dhpo,al of Rs. 30 lakhs mentioned in the 
memorandum as likely to remain uncovered by any a~ts taken over by Govarm~nt. 
The liquida'~ion of the oompanies was still going on and it was not possible to say at 
this sta.ge what the eventual loss, if any, would be. , 

28. The Appropriation Accounts were then taken up for consideratitm. The 
first point raised was about the increase in the stores balance mentioned in paragraph 
6 of Director General's Review on the Appropriation Accounts. It wa.s expla.ined that 
althou$h the balance had risen to nearly Re. 4 crores it was not unduly lrarge con.-
sidering the magnitude of the stores operations in war-time which had risen to over 
ten times the peace-tim.e scale. It was necessr..ry to keep a la.rge reserve to meet 
d.emanqa s.nd with the post-war development in sight it was not considered 
excessive for pe&oe-ti·me needs. 



The Committee then passed on to revieW' the -control of expenditure during 
the year. The saving of Ra. 281akhs in grant No. 10 was' mainly due to the unfore-
seen inorease of Rs. 60llakhs in the credits to working tlxpenses. About this increase 
it W'as explained that it largely represented a reoovery of expenditure incurred durin'g 
the year and was not an unforeseen windfall. The propriety of taking recoveries 
in excess of the budget provision in reduction of the expenditun' was under oon-
sideration with reference to the Committee's suggestfon in paragraph 21 o! their 
Report on the acoounts for 1943-44 and the deoision taken on the general question 
would apply to the Posts and Telegraphs Departhlent. . 

The1.a.rge excess in grant No. 79 was then disoussed at some length. It ~ stated 
tha..~ the excess was mainly due to large payments by the Supply Department for 
iltores which were actually received in the following year. These payments were 
made in accordance with the Supply Department's procedure for payment on proof 
of despatch. There had been some unavoidable lag between the actual paymentl and 
the receipt of the debits by the Accountant General, Posts a.nd Telegraphs, but the 
Controlling Officer was not expecting these debits. The Committee were 
not altogether satisfied with the explanation and before recommending that the 
excess grant may be voted by the Assembly they wished to have a detailed note· 
explaining why the excesses could not be anticipated in time a.nd regu1arised. 

The Committee then turned. to the financial irregularities mentioned in the 
Audit Report. Regarding the comment in paragraph 19(a) of the Report that the 
amount involved in the defalcations and loss in 1944-45 was the highest for 20 years, 
except for 1942-43 the circumstances of which were exceptional, it was pointed out 
that these figures should not be considered in isolation but with reference to the in-
creased turnover of the Department. In 1944-45 for example 7·7 crores of money 
orders had been handled involvilig a total sum of Ra. 175 crores against 4:·2 crores 
involving Ra. 81 crores handled in the last pre. war year. The percentage of defa:l-
catioDS to the turnover had steadily decreased. from 0128% in 1942-43 to·0064 m 
1944: 45 and the percentage of loss in Inpia compared favdurably with that in the 
U.K. Post offices. The arrears in stock verification mentioned in paragraphs 2'1 
and 28 of the Report were expected to be cleared by the end of March 1947 .In the .cs.se 
mentioned in paragraph 24 it was' explained that no action could be 'taken agamst 
the officia.l responsible as he had retired from service. 

It was mentioned that a number of cases included in the Report (e.g.thOle 
in paras. 33, 35, 36, 37, 40, 41, 42 and 44) had been referred to the special Committee 
set up under Sir George Thoma.~. Th~ cases were not further considered by the 
Committee as a report on the work of the Thomas Committee would be made to 
them in due course. 

The Committee then,dea.lt with the Ca8el:! of new m::t.jor workj;j undertaken during 
the year without provision in the budget mentioned in p~ra. 46. of the Report. I. 
was ~lained that most of the workioJ were urgent and were not foreseen at the time 
of prepa.ring the budget. The approval of the Standing Finance Committee had 
been obtained to the more important of these works before they were undertaken 

2 In the course of the discussion of the financial irregularities a suggestio n 
was made that an investigation branch which included the police might be set up 
within the department to specialise in the detectipn of offences peculiar to the depart_ 
ment. The British Post Office had such a branch and the Director ~neral Wae 
obtaining particulars of the organisEttion in United Kingdom which will also M 
etudied on the spot by an officer some time next year. 

30. A suggestion was also made that the draft Audit Report should be discusae 
by the Accountant General, Posts a.nd Telegraphs with the Director Genera.l befor e 
it was finally printed 80 that as many points as possible may be settled. befOre the 

*A memorandum (AppE'Dd~ XXVI) waq submiti;( d to th" Committe", on the let 
November IN6 when they meii (or CODl:id· ring thl" draft &port. The Committee reoomm8D.decl .hat, the ezoess grant may be vote d by tbt'l Ass( mbly. 
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Report is placed before the Public Accounts Committee. The Auditor General men-
tioned that on the Railways the Director of Railway Audit usually discussed his 
Audit Report with the Financia1 Commissioner before he finalised it and that if the 
P.-&; T. Department wished to introduce a similar procedure he-would have no ob-
jection. The Committee endorsed the s11¥gestion which they hoped would be pur-
sue~ • 

31. The Auditor General 'brought to the notice of the Committee a case in which 
about a year had elapsed between the detection of an offence and the institution of the 
case against the adbused. If misdemeanours were to be brought home to the offic~als 
concerned it was essenti,al that disciplinary action should not be unduly delayed. 
The procedure for sanctioning prosecution of Government servants for offences 
said to have been committed in the course of their official duties created openings 
for delay but in the case mentioned by the Auditor General the delay was excessive 
and the public interest had been prejudiced thereby. The Committee agreed with the· 
Auditor General that early action should be taken and they viewed with some ~n· 
cern the fact that in many cases the disciplinary action taken wa.~ belated and often 
inadequate. . . 

PzoceediDga of the Iidl meetiDI of the Public Aooo1lDU Committee helel 0Jt 
TaMJU. the 8th Ociober l.M8. at 10- 80. A. .. 

Tile Honourable Dr. John Katthai, C.I.E., Finance Kember. 
Pandit Sri Krishna Datta Paliwal. 
Sriiu~ B. S. Hiray. 
Mr. V. K. R. Menon, I.C.S., Secretary, Labour 

. Department. 

} 

Mr. B. K. Gokhale, C.S.I., C.I.E., I.C.S. Secretary, Works, 
. Mines and Power Department. 

Mr. D. L. Mazumdar, I.C.S., Joint Secretary, Works, 
Mines & Power Department. . 

Khan Bahadur Mohd. Sulaiman, C.I.E., I.S.E., Chief 
Engineer, Central Public Works Department. 

Rai Sahib G. P. Govil, Financial Assistant tQ the Chief 
Engineer, Central Public Works Department. 

Mr. P. G. Bhagat, M.B.E., Controller of Printing and 
Stationery. , 

Mr. R. R. Bhatnagar, Assistant Secretary, Labour 
Department. 

Sir Bertie Staig, C.S.I., I.C.S., Auditor General of India. 

Mr. Ram Gopal, C.I.E., Accountant General, Central Revenues • 

. 
Mr. Raunaq Lat, Deputy Accountant General, Central Revenues • . ' 
Mr. V. Nar~ari &0, C.S.I., C.I.E., Finance Secretary. 

Labour Departmer&t. 

32.· With reference to item .0 of the Statement of Outstanding Reeommenda- . 
tiona the Committee were informed that a.fin\J. reply from the Provinoial Government 
had not been received. Meanwhi1e that Government had appointed an ofticer to 
enquire into cases of corruption by Government officers and t~e Government of 
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ID<lia had asked for & OQPy of that officer's report. The Provincial Government 
~ unwilling to supply a copy at this stage as they felt that this might prejudioe 
the further impo~t investigations undertaken by that officer. The Commit_ 
reiterated their recommendation that the Government of India should press for 
adequate disciplinary action against the ofticerR responsible. It wlIs possible tha,t if 
the Provincial Governmellt were assured that the report of their officer who bad con-
ducted the enquiry into corruption would not be divulged to non-officia.ls but would 
be used strictly for official purposes, they may agree to supply a copy and the Com-
mittee suggested that the Government of India should address the Provincia.l Govern-
ment on these lines. 

33. The Committee then reviewed the appropriation accounts of the grants for 
which the Labour Department was responsible. The saving in grant No. 23 was 
-explained as ma.inJy due to the delay in the starting of certain family budget-en. 
quiries and the non-receipt of some debits for expenditure incurred. by Provincial 
Governments. With reference-to the large final saving in sub-head L of grant No. 64 
it was stated that the decision to debit the expenditure to advances was taken after 
the close of the year when it was too late to surrender tae savings. 

Department qf Worn, Mine& a.d Power 

34. With reference to item 39 of the Statement of Outstanding &commenda-
tions it was explained that the· matter Was still under consideration. The aJloeation-
of the expenditure between Ci viI and Ue1enoo estimates had been determined from 
year to year with reference to th~ &ccotnmodation required by tIae Wat and other 
departments and the amount of work involved. The proportion in which the ex. 
penditure was shared had. varied from year to year and was different for quarters 
for officers and for the clerical staffs. The &llooation was generaJly based on the floor 
area of the accommodation provided. A doubt was expressed about the proprief.5r 
of using floor area. as the basis and it was suggested that the whole question should 
be examined and a detailed report made to the Committee in due course. 

35. The question of planning in advance the programme 0 : the Central 
P.W. D. was then taken .up. It was explained that this should be possible now that 
the war was over and Jnstructions had actually been i88ued that the normal peace-
time procedure for the preparation, scrutiny and sanction of proper estimates 
before works are taken up should now be reverted to. The P. W. D. was only meeting 
the d.emitllds of the c,ther departments and in planning their programme the P. W. D. 
would require the co.operation of the other departments. In this connection the 
point was raised if any attempt had been made to assess the availability of material 
resources like cement, steel, bricks, etc. required for a large building programme. 
Early in the year, at the instance of the Co.ordination Committee of Council a de. 
partmental Committee consisting of the Chief Engineer, C. P. W. D., 'Engineer-in-
Chief, War Department and an Economist had enquired in;o some aspects of this 
problem and their report was with that Committee. It wab felt that the appropria.te 
department for making an asse~ment of available resources (apart from technical 
and trained man-power) was not the Departhlent of WOl'ks, Mines and Power but 
the Industries and Supplies Department who controlled the main items like 'Joal, 
~ment and steel. 

36. 001ltrol oj expenditure.-It was ~xp]ained that the large final savings under 
grant No.9 which rendered .unnecessary the bulk of the !;upplementary grant obtained 
.trom th~ AalJAmbly was due to the dbilly on the execution of a work carried' out 
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'through the agency of the U. P. Government and to certain rocoveriEl!S b.ejRg-~. 
than wa.s ostima.ted.but the ·savinP could not·be fore8OOIl in time for surrender. The 
Committee were not satisf;l( d with the explanation for the non-43urrender of ihe 
sa.vings a.nd asked for a ftill report on this point in due course . 

• 
Turning to grant No. 67, 'he Committee first dealt with the irregularities men-

tioned in paragraph 23 of the Audit Repor!. About the case mentioned in pam 23 
(b) it was explained tha.t decisions had been taken on the report of the joint enquiry 
mentioned but that they had not been communicated formally to audit. The Com-
mittee were assured that the disciplinary action aga.inst the officers concerned 
received very careful consideration and that some of the irregularities were not 38 
serious as might appea.r from the lWport. The draft para in the Audit Repon 
had, as usual, boon aocepted by the administration but, it was not realised by the 
officer who acoepted. it tha.t it gave a. somewha.t misleading picture. 

The Committee then oommented on the instanoei of defective control of ex. 
penditure summarised in note 3 below the Appropria.tion Acoounts. It was explain-
ed that the unsurrendered savings were mainly due to the nonr-reoeipt of debits for 
supplies obtained through the Supply Department and -;.he M. E. S. and that the Con. 
t rolling Officer was not certain when the debits might be received. The Committee 
felt that the savings could have been surrendered if more eifeotjve steps had been 
taken to obtain the n~ information from the Supply Department. After 
&om.6 discussion it was suggested that a detailed report on this point should be m_ 
'io them in due course .. 

37. Regarding the case mentioned in Note 8 (b) below the Acoount it was ex. 
plained that certain oon~ions which were beyond his power had been sanctioned, 
by a Superintending Engineer in Assam in 1942 when it was very difficult to obtain 
staff in that area owing to the Japaneee invasion. As most of the staff had left 
serriC( by the time the ilT6gular payment came to notice, it W'a8 not'P088ible to eff~Ci 
.any recoveries. 

38. The Committee then turned to the' arrears in compiling store accounts and 
Terifying stocks mentioned in the l'&view of Stook Accounts. It was hoped to clear 
theae arreaTB in the next six monthB. The verification of stock was being taken up 
and Will be speeded up a8 soon as the contractor's bills are cleared. • 

39. The Committee thon oOllLidered the delay in the disposal of audit objoo..,ion 
which had been an unsa.tisfaotOl:y fe&ture for lJdme time. The ADoountant Gane~ 
pointed out t~at over 121 referenoes Were still outsta.nding and despite orders issued 
by the department in April 1946 there had been no improveh:tent~ The Auditor 
General suggested. that it might help in the disposal of these outstandings if an 
offioer of the rank of a Deputy Aooountant GeneraJ. from his department. and a P. W. 
officer of the rank of a Superintending E~noor went round the various divis~ons. 
This suggestion was welcomed by the depart'ment and acoopted by the Committee. 

40. Grant No. 70 was then reviewed. Here again there were large unsurren. 
dered savings under oortain subheads which were explained as due to the non-receipt 
of debits for stores obtained through tho Supply Department. This was a war.time 
diffioulty which w-as unlikely to ocour in peace.time. The CoIIlmittee however wished 
to be assured tha.t tho department had taken a.ll possible steps to obtain debita from 
the Supply Department and that the non-surrender of the savings was not due 1'4 
their fault and asked for a report on this point in due course. 
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PIooee~'" of the I8YeIlth meetial of the PubUe ACOOUJdI Committee held on 
, Weaue.Jay, the 9th October 1948: at 10-30 A .•. 

P:RESENT 

The Honourable Dr. John Matthai, C.I.E.,Fina.nce Member. -Ohairman. 

Sri Mohan Lal Saxena • I 
Pandii Sri Krishna Datta Paliwal J~ ; Members. 
Srijut B. S. Hiray 
Hon'ble Mr. R. N. Banerjee, C. S. I., C. I. E., I. C. s., I 

Secretary, Commonwealth Relations Department 
Mr. S. H. Y. Ouslnam, C. I. E., M. C., I. C. S., Secretary, 

Health Department. 
Dr. D. M. Sen, O. B. E., Secretary, Education Depart-

ment. 
Sir Pheroze Kharega.t, C. I. E., r. C. S., Secretary, Agri-

culture Department. . 
1Ir. H. S. Verma, Assistant Secretary, Education, ! 

Depa.rtment. 
Bao Sahib V. S. Swa.minathan, Assistant Seere~, 

Commonwealth Relations Department. J 
Sir Bertie Staig, C. S. I., I. C. S., Auditor General of India . 
•. Ram Gopal, C. I~ E. Accountant General, Central Re'YeIlUM. 

JIr. Raunaq Lal, Deputy Accountant General, Central Reyen ••. 
llr. V. Nara.ha.ri &0, C. S. I., C.' I. E.,:Finance Secretary. 

De~ o/O~UA Btlatio". 

41. With reference to the savings under BIlbheads D. 2 and D. 3 in Grant No. 71 
it was explained that the variations in the eKpenditure as compared with the grant 
were due to changes in the programme of Raj sailings during the course of the yea.r 
which depended on the ava.ilability of shipping. 

42. Regarding the exp"uditure in connection with the evacuees, from Burma. 
the Committee were given a detailed account of the administrative and financial 
arrangements for giving .:ehef. The Central Government had to depend largely on 
the Provincial Govel'IlTllents for inf'rmation about these evacuees but the7 had a 
Central Refugee orgar.dsa.tion manned by people who had themselves been in Burma 
to advise and assist thttm in the work. The scale of allowances was changed during 
the year and additional allowances had to be given in a number of cases for special 
purposes like education, funeral expenses, travelling to find employment and so 
on.' The ProVincial Governments were unable to furnish; firm estimate of the ex-
penditure and this mainly accounted for the variations compared with the grant. 
Altogether over 68,000 families were given 8r88istance and the number of evacuees 
concerned must have been over a lakh. The department was generally satisfied 
that the relief reached those for whom it was given. Theoretically all these allow.: 
ances were treated as recoverable and every effort would be made to recoTer it from 
those who return to Burma and could afford to repay the amounts paid. It W&B not 
possible to say at this stage how much of the money would be recovered. 

43. Withregardtothecaseofalleg~ breach of trust mention€dinpara. 21 (VI) 
(c) of the Audit Report the Committee were informed that the case was "Hill Bub-
judice. The amount involved was Rs. 76 lakhe and the case, which was Vety com-
plicated, was likely to take some time. 
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heparlmeftto! Health 

44. Grant No. 46.-The Committee were given fuller particulars of the addi-
tiona.l expenditure under subhead A. 2 of the grant. It was explained that the final 
excess under su bhea.d C was not fo:-eseen in time to be regu1arised. file final 
.excess under subhead D. I (4) was dueto a variety of causes ~e of ~hich could possibly 
have been foreseen. After ~aring the explanation for tfte excess the Committef\ 
decIded ~o recommend that the excess grant Itlay be voted by the Ass6lllbly. 

45. Grant No" 71.-1t was explained that the expenditure on the improvementS 
to Simla was incurred through the Puni6b Government and the proy sion under 
subhead H. 2 was regulated on estimates furnished by them. The actual expendi-
ture turnedoutt) bemorethanestimated. 

46. Capito,l Outlay on 8chem& connected with the War.-The Committee com-
mented on the la~ge variations bet ween the actuals and the appropriation under 
:some of the subheads in the group head Q for which the Health Department was 
responsible. They wished to have further information regarding the .. acoounting 
mistakes which resulted in the final saving of Rs. 85· 771akhs under subhead Q-I (5). 

Regarding the excess under subhead U. 1 they asked for a detailed report ex~ 
plaining the circumstances in which a higher price than that agreed to was paid for 
the quinine substitute. " 

Department 'of Education 
. , 

47. With reference to item 43 olthe ~tatement of Outstanding Recommendq,tions 
it was explained that the buildings had recently been returned by the Military 
.authorities and the Trustees were taking up the question of obtaining exemption 
from the house~tax with the Municipal authorities. 

48. Grant No. 19.-The final excess under subhead D. 3 was explained as due 
to an oversight while tha.t under subhead ]'. 2 was' due to a. mista.ke in the initial 
provision which was made'under Gr.pt No. 71. The Committee ~ecidej to reoom· 
mend to the Assembly that the exceA under this gtant may be regularised. 

49. Grant No.' 41.-The Committee decided to recommend to the Assembly . 
that the excess under this grant may also be regularised. 

Department oj Agriculture 

50. With reference to item 42 of the Statement of Outstanding Recommenda-
tions. the Committee considered the mem.orandum prepared by the Department 

.... (Appendix XIX) a.nd noted the fact that Government were satisfied that the rate of 
·6 anna.s per map charged to the Defence Services was not excessive. It was not 
possible to work out the rate with meticulous accuracy, but a broad analysis indica· 
ted that all-in cost was not likely to be less than 6 annas a map. ! 

51: Grant. No. 36.-The final excess in the grant was mainly due to incor;-ect 
debits raised for certain supplies under subheads B. 4 and C. 4 and the Committee 
.agreed to recommend it to the Assembly fer regularisation. The Auditor General 
promised to enquire how the debits were wrongly ra.ised. With reference to sub-
head C. 4 it was explained that the purchasea mentioned in the n'ltie below the sub-
head were made in U. K. beCause supplies were not available locally. . 

52. Grant No. 47.-The Committee agreed to recommend to the Assembly 
that th6 voted. excess in the grant which was mainly due to the unforeseen payment 
under subhead H may be regularised. It was explained that the outstanding advance 
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"'. 
of Rs. 2· 3 crores ta.ken by the Fund for the benefit of Cotton Growers during the 
year under review from general revenues ha.d boon repa:d' in the following yea.r 
at the end of which the fund ha.d a. creQ,it balance of over Rs. 4 croms. 

53. Grant No. 63.--1:he Committ~ Were infol'rr.ro thp,t 100 disposa.l of the-
Anand Creamery was st11l under consideration. The ,Bomba.y. Governreent had Qe"-
clined to take it over aDQ an offer hed since been received from a private party 
which was under consideration. The future of the Orr-amery wa.s also one of the- , 
points under the cons:deration of a special officer who hNl boon appointed to advise-
Government on the Dairy industry as a,·lWhole. His report was 'awaited. 

54. MiscellaneoU8 Expenditure connected with tlie War.- With reference to 1he-
fina.l Raving under subhecd Y which wa.s fttplained as due to the failure of certain -
Provincial Governments to draw grants ssnctioned for them the. Committee com-
mented the.t arrangements should be m&de for obte.ining more accurate forecast.s 
of the a mopnts they were likely to require. 

55. Oapital outley on schemes connectfd with the W dr.-The final savings under 
subheads T. 1 (1) and Y. 1 were explained as due to the carry-over of certain pa.y-
ments and adjustments to 1945.46. 

Prooeeabags of- the eighth meetIDg of the PUre AceomdI Committee 
held on 'Ih1ll'lC1a7, the loth October 1MB, at 10-80 A. •• 

The Honou:rable Dr. John Matthai, C.I.E., Finance Member. Ohairman. 

Sri Mohan La! Saxena. I 
Pandit Sri Krishna Datta Paliwal 
Srijut B. S. Biray 
Rai Bahadur Devendra Mohah Battacha.ryya, O.B.E. 

j Membu8. 

Sir John Sheehy., C. S. I., I. C. S., Member, Central Board 
of Revenue. • 

MI'. S. Ranganathan, I. C. S., Secretary, Central Board of· 
Revenue. 

Mr. K. K. Chettur, Joint Secretary, Commerce Department 
Mr. B. N. Ba.nerji, M. B.-E., Deputy Secretary, Commerce 

Depaitment. 
Sir Bertie Staig, C. S. I., I. C. S., Auditor General of India. 
Mr. Ram Gopal, C. I. E., Accountant General, Central Revenues . .. 
Mr. Raunaq Lal, Deputy Accountant General, Central Revenues. 

Mr. V. Narahari Rao, C. S. I., C. LE., Finance Secretary. 

Finance Department (Revenue DitMion) . 
56. The CoDimittee considered the memorandum (Appendix XVIll) pre~! 

with reference to item 35 of the Statement of Outstanding Recommendations. In: 
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the dis~68ion that followed it waS expla.in.ed that whenever time was allowed tor 
the payment of dues, it Was verified that the ~e had the necessary' 'assets. 
It it was not possible to recover the dues in the ordinary course,'a' certificate 'WaIJ' 
issued to th~ Collector of the district for realiliing the amount M an arrear of larul' ; 
revenU3. Such cases ~ere relatively few. . 

• ... 
57. With reference to i~em 36 the step~ taken to stnmgthen the Income-tax 

organisation were briefly explained to the Committee. A new Class I Service 
had been createq to which recruitment would be made through the Federal Public 
Service CommisRion and the competitive examination tor the Indian Audit and 
Accounts and allied Services. The Class II service~; had al~o been augmented and' 
recruitment was about to commence. The officer strength of the department. 
after the recent reorganisation, which had come into effect from the 1m August 1946, 
will be about 600, nearly twice the pre-war strength . 

• 58. ~egarding item 36A, the Committee were iniormed that the matter was . 
still under consideration. The question was now beiore the Commerce Deparl.:, 

, ment and that department would explain the further progress in th.e matteJ:. 

59. The Appropriation Accounts were then examined. With reterence to Note 
4 below the account of Grant No. 1 it was explained that the bulk oi the relatively' 
large remissions under Bengal was on imports ofod fo tor famine relief and in respect 
ot some tobacco destroyed by' fire. Regarding Note 3 below the account ot Grant 
No. 3 the Committee were informed that the amount involved in the remissions was' 
very sUlall and that the concessions mentioned in clause (2) oi the note had. to be 
given on account of the special circumstances ,cre&ted. by the war. The Auditor 
General was satisfied that the grounds on which the revenue was ramitted. were 
reasonable. About the c8.se mentioned in para. 30 oi the Audit Report it was ex-
plained that the matter was only one of the adjustment between the Government 
of India and His Majesty's Government of the revenue which would already have 
been collected from the men. The authorities in India. did not know tha exact 
reason for the delay whioh was probably due to staff difficulties. The Committee. 
suggested that the question of expediting the settlement 01 the arrears should be 
taken up with the Accountant General, India Office. 

60. The Committee agreed to recommend to the .Assembly the regula.risa.tion of 
the voted excess in Grant No. 27. 

61. The Committee had no comment on the remaining grants concerning the' 
Revenue DiviSion. 

Commerce Department 

'62. The Committee first considered the out'itanding recommendations concern-
ing the deP&rlment. 

The Committee felt that the settlement of the point mentioned in item 37 of 
the Sta1 ement had 'been unduly 'delayed and suggested that the department should 
take immediate steps to expedite a decision. The ma.tt9l" may be no more t~ 
one of adjustment between two departments or branches of the service, but onoe 
a point was raised by the Committee it ought to be settled expeditiously. 

Regarding item 38 it was stated that the stock, verification had just started. 
The va1ue of the stores was not much, the place was within a military area and no~ 

,eaay of access. The Committee ,desired that this should also be speeded up and the 
nonnal pf"riodical verifications arranged regularlY in Mme. • ' . 
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The Committee were informed that oommercial opinion was being sounded 

abeut, the proposaJ for legislation on the lines of the U. K. Regi,tration of Bu,in~, 
Names Act mentioned in item 36A. Chambers of Comml3roe ani other bodi,3S 
lad be£n addres3ed. but the replies had not yet coml3 in. The Committee suggested 
that a time limit should be set for th0 replies and that the 'proposal for loghlation 
sh(.lUld be expedited. 

63. The Committee then turned to the Appropriat.ion Accounts for which the 
department was responsible. They agreed to recommend to the Assembly the 
mgularisation of the voted excesses in Grants No. 34 and 35. With referenceto 
(kant No. 35 they discussed at some l~ngth the position of the General Reserve 
!fund for Lighthouses and Lightships, the balance in which stood at Rs. 52 lakhs 
at the end of 1944-45. In recent years, the withdrawals from the FunJ had only 
been of the order of Rs. 25,000 a year. The Fund was built up 'from the surpluses 
of, the Lighthouses and Lightships Department and was intended to meet capital 
~nditure and expenditure on improvements which could not be met from the 
».}preciation Reserve Fund. In war time it had not been possible to undertake any 
sch'~mes for improvement owing'to 'iihe nOD-ava.i1&bility of machinery and supplies. 
;Recently an officer. had been deputed to study the latest improvements in Light-
houses in Europe and America and his report wa'] awaited. ' The Committee felt 
that large balances had been allowed to accumulate in the Fund without sufficient 
thought being given to their use. They recommended that the question of the' 
QtjJisation of thMe ba.la.nces should be considered and, a report made to them before 
the end of~he Budget Session, say the middle of February 1947. 

64. Regarding the large variations in the group head E of Grant No. 64 it was 
explained that resignations of staff were undesirably frequent mainly due to the fact 
that Insurance Companies offered attractive terms to those who had gair.a.ed some 
e~erieDce of work in the Office of the Superintendent of Insurance. In 1944:-45 
the Superintendent had to tour on a larger scale than usual to contact and consult 
insurance interests in conneotion with pending legislation. This ac:.oounted for a 
~art of the final excess under subhead E.3. 

65. The Committee examined the witnesses at some length regarding the large 
final saving under subhead H. 4 of Grant ·No. 71. It was explained that saving 
occurred mainly in respect of shipments of jute which were expected to be made in 
the year but which were actually made in July 1945. The purchases were made by 
the Department of Industries and Supplies and the shipments depended on the 
ava.il.a.bility of shipping space which was tlien very short. The department.did not 
have precise information about the scale of purchases or when shipment was likely 
to be made. These transactions had also taken place towards the end of the year 
when very litae 'lJime W&'; available fo:' making '~he burrendei.·.' The CommLtee 'were 
not satisfied with the explanation and felt that, considering the large amount in-
volved, the department should have maintained closer contact with the J?epartmellt 
of Industries and Supplies in this matter and surrendered the savings. 

66. With reference to Note 5 below the Appropriation Account of Miscellaneous 
Expenditure connected with the War, the Committee were informed that the dif,. 
poea.l of the surplus would depend on the terms in the peace treaties regulating the 
disposal of the property of ex-enemy nationals. 

67. The Committee then reviewed the account of the t",o War Risks Insurance 
Funds. '. The insurance schemes had been closed down in 1945 and the eutsta.nding 
balances in the Fund taken to revenue in tbe estimates for 194:6·47. 
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. PtoceectiDa of the ninth meeiiDg of the.'PubUc AcoountJ Committee· held em-
Friday, the 11t!t October 1948, at 10-30 A ... 

• 

• 
• 

The HonouralJIe Dr. John Matthai, C.I.E., Fin'ance Member. 

Sri Mohan Lal Saxena 
Pandit Sri Ririshna Datta Paliwal 
Srijut B. S. Hiray. 
Rai Bahadur Devendra Mohan Bhattacharyya,l O.B.E. 

I 
~\ 

J 
Mr. M. N. Kaul, Bar-at-Iaw, Deputy Secreta.ry:LegisJative I 

Assembly Department. 
Khan Bahadur Syed Ahmed Ali, D3puty Secretary, Home 

Department. 
Mr. P. V. R. Rao, I.C.S., Deputy Secretary, Home 

Department. 
Mr. V. Shankar, I.C.S., Deputy Secretary, Home Depart-

ment. 
Mr. D. C . Das, Deputy Secretary, Home DepB,ltruent. 
Mr. G. V. Badekar, I.C.S~, Deputy Secretary, Home Depart-

. ment>. 
Rao Sahib A. V. Raman, Assistant Secretary, Home 

Department. 
Mr. K. S. Malhotra, Financial Adviser, Delhi Province. 
Mr. Mukand Lal Chopra, representir.g the Delhi 

Administratior ... 
Mr. Brij Bahadur Srivastava, representing the Ajmer- I 

Merwara Administration. J . , 

Sir Bertie Staig, C.S.I., I.C.S., Auditor General of India. 

Mr. Ram GopaJ, C.I.E., Accountant General, Central Revenues. 

Mr. Raullaq Lal, Deput) Accountant General, Central Revenues . 

. 
Mr: V. Narahari &0, C.S.I .. C.I.E., }'in&liC6 Secretarv. . . 

Ohairman 

Member& 

• WitnU8U. 

. . 

68. The Committee decided to re.commend to the Assembly the regularisation 
of the excess in Grant No. 14 . 

• Home De p'1rtmp.nt 

69. As the Secretary of the Department was Itot available, the Committee deeided 
to . postpone consideration of the accounts concerning the' Department to a future 
date. 
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ProoeediDgs of the tenth mee~ of the Public Aooolna Committee held Oil 

Monday, the'14th October 1948, at 10-30 A. II. • 

PRESBNT: 

The Honourable Dr. John Matthai, C.LE., Fina.nce 
Member. 

Sri Mohan Lal Saxena J .. ~,' Pandit Sri Krishna Datt6 Paliwal. 
Srijut B. S. Biray. . 
Rai Bahadur Devendra Mohan Bhattacharyya, O.B.E. 

Mr: G. S. Bhalja, C.I.E., I.C.S., Secretary, War Depart- I 
mente I 

Major G. C. L. Crichton, C'.I.E., Secretary, .E$rnal 
Affairs Department 

Mr. P. N. Krishnaswamy, 'Under Secretary, External I 
Affairs Department. I 

Mr. M. H. Zuberi, O.B.E .. IC.S., J :>in" I 
Secretary, Communications Department. 

Lt. Com. W. B. Watt, O.B.E., Deputy Director General, 
Civil~A viation. 

Dr. S. K. Banerji, O.B.E., Director General ofObserva-
tories. . 

Mr. M. K. Sen Gupta, C.I.E., Financial Adviser, Com-
munications. 

Mr. Badruddin Ahm~d, Administrative Offioe~'" Civil 
Aviation Directorate. 

Mr G. S. Bozman, C.S.I., C,I.E., I.C.S., Secretary, 
Information and Broadcasting Department. 

Prof. A. S. Bokhari, C.I.E., Director General, All India 
Ram • o. 

Sir Bertie Staig, C.S.I., I.C.S., Auditor General of India. 
Mr. Ram Gopal, C.I.E., Accountant General, Central Revenues. 
Mr. Raunaq Lal, Deputy Accountant General, Central Revenues. 
Mr. V. Narahari Rao, C.S.I., C.I.E., Finance Secretary. 

War Department 

Chairman' 

Member8. 

Witnu8U 

41 
70. Anropriation Jor War Deparlment.-With refe~nce to the final 'excess 

under subhead C, it was explained that it was due to the unforeseen transfer of the 
Pension Branch from Delhi to Simla owin g to the shortage 'of accommodation in 
Delhi. The excess was not foreseen in time to be covered. . 

71. Appropriation Jor DeJence.-The uncovered excess under subhead F. 1 
was due to the costs of an appeal to the Privy Council from a judgment of the 
Federal Court. The decision to prefer the appeal was taken during the course of 
the year. The Committee wished to have full particulars of the case and when it 
was decided to file an a.ppeal so that they might be satisfied that th·) omis~ioin 
to cover the excess was unavoidable. . . 
. 72. Appropriation Jor Eccluia8tical.-There were substantial variations under . 
;. number of subheads in the appropriation and the Committee felt that the oontrol 
of expenditure in this a.ppropriation was not as close as it should have been, It 
was explained that the expenditure provided for in this appropriation Was incurred 
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at a large number of places in the country and the framing of aocurate estimate8 
original or revised, was therefore a matter of some difficulty. Under one of the 
subheads (subhead A.6) the final saving was due to the non-receipt of certain debitS 
A similar explanation had been given in a number of other places in the Appropria-
tion Accounts. The Auditor General had taken note of this and proposed to instruct 
his Accounts Officers to expedite the debits and credits to be passed on to other 
officers. • 

• External AfJair8 Department 

73. With reference to item 72 of the Statement of Outstanding Recommenda-
tions, the Committee were informed that the consideration of the questio~ had been 
held up by the war and had since been taken up. An officer had proceeded to 
London for informal discussions with His Majesty's Government. The basis on 
which the problem had been considered so far had also been altered by the fact that 
in future India would have her own direct relations with foreign countries and would 
be having her own representatives in the various places in the Persian Gulf and in 
Persia where the expenditure is now shared between the two countries. The whole 
problem was now under examination from this new standpoint. 

74. Appropriation Jor Tribal Areaa.-Un.der a number of subheads the final 
savings were explained as due to the non-receipt of debits for supplies. It was 
asked if any steps had been taken by the receiving department to see that for the 
supplies made to it debits were raised. It was explained that the delay in the 

. receipt of debits was a war-time feature common to most Accounts Offices and that 
instructions had recently been issued that 'all officers under the administrative 
control of this department receiving stores and supplies should contact the serving 
departments and soo that the debits were raised in time. The position in this respect 
had however improved recently. • 

'With reference to the note under subhead A.6(4) it was exPlained thai the 
over-estimation was in respect of all morta.rs provided for under the subhead 
not merely in respect of the additional mortars for which suppl mentary appropria-
tion had been sanctioned. The final savings under subhead A.8(1) could not be 
surrendered as owing to the frequent tra.nsfers of the officers from battalio:ft to 
battalion it was diffioult to obtain the requisite particulars in time. 

Regarding the Fund for Frontier Expenditure including Development it was 
asked what sort of plans were being drawn up for development. It was explained 
that the plans for the improvement of the tribal areas drawn up by the Local Ad. 
ministration were still under scrutiny. The Fund would be largely utilised in 

• improving communications and providing other amenities to the people of the area. 
75. Appropriation Jor Externa,l, AJlaira.-. The final excess under subhead B.I 

was explained as due to the pay and allowances of certain liaison officers taken from 
tlle Army, about whose emoluments a final decision was taken only after the close 
of the year. Meanwhile, the officers had drawn their pay at the Army ra~ and 
this automatica.lly oame into the year's account. The finalsa.ving under subhead D 
was due to the refund late in the year, when it was too late to 8:nTender the funds 
of the contribution made to the Indian Institute of International Affairs. The 
final excess under subhead 1-7 was due to a mistake in compiling the accounts; an 
audit order ha t not bee.l taken into account by oversight. Expenditure on 
account of relief and repatriation of Indian destitutes from foreign oountries was 
very unCertain and difficult to estimate and this expl&ined the .. final exceSl; under 
subhead L·1(2). 

The Committee were informed that the office of the China Relations Offi.ec:-
llad been closed down in 1945-46 and the Chinese War-Time Service Corps had 
also been disbanded in that year. 
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76. Apl'ropriatitm lor BaluchiBtan.-The excess under subhead A.3{l) of 

Aecount No In was explained as due to the faot that certain credits on aooount 
'of transfer of some ma.~ery could not be adjusted. in time and this came to notioe 
too late for anything to be done. The double payment mentioned in the note below 
subhead D of Account No. IV was due to a misunderstanding and the over-

, payment had since been rec<mD'fd. 

Department oj Communicati0ra8 
r< 

77. Gram No. 24.-It was explained that the final S!\ving under subhead E.3 
was due to the non-adjustment with the Railways of the cost of concessional supplies 
to the Railway Inspectorate employees who had come over from the Railways wh~n 
the InEpectorate was' taken over by the Department. Ther-e employees had been 
allowed to retain the concessions they were entitled to as Railway Servants. The 
Railwa.ys at first refused to extend the concession to Railway Inspectorate employees 
but in the end agreed. 

78. Grant No. 42.-The Committee decided,to recommend to the AssembIs 
that the excess over the voted grant Dl&y be regularised. In connection with thia 
excess the Committee were given an account of the expaMion of tl].e Meteorological 
Department during war time. The seven foreca.st centres maintained before the 
war had been increased to 27 and the number of pilot ba.lloon observatories had 
risen from 34 to 65. The officer strength of the department had been inoreaaed 
nearly fiv~ times and nearly thou£land senio:' and junio:' ob&Jl've:.·;~ had been rlJcui-
ted. The demand for weather forecasts and information for aviation purposes ~ 
increased tremendously during the war. In the year under review the gross expendi. 
ture had risen to Rs. 84 le.khs from Rs. 27 lakhs in the last pre-war year but &s. 57 
lakhs had been recovered from Defence Estima.tes for the services rendered 
to the Armed Forces. The margin of error in the forecast.s was less than ten per-
-oent and there had not been a £lingle accident whioh could be ascribed to wrong 
forecasts by the department. A number of students had been sent abroad for 
advanced studies and they would strengthen the department when they returned. 
Nearly all the instruments used by the departmf>nt were manufactured by the 
Department in its own factory in India. , 

79. Grant No. M.-The Committee decided to recommend to the Assembly 
that the voted excess in the gra.nt ~y be regularised. 

SO. The Committee had no comments on the other grants concerning the 
department. • -

Department 01 I nlormation tic Broadccutiflg 

81. The Committee agreed that it was not necessary to take any further actioD" 
with reference to items 45, 46 and 47 of the Statement of Outstanding Recommenda-
tions. 

82. The financial results of the working of All India Radio were then di8C~. 
Tbf> pro forma accounts for the year under review showed ,a deficit of RH. 31 lakhs, 
an increase of RH. 17 lakhs over the deficit in 1943-44. The receipts from curlioms 
duty had dropped owing to the diminution of imports and this partly accounted 
for the increased 1088 on the year's working. A doubt was; expressed about the 
propriety of including the receipts from customs duty in working out the profit or 
iOBb of the service but it was explained that when the service was taken over by 
Government from a private Corporation who were running it at a loss, the customs 
duty was deliberately raised 80 as to cover this IOB8. It was doubtful if th~ service 
as a whole could be made to pay its way at any time. In the United Kingdom, for 
example,. the B.B.C. was self-supporting for. its internal service and its external 
servic-es were subsidised by Government. Private Broadcasting syst€ms paid their 
way by selling their time for advertisements. For some ye8J'8 ahead, at any rate, 
the service was likely to run at a loss in this country. ~ith the small number of 
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transmitting stations listeqers had, to purchase short wave receiving sets which were 
costlier than me9ium wave sets with a shorter range. In other countries thera 
were a larger number of transmitting stations and most people could manage with 
relatively cheap receiving sets. This limited the scope of further expansion in 
India. Moreover any extension of broadcasts to cover rural areas was bound to 
incrase the loss on the working' of the service as in the conditions obtaining in 
rural areas it was unlikely that man) would be in a position to buy receiving sets. 
and Government would probably have to provide and maintain community receiv-
ing sets. In thi8 connection a point was raised if Provincial Governments and other-
departments of the Central Government at whose instance broadC'.a.sts might be-
arranged should not be asked to pay for such broadcasts. It was pointed out that 
this might prove tiifficult to work. If Provincial Governments were asked to pay 
for the broadcastb they suggest they might possib]y,ask for a share of the licence 
fees which are now wholly "retained by the Central Government. It may not always 
be easy to allocate broadcasts of general interest or educational value to a particular-
department; a broadcast for rural areas, for exam pi .. , may cover mol\. than one-
administrative department's interest. The Committee felt that the finanCIal results· 
of All India Radio in recent years raised important questions about the best method 
of rUlIDing the service and recommended that tl1e future policy in this matter should 
be examined by Government. 

83. The Committee then adjourned, postponing the consideration of the Ap-
propriation Accounts concerning the department to the 16th inst. ' . 

Proceedings of the eleven&h meeting of the Public Accounts Committee held on. 
Wednesday, the 18th October 1948 at 10-30 A ••• 

• 
PRESENT: 

The Honourable Dr. John Matthai, C.I.E., Finance 
Member. 

Sri Mohan La! &axena. I 
Pandit Sri Krishna Da.tta Paliwal. • I 
Srijut B. S. Hi'ay. ~ . 
Rai Bahadur Devendra Mohan Bhattacharyya, O.B.E. J 
~. M. W. M. Yeatts, C.S.I., C.I.E., I.C.S., Secretary, I. 

Industries and Supplies Department. 
Mr. A. K. Chanda, O.B.E., Additional Financial 

AdViser, Supply Finance. 
Mr. Y. A. Godbole, C.S.I., C.I.E., I.C.S., Secretary to 

the Governor General (Public). 
Mr. A. E. Porter, C.I.E., I.e.S., Secretary, Home 

Department. 
Rao Sahib A. V. Raman, Assistant Secretary, Home J 

Department. ,. 
Mr. K. S. Malhotra, Financial Adviser, Delhi Province. 
Sir Bertie Staig, C.S.I., I.C.S., Auditor General of India. 
Mr. Ram GopaJ, C.I.E., Accountant General, Central Revenues. 
Mr. Raunaq Lal, Deputy Accountant Genera], Central Revenues. 
Mr. K. K. Sen, .Chief Controller of Supply Accounts. 

Department of I nduBtries and Supplies 

ChairmQ,'A_ 

Members: 

Witnesau 

8+. The Committee first considered the action taken on the Outstanding Re-
oomenrlations. With reference to item 19 9f the Statement of Out standing Re-
oommennations it was explained that ther'~ were orJy a few grain shops under the 
control of thn. department. mostly in t 1: e Ordnance Factori~s. These wert) mostly 
run on a no profit or loss basis 80 that beyond the initia.l a&lsianoe provided by 
Government for these shops there was no furt".er liability. A general point was. 
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made in. thisoonnection that when instructions were isslW as a result M the recom-
.mendations made by the Committee, the departments COD,earned should satiafy 
·:th.em.~ves that these were not treated. as routine matters and were actually attend-
..ed to. It should Dot be necessary f-or the Committee to repeat the same criticism 
year after year. I ' 

85. The appropriation accounts concerning the \eJl(U1iment were then examined. 
In grant No. 16 the additional expenditure under sub-head. D. 3 was explained &8 
-due-to the move of a number of offices and sections from Delhi tonSimla to ease the 
~aestion in Delhi where the scarcity of accommodation, both officia,J -a:ui ra&iden-
-tial, had become very &Cute. Regarding the final saving under sub-head. C.1, it 
was stat.ed that it was due to the non-drawal of tbeir pay by s~me officers and not 
-to vacancies. 

86. The accounts of the Fund for the benefit of{)otton Growers were then 
-considered. The Fund Wah primarily used for the purchase of cotton by Government 
to support the floor prices, and over Rs. 6 crOl·6S had been spent for this p~ 
in 1944-41. Another important object was the payment of compensation to 
cultivators to switch over to food grains from shott staple cotton. The bulk of tho 
-cotton purchased had since been disposed of and the result, 80 far, had been/a los8 
-of &S. 23 la.khs. But prices had improved and with. the disposal of the remaining 
stock of 19,000 bales it was expeoted that this loss would be more than cleared. In 
-.connection with the grants made to Provincial Governments, which amounted to 
.RB. 12 lakbs in the year under review, it was understood that the department had 
not been receiving any progress reports from the Provincial Governments about 
-the utilisation of the grants. The Committee stressed that when a department 
made grant& to Provincial Governments it should satisfy itself by obtaining periodi-
-cal reports that the grants made by it were being properly utilised. 

87. Grant No. 52-8ub-het:ull! B ~ C.-The grant for the development of the 
Bandloom Industry had been made for some years but recently it had been deoided 
that it should be discontinued as it was con&idered. unnecessary in the existing 
. conditions. The provision for the development of the sericulture industry was 
utilised in ~a.king grants to Provinces for researCh and development. The amount 
,spent in each Province depended on the requests for assistance from it. The final 
-saving under sub head G was due to the drop in the receipts paid into the 
Cotton Textile Fund following the exemption of handloolL cloth and exports over 
-the land frontiers from the dut}. It was.not known in time for surrender. 

88. Grant No. 53 -Accounts of the Government Test House-The Test House 
had always been working at a loss and the reduction in the volume of work for the 
Defence Services was not likely to make much difference in the position ~as only 
·Rs. 15,212 a year had been recovered froni Defence Estimates during the war years. 

- 89. Grant No. 64-SubheaJ N2.-Tbe Committee a'Jked that a short report about 
-the employment of Oorakpur Labour should be circulated to them in due course. 

90. Appropriation for the Department 01 Bupply.-The Committee enquired 
-about the disposal of the outstanding balance in the Iron and Steel' Control 
Equalisation FuruL It was stated that the balance had now been reduced to less 
than R~. 1 crore and was likely to be further drawn upon. Recel1tly owing to the 

I -ooal shortage, the production of billets had fallen and Government were importing 
billets from Australia at high prices for supply to secondary producerH. The Fund 
would ·be drawn upon to subsidise these supplies. 

The reduction of the staff of the Department, whioh had been greatly expanded 
"in war-time, was then briefly diRoussed. It was stated that a departmental Com-
-mittee had already COIl6idered the problem and substantial redUctiODS had been 
made in the staft" both at headquarters and in the branch organisations. War-time 
b~ches like the Directorates General of Munitions Production. Aircraft and Ship-
Tep!\lr~ had been closed down. The department was returning to a peace-time set .. 
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'up; but recently additions had been made to it by the transfer of the late Depart-
ment of'Industries and Civil Supplies and parts of the old Planning and Develop-
ment Department. t ~ , ' 

91. It was noticed that the losses on the running of the Transport Services in 
-'Calcutta to the end of 1944-45 had amoUnted to Rs. 5 la'khs. It was stated ,that 
this loss was due to the fatlt that the Government service carried traffic at the 
same rate as had been IJegotiated with private contractors for a service run by them. 
'The service has-Since been closed down. / 

92. Appropriation for Capital Qutlay on 8chemea connected with the War.-The 
various war-t~e schemes sponsored by ,tbe depart~~nt were then reviewed. It 
was stated that most of them were being wound up and on some of them like the 
-Soheme for the Prospecting of Oil, there was likely to be substantial profit. The 
Soheme for the supply of Standard Cloth and the Scheme for thePurchase of Rubber 
were expected to close without any gain or loss. On the whole, it was. anticipa~ 
that Government would make a profit on practically all the schemes. 

Secretariat of tlte Got'ernor-Ge7leral (Public) 

93. \Vith referepce to the fin!l.l saving under the subhead E.!. in the appropria.-
tion f.:>" the Fei9r::l.l Pilblic S3rviceCommission it was explained that the non-
surren:br W:l51 due to an overaight. The Commission was now stationed in Simla 
throughout the year owing to the shortage of accommodation in Delhi. 

8ecretari~J, of the Governor·GenerGl (Refort'"tts) 
9!. Th e Committee had no comments on the accounts concerning the Secre-

tariat of th e Governor~neral (Reforms). 

Home Department 
95. Grant No. la.-With reference to the finals avjng under 8ub·head B. 1 it was 

pointe" out that as part ot t!l.e control of the funds plaoed at its disposal, the de-
partment should have taken steps to 800 that the Acooun1ts Officers raised debits due 

.against it and tha.t wnen th~ debits were not received in timf3 the Slovings s~ould 
have been surrend~red. Regarding una.udited secret servic;) expenditure jt wa'J 
-explained that the expenditure was audited by the Secreta.ry, Home Department, 
who 8atisfied"him'JClfthat the paym~nts were actually made for legitimate purposes; 
it was not audited like other expenditure by the audit depa.~ .. men·j but the Auditor 
Ge neml &ocepted tho Home Secretary's certificate. The expenditure was incurred on 
obtaining information and was not confined to information relating to internal con-
~tions only. The Intelli6ence Bureau s')rved all the departments of Government. 

96. Grant' No.3 2-Subhead C.-It was explained that thl) men concerned 'had 
been oonvicted for offenoos overseas and could not be sent to jails in Indian Sta.tes. 
It was decided to put them in jails in the provinces in which thev had di'3embarked 
and the Central Govcrnml.'nt agreed to b~ar the expenditure. The d~blts expected. 
from the Provin cial Governments had not however been received. 

97. Grant No. 61.-' The expenditure under Pay of Officers was on account of 
~he leave salary of an offiecr who had served in th'.' C~n8US Department. 

98. Grant No. 64-Subhead I. J.-A payment of Rs, 50 per month U'i·)d to 
be made to a non-official for looking after tho work in Delhi. He W&'l now em-
ployed in the Rationing organisation and the payment had therefore to be clas'lified 
as 'Pay'. 

99. Grant No. 75. Account lV-Sub-head A. 3.-The saving was due to the non-
'receipt of certa.in bills for printing work, posters etc., in connection with the " Save 
Electricity" oampaign. The Committee thought that the amount could have bren 
aurronde~ if the control of expenditure had. been more .efficient. 

, 
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100. Grant No. 77.-A member asked tor partioulars abol,it Panth Piploda.. liP 

was explained that Panth Piploda. oonsisted of I01Villa.ges held by five Thakurs diroot-
ly from the Brtish Government. The area was !!51 square mil~ with a popula-
tion of about 4500. The total income was Rs. 54,000 and the expenditure about 
Rs. 16,000 ; the balance was handed over to the proprietors. Ther~ waC) no s~pa.rate 
Chief Commissioner but the Reftident for the Central IIl~a Agenoy held the post of 
t he Chief Commissioner. 

101. Appropriation for Miscellaneolll8 Expenditure connected wit4 the War-Sub-
hea4 D. 2.-The large final eXce8'3 under sub-head D. 2(4) Wa'3 due to the adjutltment 
of expenditure relating to the previous year. The Committee considered that this 
should have been known in time for the eX0e8CJ to be oovered and th!lot the department 
should ha.ve taken the neces'33.1'Y steps to do 80. A'J rega.rd~ reooveries due from 
other GovernJnents, it WM explained that steps hq,ve been taken to exp3di.te thes'3 
recoveries. The Committee desired to have a short note on the internment camps. 
the actual expenditure inourred on them, the recov· ries due and the recaverie.'3 effected 
80 far. The need was also emph'l.CJiRed for expediting th.e roooveries some of whioh 
have boon outstanding for s'Jme time. 

102. The Committee t1:ten conlJidered the pl"e'ient position in reglJrl"d to the di"J -
p<l8:Y of the Air Raid Precautiion stores mentioned in pa.ra.~a.ph 21 (VII) (0) of the 
Audit Report. The total value of stont} and equipment bought durin~ the 
war year., was betwoon. R"J. 6 and R'J. 7 CrOl'e3 and recovery of the' bulk 
of the amounts due on aoc:>unt of supplies to Provinci~ Government-s and others had 
been effected. The outstanding balance at the end of 1944-45 was about R~. 30 
la.khs ;' it had sinoe been reduced to &s. 16 la.khlJ by the 1st August 1946. All the 
surplus stores and equipment h ad been reported to the Disposals organis9.tion who 
were now armnging for their s!Lle. , 

Co-Of'rlination Committee oj Coun~ 
103. Th'3 Committ-3e h1d no oomM mts 0"1 the aocounts CO:l()3rIUng th) Co-

ordination Committee of Co 'noil. 

Proceer1inp of tile twelfth meetin! of Public Accomaia Committee 
WednesdaY, the 18th October, 1M8, at 2-30 P .•. 

held oa 

PRESENT 
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Department. 
Mr. P. N. Murthy, Registrar, Federal Court. 
Mr. D. D. Warren, C.I.E., M. C., I.C.S., Seoretary, Tran~

port Department. 
Mr. M. K. Sen Gupts., C.LE., Finanoial Advis"Jr, Communi-
~~. ~ 

Mr. G. S. Bhalja, C.I.E., LC.S., Seoretary War Department. L 

Major General D. Bean Land, Deputy Quarter Master Gen-
eral, General He8.d Quarters, • 

The Honourable Sir Robert Hutohings" K.C.I.E., C.M.G., 
I.C:8., Secretary, Food Department. 

Mr. A. L. SaktJena, Deputy Finanoial Advi8~r (Food) J 
.Bir Bertie Staig, C.S'!., I.C.S., Auditor General of India. 
Mr. Ram qopal, C.I.E., Aocountant General, Central Revenues. 
Mr. Raunaq Lal, Deputy Acoountalt General, Central Re\ftmues. 
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Mr. V. Narahari Rao, C.S.I., C I E., Financ~ SecretM'Y· 
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.' 

Wit~eB 
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Legislb,tive Department 

104. The COmmittee first dealt with th.) contribution paid during the year under 
review to the LeagUe of Nations. The basis on which the contribution wa'l calcula-
ted was explained ·and the pt>int was raised whether the default by a number oi mem-
bers of the Leaglie ra~cd the amount payable by India who had been legttlar in 
her payments. 'After seme di3Cussioa it was decided not to PU?3tle 
this point as the League had been wound up. It was stated that the aS1'3t~ of the 
League had been-transferred to the United Nations 9rga.nis3.tion. A~ 8. m/)mber 
of this organis!l.iion.lndia reta~ned her righi; to the a'flet-; of the Loo.gue tran~ferred 
to it. -

105. Grunt No. l3-Subhead A.-It was explained that the President is entitled 
to receive pay only for the actual period of the ses'iion~ and for fourteen da.ys'-before 
and one week after each 8es~ion and that the budget provi'lon was made on that 
basis. • 

106. Grant No . . 31.-The final variation~ 'under the various subhead'i in group 
head D were explained as due to the fact that at the time the budget was £tamed it 
was not known that non-voted officers would be appointed to any of the new tribu-
nals. Additional tribunals 'had also been set up during the course of the yea.r. Thb 
had mada ,close control of expenditure d.iffi.cult. 

AJJ regards the criticism that the supplementary grant under subhead C proved 
unnecessary, it was stated that the estimate under this subhead was framed by the 
Home Depal'tment who control the· exp:mditure but as explained. in the not~ under 
the subhead close estimation wa-; difficult. 

Tra1lJ8porl Depllrtme'1ft 

107. With reference'to item 44 oi th~ St!],·:;emtnt of Outstanding Recommeda-
tions it wa~ stated that the Port had been taken over by the Railway Department 
with effect from the 1st April 1946. The terms of the tran'Jfer had been finalised 
except tha", on one item (the replacemp,nt ot a dredger. and a tug) agreement had 
not .yet been reached with the Railway Department. The Port had always been 
working at a lm:i except in one year when there was an abnormal increase'in war 
traffic. The capital expenditure on the port had been mor~ than was estimated but 
the traffic envisaged had not materialised and it had not been poBSible to provide 
for interest or depreciation on an adequate seale from the revenue. The post-war 
p"lans for the development of the Port were expe~ted to cost about a crore of rupees 
but no decision had yet been taken on these plan~. The additional expenditUre 
would mainly be in the direction of modernising the poJ:t 80 that larger ships can 
enter it. It would not by itself necessarily bring in more revenue. For this the 
Port had to depend on the development of the hinterland. The development of 
the Port was sanctioned as part of the scheme for the Raipur-Vizianagaram Railway 
which was plaIUled to open out a shorter outlet fo1- the ma.nganese and other 
products of the Central Provinces. This was the first port taken over by the 
Railways in thi~ country. 

108. Grant No. 25.-It was explained that the final savings under Bub-head 
A. 1. Voted was due to the debit of the pay of certain officers provided here to other 
head~~. As regards the saving under sub-head D it was stated that steps were 
usually taken to remind the Railway Board for sending the debits in time. 

109. Grant No. 68.-A member menti9ned that in one Province gr&nts from 
the Road Fund to local bodies had been stopped and the local bodies ha.d been infor-
med that it had been done a.t the instanoo of the Government of India. It was ex-

. pla.ined. that so far as the Government of India were concerned· no such instruction 
had. been issued. The moneys in the Road Fund are allotted for specific schemes 
and it was for the Provincial Government to decide if & scheme should be executEd by 
their own Public Works Department or by the local bodies. The Government of 
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India had nothing to do with the agency. The grants by Provicial GovernmentS' 
to the local bodies did not come within the ambit of the Road Fund. 
~ 110. CaptiaZ Ofltla, 011 8c'hemu connected with tne u:ar.-The Transport Depart-
ment was concerned. with two schemes vi~ the Scheme fOI the Purchase and Con-
struction of Lighters and the Scheme for Civil Tramport. One half of the expendi-
ture on the form.)r scheme was being met by His Majesty's Gov6tnment. The out-
standing expenditure on the scheme would be partly reduced by the saJe proceeds 
of lighters nOW under disposal. Th0 fchem.j was b. 'ing wound up and the tina 1 
rruult wa.slikely to be a loss the amount of which could not be determined now. The 
second scheme was a.lso being wound up, but the final result was likely to sh ow a 
profit. , • 

Food Department 
Ill. Grant No. 26.-The Committee agreed to recommend to the Assembly 

the regular-isation of the sma.ll voted. eX'Cess of Rs. 251 under this grant. • • 
112. Capital Oultay on Schemes connected with tke War.-It was explained 

t,hat the large final saving under subhead J. 1 was due to lesser deliveries by GO'\Tern-
mentAgents thManticipa.ted and also to the rejection of some qua.ntities by the Ins-
pectora.te of the QMG's Branch. The savings could not be anticipated in time t() 
be surrendered. With regard to purchases in England it was stated that continu-
ous liaison was kept with the authorities in England but the actual receipt of sup-
plies was conditioned by the availability of shipping which was one of the major 
difficulties during the year. The supply position ~s changing practically from montl{ 
to month and it was difficult to ma.ke an estimate of the savings and surrender the 
amount. The final excess under subhpad J. 4 (2) was due to recoveries from Provir-
cial Governmentll being less than anticipated due to the fall in the volume of imports , 
from oversea~ which were passetl on to the Provincia.l Governments on payment and 
to th . .; retention of a larger quantity than was originally anticipated in the Central 
Reserve. 

Department of Information and Broildcaating 

113. The Committee took up the examination of the Appropriation Accounts 
conceming the department. 

114. The first point raised was about the financial results of the Radio Pub-
lications about which the Committee commented last year in para.graph 65 of their 
report. It was explained that the publications bad shown a profit this year. The 
printing arrangements were made <?n the advice of the Contrau. r of Printing and Sta-
tionery who is the expert adviser in this matter to all Government departments. 

115. Grant No. 17.-It was explained that the"final excess under subhead A. 3 
voted was due to the fact tl?-at the cut made by the Finance Department in the sup-
plementary demand under this head was not realised. These cuts are made on past 
experience to avoid over-pudgeting and they a.re not sometimes realised. Under 
subhead E. 2 a number of posts could not be filled owing to lack of accommodation 
in Bombay where a branch was proposed to be set up and the want of qualified can-
didates. Nine posts of Assistants, an eq~l number of posta of Assistant J ournal-
ists, 2 posts of language typists, 6 posts of stenographers, one post of photograph( r 
and two posts of dark room &88ist&nts could not be filled for. one or ot~er of these 
rea:sons. These posts were all required at the time they were sanctioned, but some 
of them had since been abolshed with the end of the war. The final saving under 
sub-head E. 3 was due to a numoo:'ofa facto:'sand could not be foreseen in time for 
the amount to be surrendered. The supplementary grant under subhead F. 1 
proved unnecessary and was probably due to an error in est"mat"ng rn the Indi& 
Office. ~ 

116. Grant No. 66.-A point was rai£fd about the audit ofthc' payment& to art 
istea by All India Radio. The paymenta were ~ctioned by the authorites of All 
India Radio under the powers delegated to them but were subject to audit in the .. me. 
way as other expenditure" of Government. 
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117. Grant No. 7I-S1ibhead, .A.I.-It was explained that the original pro-
"vis.lon was for a payment of Rs. 12,000 to the Associate d Press of India, R!o. 4,000-
to the United Press of India and Rs. 3,000 to the Orient Pres8. The paYment 
to Reuters (subhead A.2) was the concern of the Posts and Air (now Communicationf'} 
Department. • '. . 

Proceediqa .f the first meeting of the Military Accounts Committee held on. 
Monday, the 19th August, 1948 at 10-30 A. II. 

PRESENT: 

Th(' Honourable Sir Eric C.tOates, C.S.I., C.I.E., I.C.S.,Finance Member. Chairman 

Mr. V. Narahari Rao, C.S.I., C.I.E., Finance Secretary 

Sir Bertie Staig, C.S.I., I.C.S., Auditor- General of India 

Mr. 8. C. Gupta, C.I.E., Director of Audit, 'Var & Supply 

Member. 

Mr. V. D. Dantyagi, O.B.E., Additional Director of Audit, War & Supply. 

The Chairman suggested that as no non-official member of the Committee 'Was; 
present it was desirabl~ to postpone the meeting. He prop08uI that the matter 
should be reported, to the Public Accounts Committee when it met on the 26th 
instant and that further meetings of ,the Military Accounts Committee should be 
held after consultation with the Public Accounts Committee. 

ProceediDgS of the second meetiDg of the lli]itary Acco1lJlts Committee held 0Jt 

Thunday, the 28th feptember 1948, at 10-30 A. II. 

The Honourable Dr. John Matthai, C.I.E., Finance ~lember 

Sri Mohan Lal Saxena 
Mr. V. Narahari Rao, C.S.I., C.I.E., Finance Secretary 
Mr. G. S. Bhalja, C.I.E., I.C.S., Secretary, War Department 
Mr. Mohamad Ali, C.I.E., O.B.E., Financial Adviser, War 

and Supply. 
Lt.-General Durnford, C.B., C.I.E., Quarter Master General, 

. General Headquarters. 
Brigadier Gaussen, M.C., Deputy Engineer-in-Chief, General 

Headquarters. '. 
Mr. A. Subrahmanyam, M.B.E., Deputy Financial Adviser, 

War and Supply. 

} 

Mr. A. H. Wilson, O.B.E., MilitarJ Accountant General. 
Mr. L. M. Ghatak, Additional Military Accountant General 
Sir Bertie Staig, C.S.I., 1.C.S., Auditor General of India. 
Mr. S. C. Gupta, C.I.E., Director of Audit, Wara.nd Supply. j 
Mr. R. P. Sarathy, Additional Director of Audit, War and 

Supply. 

Ohairman. 

Members. 
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War Department 

, ~. The Committee first took up the Statement of Outstanding Recommenda-
-tions. (Appendix I). The Chairman indioa.ted at the outset that in view. of the 
short- time available to the Committee it would he convenient if the more impor-
1;a.nt recommendations of, the Committee were taken for consideration first and 
thereafter the Committee had a short general review of the other recommenda-
tions. 

e 
Item 50. - The rea ~on~ fo:' '~h'~ acoumulation of the a:-rea:.·s were explained 

to the Committee. It was pointed out that it was partly due to the 
shortage of staff and pa.rtly due to bad documentation i.e., imperfections in the 
basic documents. The arrears had been considerably reduced but they were still 
substantial. These arrears, however, had not in any way interfered wjth the 
progress of demobilisation or the pace of the rel~ of the men from the armed 
forces. Nor had they affected the prompt payment of their dues to the men re-
leased. The Committee noted that there had been a considerable improvement 
in the position since the matter was last considered by them but desired that the 
matter should receive continuous attention. The main point was to secure that 
demobiliSation was not held up in any way. 

Item 51.-The Committee noted that the decision to debit to general 
revenues the difference between the value of the stocks taken over from 
the Canteen Contractors Syndicate and the value of the stocks returned to' them 
had been reversed and that the difference would now be met by the Canteen Ser-
vices themselves. It was asked why the Government should not run the Canteen 
Services themselves. It was explained that during war time the wholesale part or the business had to be taken over by Government as the'volume of transactions, 
which rose to something like Rs. 24 crores against about R~. 32 lakhs in peaco-time, 
proved beyond the resources of the private syndicate who were rnnning it in peace-
time. 'The question as to what the permanent post-war arrangements $.ould be tnz. 
private management, or a public corporation under Government control like the 
Mavy Army Air Force 'Institute in the United Kingdom was under consideration. 
The Commit·:,ee desir~d tha~ an e&:'ly deci iion should be taken or they should be in-
formed oiL. 

Item 52.-The Commi'litee nO'red tha'j '&ihe poin'~ raised by them la1t yea:: 
had been examinoo. and the findings had been {,ha~ the amoun'b ~et a"iide 
from pro1hs al a i.·e::ei·ve againlt cout,ingen~ 101963 and terminal expen~'d wa1 adequ-
a'_e. Th,~ Commb'.ee unders'~ood '~ha.t an' h~ ca~h adTanced by the Gove:nment to '~he 
Cantoon Servioe;j had been refunded aud ·.Iha:~ 'i..hey had snfficien~ re,ierve! now to 
mee'j all 10 J66'; and termina1 expen86:~. The ques', io~ of the di :PO'al oi 'vhe balance 
tha'~ would remain a~~t '~he SurplU'i If~ook had btfln liquid at d and the terminal 
expen~:e3 met W&'i undei-' oon<dderation. The CommL"i:ee dedred tQ be infol'med of 
the manner of disposal of the terminal profi:i.s. 

Item 66.-The Committee was informed that the simplification 
of headings was still under consideration, The experience of the war ye&r8 
had indica.ted that the pre-war classification, which had been more or less main-
tained in war· time , W&8 not suitable. It was proposed to Simplify this with two 
purposes in view, the first to reduce the burden on" the accounts offices and the 
second to have a more effective budgetary control. The Committee agreed that 
a reduction 'of the load on the Accounts organisation was desirable but expressed 
some doubt whether a reduction in the details now given would not result in les-
sening instead of impro~ control. I t was explained that the reduction in the 
number of heads would not affect the detailed information made availabl~ to the 
administrative and fiwmoo departments for scrutiny and ~ceptance. . The aim 
was to improve and not lessen budgetary cQntrol and the proposals affecting eaoh 
head would be carefully considered with this end in view. ' The Auditor Gener&l 
would also be consulted throughout in making the changes. The Himplifioation 
would take effect to some extent in the budget for next year but all the chAnges 
'Would be reflected in full only in the budget for 1948-49. The Committee felt some 
ditliculty in expressing an opinion, without concrete propoaals before them. It 

• 
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was finally agreed that the Financial Adviser should go ahead with the simpli-
fication and that later in the year a few samples of the kind of changes proposed 
should be placed before the Committee so as to enable them more fUlly to appre-
ciate the proposals. 

The Committoo had no comments on the action taken or proposed to be taken 
on the other items concerning tie War Department. 

3. The Committee then turned to the examination of the commercial results 
of the Military Dairy Farms. I t was noticed that the net loss for the year amounted 
.to Rs. 73. 98 lakhs and that a large proportion of it was accounted for by the depre-
ciation of livestock. It was explained that the bulk of the produce of the dairies 
was consumed by the Defence Services and that from one point of view the greater 
part of the 1088 was merely one of book-keeping-if the rates for i88Ue8 to the consum-
ing units who got them free were raised sufficiently in the books there would not be 
much loss. The. rates to entitled personnel had actually been raised recently and 
are now comparable with prices of commercial supplies. I88Ues to non-entitled 
personnel accounted Jor only about Rs. 9 lakhs of the total 1098. The Com-
mittee felt that the rates of depreciation were too high particularly for livestock 
and should be reconsidered. It was explained that this was already under exa-
mination both for livestock" and for buildings. The Committee expressed some 
concern about the disposal value of these written down assets but were assured 
that the depreciation did not in any way affect this as surpluses were usually sold 
by auction. 

4. The Committee then turned to an examination of the works expenditure 
, during the year. On the general question of procedure it was explained to the Com-
mittee that the ordinary procedure was for the necessity of a work to be first ac-

, oepted in principle and for this to be followed up by detailed estimates to which 
formal administrative approval was accorded. The engineer authorities could then 
go ahead and arrange for the execution of the work. The main trouble in the war 
years had been that quite a number of works had been started without adminis-
trative approval. In some cases this approval had been obtained at conferences of 
the officers concerned but had not been reduced to writing and formally communi-
cated. The usual procedure could not be observed because of the large temporaIY 
war-time staff unaccustomed to Government procedure, the rush and urgency _of 
work and 80 on. The Committee felt that whatever the position in the earlier years 
of the war it could have been more satisfactory in 1944-45 ; this was also the impres-
sion of audit. The war-time procedure laid down in 1941 had not been found 
satisfactory and a revised and more satisfactory procedure was laid down only in 
August 1944. A touring team had since then visited the various commands and: 
af~r their visits there had been some improvement. Now that the war was over,. 
the Committee enquired if the peace-time procedure had been reverted .to. They 
were informed that a new procedure had been introduced with effect from 1st April 
1946 approximating to the peace-time procedure, that the powers of subordinat& 
officers to sanction work had been drastically reduced and all works coming up to 
General Head Quarters for approval were screened by a Committee with the Quarter 
Master General as Chairman. The Committee noted the steps taken to tighten up 
t he procedure and further emphasised the importance of really effective control. 
~ 5. On the case mentioned in para. 13 of the Audit Report the Committee were 
nformed that the buildings in question had 80 deteriorated that the relieving officer 

refused to accept them 80S effective buildings handed over to him. The matter had 
since been regularised and action taken to write off the buildings. The value in-
volved was expected to be small as the buildings were mostly of mud. 

In-this connection the Committee's ~ttention was drawn by the Director of 
Audit to & proposal to write off all temporary buildings comtructed before the 6th 
March 1944 but not found existing on that date. It was explained that it wa s no 
more than a proposal which had not yet received com·ideration at a high leveL 
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The Committee oonsidered that the propos!lol should not be aocepted and that steps 
should be taken to 886 that the temporary buildings were disposed of properly and 
that 'the audit bbjeotions relating to them attended to in aooordanoe with norm!lol 
procedure. 

" 

6. The Committee enquired about the oompletiQP of the registers of temporary 
buildings mentioned. in para. 6 (b) (iv) of the Audit Report. They were informed that 
the work was in hand. 

7. The Committee commented 'on the case mentioned in para. 6 (b) (v) of the 
Audit Report and the general point about the delay and. defects in raising debits 
against contractors for stores supplied to them mentioned in pa.ra. 6 (b) (iii). They 
considered the position very unsatisfactory as there was a danger of moneys due to 
the tax-payer remaining unrecoveJ!l8d from the contra'Jtors owing to the defects in 
the accounts. ~ 

8. The Committee then turned to the con'!tideration of the change mentioned in 
para. 16 of the Review on the Appropriation Aooounts and p!l.ra. 76 of the Audit 
Report. It was explained tha.t the Chief Technical Examiner wa.s a sort of technical 
auditor who exercised an independent scrutiny to see that value was reoeived for the 
money spent. In peace-time he exercised this cheok on behalf of the Qua.rter Master 
General under whom he worked. During the war it was felt that greater value would 
be obtained. from his scrutiny by placing him under the Engineer-in-Chief who could 
then enforce the results of the scrutiny concurrently and thus secure better control , 
.over the huge works expenditure. With the end of the war, the special reasons which 
necessitated the transfer of the Chief Teohnical Examiner to the Engineer-in-Chief 
!had ceased to exist and it was considered. desirable to revert to the old procedure and . 
. replace the Chief Technical Examiner under the Qua.rter Master General. Th~ 
Auditor General was also strongly in favour of this step. The Committee accordingly 
·decided. to recommend it but it was made clear tha.t it was not in any way meant to 
.be a reflection on the way the system had worked. during war-time. 

9. The Committee then considered. the case mentioned. in para. 40 of the Audit 
"Report. It W&8 explained that the officers concerned had been tried by court. 
martial and acquitted. as n~ prima Jacte case could be made against them. The 
-Committee agreed that nothing more could be done in the matter. 

10. The Committee then turned to the case mentioned in para. 10 of the Audit 
Report. They felt that taking the seriousness of the irregula.rity into acoount the 
.officer had got off lightly and that a more deterrent punishment was called for. The 
tmderstood that a short time after his demotion" the officer had been promoted as a 
1tIajor. They were informed that it was not possible to reopen the case and that a re 
view of the case after the lapse of time that had occurred was almost without J»rece-
dent. The Committee decided that the Quarter Master Ganerd should obtain the 
proceedings of the Court and see if any further action could be taken and that pend-
ing his report the expenditure should not be regu1arised. 

11. The cases mentioned in para. 8 of the Audit Report were then oonsidered. 
The Committee considered that there was now no justification for non-oompetitive 
tenders and tha.t tenders should be called for in a.ll cases. It was explained. that 
orders existed that when a single tender was accepted the reasons for doing so should 
be placed on record, for the information of audit and higher authorities. About 
the ca.se mentioned in para. 8 (b) (ii) it was explained that in criticising thec:ate &8 
being 195 per cent. higher than the War Emergency Sohedule the Chief Technical 
Examiner had not taken into account certa.in special factors like increased cost of 
labour, transport, etc., as the work had to be carried out in a remote area. The 
Committee were not satisfied with this explanation 88 the paragraph in the Audit 
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Report had been shown m draft and accepted by the administrative authorities and 
there was nothing to indicate that the Chief Technical Examiner had not allowed for 
all the special factors in formulating his criticism. They recommended that the 
Financial Adviser , War and Supply, should look into' the case again in consultation 
with the Director- of Audit and make a report to them. 

12. The Committee next tturned to para: 23 of the Review on the Appropriation 
Accounts and Appendix H to the Accounts dealing with the settlement with the 
United States of America regarding lend.lease, reciprocal aid and American surpl118e8 
in India. At the request of the Committee, the Financial Adviser, War and Supply, 
gave a detailed account of the progress of the negotiationa leading to the settlement. 

Proceec1iDga of the third meeting of the MiHtarr ACC01ID.tI Committee held on 
Friday, the 27th September 1946, at 10-30 A.1t. 

PRESENT 

The Honourable Dr. John Matthai, C.I.E., Finance 
Member. 

Sri Mohan La! Saxena. } 
Mr. V. N2trahari Rao, C.S.I., C.I.E., Finance Secretary. 
Mr. G. S. Bhalja, C.I.E., I.C.S., Secretary, War Depart- ") 

ment. 
Mr. Mohamad Ali, C.I.E., O.B.E., Financial Adviser, 

War and Supply. ' 
Major General E. Wood, C. B., C.I.E., M.C., Deputy 

Master General of Ordnance. 
Mr. M. "T. M. Yeatts, C.I.E., I.C.S., Secretary, Industri~ 

and Supplies Department. 
Mr. A. K. Chanda, O.B.E., Additional Financial 

Ad viser, Industries and Suppli~. 
Mr. J. M. Lobo Prabhu, I.C.S., Joint Secretary, Food 

Department. 
Mr. A. H. Wilson, O.B.E., Military Accountant General. 
Mr. L. M. Ghatak, Additional Military Accountant 

General . .. 
'Sir Bertie Staig, C.S.I., I.C.S., Auditor General of India. 

Mr. S. C. Gupta, C.I.E., Director of Audit, War and Supply. 

Mr. R. P.Sarathy, Additional Director of Audit, War and Supply. 

Mr. K. K. Sen, Chief Controller of Supply Accounts. 

Rai Bahadur Bindra Ban, Controller of Food Accounts. 
13. Before dealing with the remaining items concerning the War Department the 

Committee briefly reviewed the reasons for the excess of the Defence expenditure 
over the budgeted amount. Including capital expenditure the excess amounted 
to Re. 1~7' 1 crorN3 over a budget of Re. 301· 21 crores, an excess of over 50 per cent. 
It W8B explained that during war time it was not possible to frame estimates by peaoe 
'time standa.rds of accuracy as the expenditure depended on the actual course of the 
war du;ing the year of which it was impossible to make any forecast. The budget 
was based 'On the best guess that could be ma4e of the probable course of operations 
and took into account all known commitments. In 1944-45 the bulk of the excess 
.expenditure was due to the faot that on account of the Japanese incursion into India 
a larger number of troops had to be retained in and paid for by India, while the, budget, 
bad 8BSumed that a fair proportion of them would be engaged in an offensive outside 
the oountry. If the course of events had been in accordance with the assumption 
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<n which the budget W&8 framed large forces would have been engaged on an offensiv:e 
. ~ Burma earlier in the year and the expenditure thereon when the forces moved out 
c jthis country charged to His Majeety'b Government. Another factor in the excesB 
()ver the budget was the additional expenditure that had to be incuned in providing 
reciprocal aid to the American Forces whue Lumber 8tatiolled in India was, owing to 
the developments in the war situation', larger than expected ill the budget. Capital' 
expenditure on Airfields both for the Indian Forces and for the Americans under 
reciprocal aid was also more than was estimated. In peace-time such large variationa 
would not occur ; they were inevitable in war-time budgeting. 

4 

14. The Ccnunittee then turned to the consideration of the points brought out 
in the Appropriation Acco1lD.ts and the Audit Report about store accounting. Ai) 
their request the Deputy Master General of Ordnance explained lIle main difficultiee 
experienced in the maintenance of store accounts. The volume of transactions and 
the number of stOreR to be handled had expanded enormously, specially from 1941, 
and the depots and their accounts had to be largely managed by temporary sta1r 
withcut much experience of the work they had to handle. Even this staff W&8 
fre~1Jent.ly moving !rcm place to place in the exigencies of service. Owing to the-
heavy demands on the limited engineering resources available accommodation far 
hcnsing the stores "Was always far behind needs. Stores had to be received and issued 
with nrel'f'nCe to urgent demands without waiting for the provision of accommod&-
tkn or tl.e ccmpletion or the accounts. The accounting work also suffered far want 
oi sdequate traint'd staff and by the eXlaemely bad documentation particula.rly or 
impcrtoo stere s. In·these circumstances, it was found impossible to arrange fOr the 
proper maintenance or the accounts and the periodical verification of stores. Tour-
ing tesms hsd bt"en sent to the various depots to instruct the staff and rectify the-
defects. Th.e position had improved confJidembly. 

While appreciating the di1Dcu1ties explained by the Deputy Master General of 
Ordnance, the Ccmmittt>e felt that the position could have been somewhat better 
than the Audit Report appeared to indicate. They were however more1concemed 
about the future and stressed the importance of a high standard of storekeeping and' 
stock-verification. The financial settlement with His Majesty's Government was 
due to terminate at the end of the current year and for this purpose and in connection 
with 1he negotiations about the sterling balances it was necessary to have a precise 
idea of the value of stores held at the end or March 1947. They wished to know 
what arrangE-menta have been made to secure that this was available. It was ex-
plained that stock taking was a more or less continuous process but that steps had 
been taken to obtain the actual balances on the 1st April 1946 and the estimated re-
reipts and despatches in the current year 80 that a fair estimate of the volume and 
valne of stores outstanding at the end of the year could be had. The Committee 
felt that this was not adequate and that a specia.l stock taking should be arranged 
between January a.nd March 1947 80 that a8 far &8 possible, the actual balances might 
be available. The Deputy Master General of Ordnance said that he would be able to 
arrange rcr this)1' he were anowed to retain some additional staff, mainly civilian 
dncers, for this purpose and the Committeereeommended that he should be allowed. 
to do so. The Ccmmittee also enquired about the progress· in the dec1aration or 
Military surpluses for disposal. They were informed that it was hoped to complete 
this by the end of December 1946 for most items and by the end 01 January tor the 
remaining. The delay was partly due to the time taken in obtaining instructions 
frem the War Office about the stores His Majesty's Government wished. to retain or 
tranB1er to other parte of the Empire. The Committee desired that everything should 
be done to complete the work 8B tar as posaible by the end ot December 1946. 

. 15 .. The Committee then turned lO the consideration ot tJie i,rregularities men-
tloned]n paras. 11, 12, 65 and 73 ot the Audit Report. Action had been taken for 
recovering the amount mentjont"d in para. 11. The Committee took a serious view 



47 
et the irreguarlarity ml3ntioned in p'1.ra. 65 (e) whioh reported a case in whioh mislead-
ing oortifioates about stock-verifbation had been given. They noted th30t instruc-
tions had been i.s~ued tb.!l.t stock-verification was not a routine m~tter and th~t senouJ 
notice would be taken or sllch lapjes in future. Ai reg~r<b the O~ge m'3utioned in 
para. 73 it was explarined tn'l.t th·) overpayment was due to an inoorreot kuo\f'le:l~e 
<of the facts on whioh p3.y in the Army wag fixed. It took some time to h~ve the faotl 
verified and owing to the frequent tran~rer of the individual, the fin30l settlement or 
the case took a long time. 'Phe Committee were not satisfied Vith the explau30tioll 
6Pven for what was cleady a bad case. . 

• Deparltmem of IntlUBtriu and 8uppZ", 
16. The Committee first con~dered Appendix C to the App~op:ia.tion Acoollntil 

and the further memoran:lum (App~nd.ix XXXI) submitted to thEml by the de 
partment about the pro5r{H~ of disponls. In the sixteen m)nth~ eniing with Jaly 
1946, disposals had amounted to over &9. 37 orores. Disposals work h!l.d. gathered 
momentum in rec&.t months and at the pa.oe now set it was expeoted thart the bulk 
of the work would be over by the end of 1947-48., The Committee emph~.ed the 
need tor rapid dispouls as the release or the surplus stores would aot as a weloome 
counter to inflation and bring much needed eoonomio relief to the oom:n:lnity in the 
present soarcity con:lition~. A detailed aooount of the SOOp3 or thl3 work ott]') Dig-
posals Board and of the a~iociation ofnon-offioia.is in the Vari01l9 ad.v'is:'ry oonuitteM 
&83isting in disponh was given to the Com'1littee. Th.e CO!B-nittee felt th30t th~ 
existing principles by whioh the floW' of dispo3als waCJ regnl~te:i sh.ould be reviewai 
with reference to the faot that deflationary tendenoies had not yet mlonir~ntsd thelll-
.elves a.nd infiation!J.ry trends still continued. 

17. The Committee then turned to the action taken on the Statement .of Oatstand. 
iDg Reoommenda."tiion~. In regard to item 67*, the detailed prooedure for the m.a.k 
iBg ot 90 per cent. advance payments was explained. It was noted tha.1i the depa.n 
ment hard reverted to the pea.oe-time practioe in this ma.tter and tha.t exoopi 
in th.e ca~ of afd'N industries the wma.l praotioo of paying the b3olarnoo of 10 
per cent. to the supplier only on his obtaining the oonsigneea' reooipts h~d been res 
*orad. The Committee hoped th&' 8vantna.lly all indu~tri83 would ta.ll in line wi'h 
the pee.oe-time policy. 

In regard to item 58 the Committee telt that the reoommenda.tion ma.de by 
'their predecessors should be reoon9idered. There was a feeling that it Wa.CJ too sweep· 
ing and that the term ' bonafide mistake • wa.~, in pra.otice, liable to abuJ8 ani to be 
ma.d3 to cover oa.~~ of oa~less or ineftioient astimating. On further oonJi.dera.ti~ • 
the Committee felt themCJ6l~ un&ble to aftirm this reoommendation and oon'iidered 
that each oa1e for ~ graM payment should be decided on its merits. 

18. The Comlllittee then reviewed the more important irregula.ritieCJ'IIl"ntioll9d 
in the Audit Report. With relerenoe to P30ra.. 20 (a) ot the report th'lY Wdre intoroud 
that a speoial staff WM employed. on the work, whioh was expsowd to be oO!ll?l~ted 
by the end or Daoember 1946. About the 0&.98 mentioned in para.. 20 (b) the COlll!Jlit-
tee W;5l"6 not sahlsfied with the explanation that there were no looal rates av&ilable 
as the works were oarried out at saoh impo~nt oentres as Cawnpore and. Amriha.r. 
As regards the oase mentioned in para.. 20 (e) the Committee, after hearing the de. 
partmental witnesJeS, telt that no turther aotion wa.a neoossvy but emphali.9~ that 
in the rare oaaea in whioh a work is given out without inviting tencl6l'9 the rea'Jon'J 

t: iherefor should be kept on reoord. 
The Committee then enquired or th~ oirounlti1on,)33 in whi.oh double profit wa.~ 

given in the case reported in para.. 29. It wa.~ expb,in~i th1.t in thl9 m\~t1r tb.e de. 
parimeat had to take infio acoount, the pre·wa.r oontraotual a1Tan~em1nt!J SUblisting 
between the ma.nurao1iurers andth3ir agents and that in this olue th~y 00:11ci n~t deal 
"-ireot with the ma.nufaoturer as they usually did in oonnection w:th wa.r-tim ~ 

• 8M Appendix xxxU • • 
• 



II 
eon~ts. The' CoDlJDittee ielt that if the commission to the selling agents only 
rep1'P~nted payment for services rendered by them it would not be open to objection 
and were satiSfied on" ~he explanation given to thAm that there had.been no irregularity 
in th~ particular c~ 'meJ:ition~ in the Report. 

19. As regardS ·the reserve stocks mentioned in para. 64 of the Audit Report,. 
the Committc(> Wfre inforuled tha.t 'lhe value of the outstanding stores was about Ra. 
4 crores a·nd that th'e CJUestion: oiliquidating them was un.der constant review. Some 
of the stores were still required by the dep~ment and BOme oi them, like non-ferrous 
metals, were still under controll~d distribution. The same djfficulties in maintaining 
store acconnts and verifying stocks had been met with here as in other War Depart-
ment stores. As regards the progress made in the completion of block accounts 
D.lentioned in pa.ra. 85, the Committee understood that only 16 cases oi asaets valued 
at a little over Rs. 11 crbre8 were outstanding and that the work was making satis-
factory progress. I '. 

'F~De~menI 
20. The C()mmittee enquired about the iurther developments in the case men-

tioned, in para. 43 oi the Audit Report. It was explained that oi the officers con-
cerned some had ~n reverted and ~ome were demobilised and t~t the principal 
officer had been sent out oithe RlASe to another branch oi the Army. The Commi-
tee felt that· the action taken ~gainst the officers had. been inadequate and that the 
War Department should take more serious steps in future against officers guilty or 
lI!Ierious irregularities. Mere transfer without deterrent punishment was not enough. 

f ; 21. The Committee were given fiiller particulars about the case mentioned in 
para .. 93 oi the Report. It was decided that no further action was necessa.ry &8 the-
centre had since. been e10eed down. 
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STATEMENT COMPARING EXPENDITURE WITH GRANTS FOR 1944-4:6. 
Number and name of prant 

or 
Original Grant FiDa1 Grant 

Expenditure Expenditure 

Appopriatiou. 
or or Expeqditure. 

APliJ'Opriation. Appropriation. 

oompared with compared with 
Original Grant I'inal Grant 

or or 

• 
PART I.-CIVIL. 

A.-EuuDII'11BB JD'l' I'BOII 
BBVElIOa. 

I. Oaatoma: 
N 0fH10tetI • 
Voted 

t. Central lhcise Dutiea : 
Ncm-VOkd • 

Voted 
3. Taxea CD Income includiQg 

Oorpuration Tax: 

'- &It: 

6. Opium: 

Non-1Qed • 
Voted 

N O1l-tKJIeII • 
Voted 

N O1l-f1Okd • 
Voted 

6. Provincial Excise :-
Non-~ • 
Voted 

'I. Stamps: 

L Forest: 

N O'A-tKJIed • 
Voted 

N 0JH101tt1 • 
Voted 

8. Irrigation. (including Working 
Expenaea) Navigation, Embank· 
ment &ad Drainage Worb ; 

N cm-tJOkcI • 
Voted 

11. Intereat on Debt aod Other Obli-
gation. aDd Reduction 01' Avoid-
aooe or Debt: 

NO'A-f1Oltt1 • 
Voted 

12. Executive Council : 
N on-tJOkcI • 
Voted 

II. CoImeil of State I'. Legi8lativ8 Assembly and Legis. 
Wive Asaembly Departmmt 

NCM-wkd • 
Voted 

1a. Home Deparlnlent : 
N CM-fJOIMJ • 
Voted 

16. J:)eparUD8nt of Indl18triea &ad 
Civil Supplies: 

No".~ • 
Voted 

17. Department of Information and 
BrOIId.oaa~ing :-

N01l-f1Okd • 
Voted 

18. Legislative lX'partmc-nt : 
Non- ootecl • 
Votro • • 

18. Department of Education. Health 
aad LaDda: 

No",t1OUtI. • 
VoMd •. 

Appropriation. Appropriatioa. 
Kore+ More+ 
Lea- Lese-

Ill. DI. BII. Ba. 

18,11,000 14,14,000 lOoN,"! -1,10,868 -1,18,&81 
82,41,000 .,80,000 89,06,218 +6,65,218 --83,781 

1.19,n,000 1,11,16,942 1,08,41,650 -31,55,350 -13,35,Jn 
61.62,000 1,80,37,000 1,80,03,083 +1,28,51,083 ~,81T 

1,87,000 1,62,788 1,68,123 -28,217 -4,041 
.,19,000 1,0'7,75,000 1,07,08,390 +8,89,390 -M,610 

~1.",OOO ~,49,709 41.34,611 -10,481 -1.15,196 
94,73,000 94,73,000 '78.08,699 -16,64,301 -16,64,301 

'16,000 77,355 69,gfJ3 -6,007 -',161 
1,24.08,000 1,24.08,000 1,0'7.66,859 -16,41,141 -16,4.1,141 

37,000 16,064 16,310 +39,310 +%44 
2,00,000 2,00,000 1,83,103 ....... 16,891 -16,88'1 

3,40,000 
38,38,000 

1,46,000 
11,02,000 

10,96,000 
6,04,000 

18,11,41,000 
1,81,51,000 

( 

8,80,000 
2,35,000 
1,08,000 

53,000 
6,36.000 

19,84,000 
6,71,900 

1,11.000 
15.65,000 

1,31,000 
22,53,000 

1,01,000 
5,80,000 

1.82,000 
. 8,28.000 

1,37,600 
53,34,000 

2,46,350 
11,02.000 

12,35,809 
8,52,000 

10,94,17,000 
1,81,51,000 

9,15,307 
2,35,000 
1,08,000 

61,500 
'7,03,000 

31,64,170 
8,00.900 

3,23,314 
23,37,000 

1,63,300 
29,03,000 

2,14,800 
5,90,000 

',!8,OOO 
11,73,000 

3,21,600 -12,400 -10,001 
6I.32,160 + 12,9-1,160 -2,01,240 

2,44,150 
8,70,138 

11,11,102 
6,51,465 

-1,8SO 
-1,31,862 

+35,103 
+41,465 

10,49,15,753 +2,16,74,153 
1,21,11,452 -60,45,548 

9,11,671 
2,22,6(K 
1,05,666 

61,40S 
'7,30,182 

11,17,051 
'1,89,820 . 

I,MJ,146 
11,99,267 

1,61,193 
27,81,904 

1,12,439 
5.68,113 

',19,010 
11,82,868 

+31,613 
-12,396 
-2.33' 

-1,595 
+94,182 

+1,&3,051 
+1,17,920 

+21,193 
+5,34,904 

+11,439 
-21,287 

-1,J01 
-1,31,_ 

-1,01:,,(1/ 
-2,OO~ 

-45,61,24'1 
-60,45,548 

+18,81' 
-l,3'I,741 

-I,SIJ'/ 
--1,15.016 

-I,J61 
-~1.28Y 



" N1IJId,eraDd DUll 01 0 .... 
01' 

Appropriation. 

PARTI~ 

22. ChDImesae ~ 
NOta·.... • I.fIJ,OOO 
Voted 16,87.000 

23. Depumea' of La ...... . N""""" . 4.p IJOO 
Voted 17.99,000 

!4. Departmelli of Poda _ Air: 
NOJI-""'.. 1,01,000 
Voted 1,10,000 

25. WarTnaaport De,..tr"._,: 
N OI&-fJfIIe4.. '.14,000 
Voted '1~70,OOO 

26. Food Department, No,,"" . 1,1J6,OOO 
V<Jted . !1.33,OOO 

27. Ceatral :Board of a.n.e: 
NOI&-""'" • 1,90,000 
Voted 11,'1,000 

28. lodia Oftioe aDd High. Oami-· 
&~ • .Bn,abJisb ............ : 

Noa-lIOIfJI • 11.!fJ,OOO 
Voted 20,12,000 

29. Paymeota to other G<m",nNllta, 
:nep.ruaenta, etc. GIl aceoaat of 
the admiaiatr&tioa of.: AIzeaDy 
8ubjecta aDd JDaDa8'8-* of 
Treuariea 

30. Audit: 
NOJHt1ItIIJ • 
Voted 

" . 
ll. Admjgjatr&tio:t of J ..... 

N~. 
Voted " "'(1 • 12. Jails aDd Convict ~_"h : 

. N~ •• 
Vo\ed 

33.Po1ioe 

V0&e4 • 
l4. Ports &lid Pilotage: 

N 0fHJtIIeI .• 
Voted 

15. Lighthouae. and 14ghtehip' , 
N 0fH10I«l • 
Voted 

36. 8arvey ~ Iadia 
N~ 
Voted 

37. BotaJIiM.I Sarvey r 
N~. 
Voted 

38. Zoological Survey : 
N tnHIDI«I. 
Voted • 

~9. Geological Survey : 
N~ .. 
Voted • 

87,000 

8,43,000 
16,75,000 

1.&4,000 
3,02,000 

'4,000 
2,67,000 

1,11,83,000 

8,'18,000 
11,02,000 

10,000 
7,G9,OOO 

1,86,000 
1,000 

18,000 
87,000 

36,000 
1,76,000 

1116,000 
38,14,000 

_,14,661 
It,I3,998 

1,68.724 
20,87.000 

I.fll,OfJO 
20,38.000 

1.42,761 
1,78.000 

,.u.116 
'1,70.000 

I,IJ,OOO 
l3,35,OOO 

1,fJO,OfJO 
11,80,000 

111,91,000 
21,22;000 

1,03,000 

.6,68,100 
1,11,000 

1O,8IIJ 
l,a),OOO 

.... 

IIIpeodtture . .... ...... 
oompared with eompued with 
Oricinal Grant Final Gl'8Qt 

or ' or 
Appropriation. Appropriatq. 

. More+ More+ (. 

1,11,_ 
.3.20.813 

Lesa- Leu-
Rs. a.., 

C' 

+11,898 
+77,913 

+7,05,596 
+3,79,316 

1,".161 -54,841 -3,581 
20,76,061 +3,89,067 -IO,m 

.I,w,MJ4 -2 ,51HJ +5.404 
17,12.280 ~,720 -2,46.720 

1.,#,111 +26,573 -9.190 
1.52,188 +42,196 -23,81)4 

... .IIS -55/iOS +10 7:n_ -42,107 -42,107 
• 

, 6tU.tJOl +59,601 -7,_ 
U,36,2Gl +12,02,251 +251 

1.19,33J -18,667 -10,661 
12,82,111 +1,4!,111 +22,111 

",11,191 ~,801 -13,801 
18,88,415 -I,4.1,r,sG -2.53,686 

6~8,111 
2.~ 

19,761 
2,61,1. 

+1,928 

-14.314 
+16,24,269 

+1,~,116 
-17,416 

-4,237 
-5,801 

-10.IM 
-2,74,731 

-786 
-26,'16 

-l.M1 
-28,801 

1,12,62,000 1,!1,36.072 +0,42,072 -1,26.1. 

1.M,983 IM,111 -U,229 -.6,111 
.,83,000 ,,70.686 +10,68,5M +7,* 

10,000 10,MB +16 +', 
8,81,000 10,07,180 +2,<18,880 + 1,20,880 

',17,000 ',U,840 -1,21,160 --J2.1IIO 
82,83,000 _,08,138 +49,07,138 +16.25,138 

17.200 17,ltJ1 --838 -38 
87,000 86,848 -10,152 -10,162 

18,911 19.019 -15,981 +108 
1,76,000 1,72,0S4 -3,966 -3,. 

1.,84,700 .I,OI,!(16 . +86,166 +17',666 
31.1'-000 lI.32.- -13,81,405 -13,81,4116 



" ~ , ExpeDditure Expenditure 
Number ud. name ot Grut 

or 
Oripnt.! Grant :Final Grant 

or . or· E.nditure. 
ec..pared with compared w1th 

Oripoal Grant Fmal Grllnt 
Appropriation. Appropriation. Appropriation. 

N on,..tJOUIl 
'Voted 

~"1. Archa.eology 
, Non-ooktI 

Voted 
.,D. Meteorology NtYtHJOIetl 

Voted 
iii. Other Saientific Departmtllta : 

Voted 
"- Education 
~ NO'IHJOWI 

Voted 
~. 1ledica1 Services 

Non-tJOktl • 
Voted 

.. Public HE.alth 

,'I. Agriculture 

N on,..t1OIe/J • 
Voted 

N on·t1OIe/J • 
Voted 

• 

48. Imperial Council of AgricalMl'aI 
ReeearoIl : 

N em-tKJtetI • 
Voted 

G. Agliculhr&J Marketing 
N 01HJ0IetI. 
Voted 

&0. Imperial Institute of 8upr Teob-
nology • 

til. Civil Veterinary Servioe : 

sa. Scientifio 
Reaeuoh 

M. Aviation 

N 07H10Ietl • 
Voted 

N cm-voletl • 
Voted 

ADd Indutdal 

. Voted 

o 

16. Capital Outlay on Civil Al'iatioa 
met from Revenue : . 

Voted 
Ie. BroadoutiDg 

. N on-ooted • 
Voted 

". Capital Outlay on B~iD8 
met from Revenue • • 

18. EJDi&ratioD Internal & 
. Voted • 
It. Emisratlon Extcmal: 

Nem-V"" • 
Voted 

eo. Commercial Intelligelloe. and 
Btaiiatioa 

Na.t1O" • 
Voted 

N0fH1fJIe4 • 
V<*cl • 

• 

• , 

Ita. 

1,10.000 
%,71~000 

fIJ,(J()(J 
10,86,000 

11,000 
.I6,a8,OOO 

7,5'.000 

1,000 
-!7,76,OOO 

J,J1,OOO 
16A000 

.. 1,",000 
H,ft.000 

1J,IIJ,000 
;~,'OOO 

",000 
·~iJOO 

1,000 

11,000 
1~'7;OOO 

12,16,000 

1,000 

11,(J()O 
..... 000 

1,000 

18,000 

'8,000 
J.G7,OOO 

.. a.ooo 

12,650 
2,71,000 

29,528 
11,17,000 

11,000 
26,39,000 

7,",000 

1'1,76,000 

1,62,458 
17,05,000 

',I2,6.S9 
t~I,OOO 

1,16,68,770 
1iJO,43,000 

16,14,360 
; l3j5'7,OOO 

U,6JO 
4.;31,000 

1,000 

17,000 
13,62,000 

11,09,000 

'2,16,000 

1,000 

16,000 
11.13,000 

1,000 

19,000 

1,19,4~ 
3,fM),OOO 

'1,000 
8,73,000 

or or 
Appropriation. Appropriation. 

-- 1Iore+ Hore+ 

•• 

12,71:1 
2,63,483 

29,429 
12,21,922 

68,76$ 
26,43,221 

3,68,398 

Lea- Leu-
&. &. 

-17,259 +91 
-17,617 -17,517 

+3,429 -99 
+1,42,922 +30,922 

-2,236 -2,235 
+4:,221 +4,221 

-3,85,602 -3,85,602 

-1,000 .. 
11,86,483 ---6,89,017 --0,89,517 

3,61,9L6 +30,916 
16,74,578 +81,578 

1,67,288 
21,64,628 

+66,288 
+4:,85,628 

1,36,70,293 -66,701 
1,70,M,l1" +1."1,61,174: 

11,64,3116 
13,61,117 

2I,31! 
13,~,7" 

'1,U,984 
10,80,071 

62,65,," 

'0 

11,'" 
MtSl.I61 

18,007 

1,11,441 
3,'13,M3 

+3,14,366 
+19,117 

-1,144 
+10,926 

-1,000 

---lJ28 
+98,~4:4: 

+ 31,U,984 
+32,077 

+St46."12 

-1,000 

+7 
+13,441 

+1,IG,6f3 

-19,698 
-16._ 

+'" 
+1.811 

-542 
-30,422 

-5,271 
+33,628 

+1,523 
+38,61,174 

+6 
+4,117 

+326 
--5,074 

-1,000 

-628 
-16,256 

-18,74,128 
-13,923 

-5,588 

-1,000 

-318 
+51.849 

-1,000 

-993 

-7,98& 
-6,451 

-19,598 
-16,482 



NilIDber&od name of Gran' 0rigiIW Grant J'inal Grant 
!1xpenditure LpeuditdH 
compared with compared with 

QI' or or EqeDditure. Original Grant Final Grant . 
Appropriation. Appropriation. Appropriation. or or 

Appropriation. App=tioo. 
More+ + 
Lee..- Lees-

BI. BI. Re. Be. 

PARTL~ 
~ 

A..-ltxnaml'l'UU )1ft I'BOII 
~ 

U. Joint Stock Co~es. • 2.21,000 2,21,000 2,08,726 -12,27" -12,2'74. 
83. Imperial Dairy partment 3,71,000 3.77,000 3,M,922 -18,018 -18,078 
Me MieoeDaaeoua Department.: • 

N~. !7,000 1,10,29,82$ 1,09,42,000 +1,09,15,000 -81,8U 
Voted 11,37,00'') 27,37,000 22,24,721 +4,87,721 --6,12,279 

16. 0urreDq 
NcnH10Ud • 3,70,000 2,61,900 2,66;760 -1,13,240 -5,140 
Voted 1.00,82,000 1.00,82,000 67,24,_ -33,57,301 -33,67,301 

tIS. lftnt 
1,08,000 1,06,600 NOJHJDII4 • l,05,U9 -2,711 -341 

Voted 1,28,29,000 1,39,09,000 1,37,39,943 +9,10,943 -1,69,061 
tn. cmI WOl'b 26,03,000 2'/,33,15.J 12,00,108 -14,02,6111 -18,38,041-N on--1IOCeIi • 

Voted 2,20,21,000 2,20,21,000 --3,09,26,921 --6,29,47,921 ~,29,47,D21 

.. Oentnl:ao.d Fond : 
1.02,00,000 1,02,00,000 i,02,OO,OOO Voted . . 

•• 8u.penmmation Allowancee aud 
PeDaioDB 

1,44,83,000 1,41,U,t()0 NOfI"'" • 1,18,09,443 ~.73,66'f -1,&1,767 
Voted . 1.2',66,000 1,36,66,000 1,30,35,742 +5,69,742 -6,30'-'0. ~ and PrintDlg: • 
N 0fHJ0IetJ • 16,000 97,1'7 94,266 -1,'135 -3,111 
Voted 1,07,54,000 1,70,35,000 1,72,7~ -1,05,81,235 -1,68,62'-

'1. 1Ii8cel1aneous 2,77,000 3,00,192 2,65,102 -21,898 ~," 
~ Noa-f1OUIJ • 

Voted 2,81,01,000 -.,eo,56,OOO 1,54,27,112 +73.26,172 -1,36,28,828 
71. Grants-in-aid to Provincial GoT-

emmenta 
Noa-rokd • ','16,00,000 1,'10,00,000 1,10,00,000 -1,05,00,000 
Voted 1,75,00,000 7,00,00,000 7,00,00,000 +6,25,00,000 

73. 1&ceIIaneoos adjustmenta bet-
ween the Cent.ral and ProTiDciaJ 78,000 6,54,000 5,50,_ +4,12,482 -3,518 
Governments 

fI.A. Poet-War Planning aud l)e. 
Te10pment 

N 0fH10CeIJ • 1~0,9'J() 1,08,U8 +1,08,348 -I,US 
Voted 8,71,000 6,16,940 +6,15,940 -2,61,080 

74. CiTil1Wenoe 
12,000 86,338 Na.-fJOWI • 25,000 +61,338 + 74,J&8 

Voted 3,43,16,000 3,77,19,000 3,12,91,658 +29,15,658 -4,27,34J 
75. Delhi 

&,27,460 3,2.1,338 N 0fHJ0I#JIl • 1,64,000 +~9,338 -4,122 
Voted 74.80,000 92,23,000 81,69,017 +16,99,017 --63,983 

76. Ajmer-lIenr&r& 
1,17,000 1,63,170 1,40,361 +23,361 N Oft f10kd • -11,909 

Voted 2'7,95,000 31,26,000 10,02,045 +2,97,04.5 -32,965 
'1'1. Panth PipJoda 15,000 16,000 16,176 +116 ---4lU 
Blaff, Houe1wld aM Al~ oJ 

,Ite (}OfJef'1IQf' Gmer,:d • • • 111,9.'1,000 16,,3,990 15,85,631 -4,11,361 -48,361 
&crdariat oj I lie Guvn'ACf' lhAertJl · 2,87,000 2,60,965 ',48,325 --38,675 -2,640 
, .. al PwbJie &rviu Commiuiorl · 4,56,000 5,05,821 4,73,0'14 +17,074 -&2,74'1 
W /Jf' Dtpaf'trMAi 9,61,000 9,16,800 9,26,825 -34,176 +10.025 
IhJewu Department 7,94,000 9,32,568 10,28,960 +1,34,960 +96,&91 
NGtioMl De/ew.e C0VJICS1 1,15,000 77,481 17,532 --3'1,468 +U. 
~ictJl 6,51,000 6,65,288 4, 94,8g8 -1,66,101 -1,60,&90 
P~. w Croum ReprueftlGtw. · 1,41,86,000 1,l7,52,101 1,15,76,221 +3,90,227 -I,76,E74 
!,ribaZ .ArWl • 2,63,52,000 3,18,61,227 3,10,54284 +46,99,284 -8,09,911 
..,erJIGl.A6tJir, 1,08,01,000 1,14,95,505 1,13,gZ,332 +li,91,U2 -1,03,1'11 .... ; ... . '13,23,000 81,28,238 81,U.6U +8,40,681 +l,MJ,4M 
"."..Iaef&f oj 8"Pply • • • &,6'1,98,000 4,61,69,400 4,S4,~0,183 +86,22,183 ,., -1',4g"I'1 """tNOU ~.pc1ldilure COftneclttl 

.,.,1 lAe 1f.~ . · 15,11,33,000 24,U,38,701 2',66,'11,''18 +1,94,38,111 -1,",61,'11 



NDJD.ber and D&Dle 01 Graa. 
L,enditure ispeDditUit 

onp..1 Grant final Grallt compared with compared with 
or or Eqeoditure. Original Grant Final Grant or 

Appropriation. Appropriation. Appropriation. or or 
Appropriation. Appropriation. 

Jrlore+ lIore+ 
Leas- Le.u-

B.. B.. B.. 88. 88. 
PART 1.--oIVIL--coIItd 

"_lb:rDDiiU"('JInQII)~ 
OA1'1TAL. 

GaP'" 01dla10n VizappataID ltar. 
boa.r • • • • • 

10. Delhi Capita1J>ut1&1 
.1. Commuted va~e of Penaio .. 

Non-ootetJ 
Voted 

'8,27,000 1,56,92,000 

-6,73,600 
1,000 1,000 

-1,10,694. -1,IO,8M -1,10,6M 
1,50,28,626 + 1,47,01,625 -1,63,476 

-11,74,243 -11,74,243 -6,00,643 
-23.09,704. -23,10,704 -23.10,704. 

C.pildl 0.',,'1 0" 8cMmtu ~ 
tDill tAe W"r. • • • ....,.63.69,000 5,16.93.093 --3,64,32,134 +3,09,36,866 -fl,71.26.22'/ 

Co-DmBl1B8DJD1TS 01' LodS AJrD 
AD"fAJtca. 

It. IntereBt-free Advances • 
a. Lo&D8 and Advances bearing 

Interest 
.t.r..a.eu eo O"*''' ~./or Losu eo 1__ 81G1u .-

Nolabtliliu 

{N~Volal Total •• 
Voted • 

~ture met from Revenue 
Non-ookd • 
Voted 

a,IU,99.000 

"79,7'-000 

'1,#1,000 

'7,54,8/),000 

· &1,62,60,_ 

· 14,11,29,000 

· 12,83.69.899 

n.53,99.000 20,29,95.9M + 16,48,96,904 + 1,76,96,904 

13,53,74,000 13,71,21,882 +8,91,47,882 +17,47,882 

6,39,070 6,64,863 --55,337 +2J,693 

72,73,69,547 61,05,30,829 + 13,50,60,829 -11,68,38,718 

'79,62,33,899 71,60,24,492 +29,97,63,093 -8,02,09,407 

67,67,10,984 64,64,72,54:-f + 10.53,43,543 -2.92,38.441 
46,87,67,899 36,17,98,579 +3.34,38,689 -9,69,69.320 

Jbpenditare met from Capital 
Non-YoW • • --6.63,69,000 6,10,19.493 -3,66,06,3'17 +2,97,62,623. -8.76,26,870 
Voted 8,28,000 1,58,93,000 

I)l.bulementa of LoanB I: Ad~ NOft-'Yotttl '1,20,000 6,39,070 
Voted • 8,10,73,000 12,07,73,000 

PART U-POST8 Arm 
TBLEGRAPB& 

1,31,08,127 + 1,22,80,127 -20,84,873 

6,64,663 --55,331 + 26,.S93 
1401,17,786 +!6,4O,44,786 +1,93,44,786 

A.-ExPDvlYtJllB JD'l' no ..... u& 
1O.'Iadian pOsta and Telegrapba 

Deputment: N~ • 1,17,9S.000 1,14,28.SOO 1.14,42,504 --3,49,496 +14.004 
Voted 13,"',28,000 18,29,18,000 18,00,83,601 +2.67,55,601 -28,34,491 

B-JluDvrruD OIUBGIID 1'0 
CAl'lTAL. 

.. Capital Outlay (Xl IndiUl PoInI 
and Telrphs Departmellt 
(oatDIe e Revenue Aoa«Jaat). 

1,13,00,000 1.13,00,000 1 .. 73,42,89' • --38,67,306 -38,G7,301 Voted • • . 
tI. Indian PO"tI and Tl"legn.ph.s-

B~8 Su~nlle (not .. 
frOID Revenue.) 

Voted 1.000 1,000 4:7,82,665 +4:7,81,866 +4:7,81,_ -. 
!'o&al-kpendiwe obarpl to 

o.pit.I-
(Voted) 1,13,01,000 3,13,01,000 3,11,23,358 +8,24,359 +8.24,351 • I 

~PaIts aDd Tel .. " • 11",,21,000 J2,66,47.fiOO !2,38,Sl~3M +2,62.30,364 -11.16.l38 

.. {N ...... • 1,17,82,000 l,I,,-.fiOO l,l4,U,liOIt --3,49,496 +14.00' 

TtW 18,lS8,1t,000 11,4:2,11,00') 11,6,08,eeo +1,65,'19,880 ~10,140 VoMi • • -



Number and name of Gran~ OrigilUl Grant Final Grant 
~diture ,Kxpenditute 
ClOIIlpaTed with ClOIIlpared with 

Origitlal Grant Final Gran$ or 
Appropriation. 

or or Expenditure. 
AppropriatiOn. Appropriation. or or 

Appropriation. Appropriation. 
Jrlore+ - JrIore+ 
Leu- Leu-

Ra. Ra. Ra. Be. Be. 

PART m-RAILWAYs. 

A-Bxnaml'l'UlUl CRAJlGBD TO 
&'DOB. 

L BeTeDue-Bailway Board 
, NOla-voted • 

Voted 
I. Re,ema&--Aadit-
- N on-volel • 

Voted 
.. Benn1le-JiillcdlanOOll8 Ex-
. penditure. 

N OR-V'1I#A • 
Voted 

L Bnenu&--Payments to Indian 
l!It&tee aDd Companies. 

Voted 
I..A.-Renmae-W'orking Expen. 

llee Maintenance of Struotural 
Worb. 

NOR-roCetJ • 
Voted 

l._ll.-Rev-DDe-Working Expenses 
- -KainteD&nce and Supply of 

7,13,000 
14,~,7()() 

1,69,000 
14,29,000 

16,30,000 
18.4:5,000 

2,6.1,14,000 

13,67,000 
11,39,79,000 

LooomntiTe' Power. 
NOA-rolt.d • 8,51,000 
Voted 31,63,21,000 

.. .c.-Revenue- :Working Expenaee-
Maintenance of Carriage aDd 
Wagon Stock. ' 

Non-fXUd • 3,23,000 
Voted 7,86,75,000 

"I-D_Renlme--Working ~ 
. • Vaipt.enMCe and 'Working of 

"err, Steamers and Harbours. 
N cna.-t1OUd. • 
Voted 

.... _Re'enue Working Expeneea-
Bxpense8 of Traffic Department-

Non-role4. • 
Vott'd 

.. Y.-Rename Working Expemee-
Expeoae8 of General Depart-
meata. 

N~. 
Voted 

..a.-Re'enue- Working Expeosee-
~Expensea. 

N OR-fIIlled • 
Voted 

/ .. 1L-RemlJle-WorkTng Expena8-
Expeaaeaof ElectncaJ De}J&rt. 
mem. N Oft,,;ou:J • 

Voted 
f. Benmle-Appropriation to Dep-

reciatilJa Reserve Fund. 
Voted 

11.000 
38.29,000 

9,61,000 
13,97 , 42,000 

16,30,000 
5,19,44,000 

16,95,000 
21'),')7,58,' 14;0 

!,U,IJOO 
4,fYI,74,000 

17,12,00,000 

• 

6,74,000 
21,19,70J 

1,83,000 
16,58,000 

IJ,86,OOIJ 
21,71,000 

2,93,96,000 

11,56,000 
18,16,77,000 

• 
6,58,621 

20,33.734 

1,79,107 
16,03,696 

12,90,149 
19,8J,664o 

• 

e-84,3"a 
+5,79,034: 

+lfJ,107 
+1,74,696 

--3,3IJ,551 
+1,36,664. 

2,94,liO,617 +30,36,61'1 +.M,SIT 

la, 26,51! -40,488 +1,70,61' 
16,66,61,900 +&,26,82,950 -1,60,15,0lI0 

8,35,000 8,"7.!61 +211,261 +-42,181 
51,62,68,000 4:7,83,07,993 + 16,U~,86,993 --3,79,OO,f#I 

2,81,000 3,14,606 -8,494 +80.-
10,38,60,000 10,96,17,676 +3,09,42,676 +61,61,8'10 

19.000 
49,16,000 

8,13,000 
16,35,86,000 

16,99,000 
5,96,02,000 

14,8.5,000 
20,07,58,000 

!,04,OOO 
4,84,48,000 

17,12,00,000 

16,188 
43,22,920 

9,16,851 
16,8i.41,~ 

17,40,95! 
6,05,82,477 

1,!f),1S1 
4:,67,62,613 

1',01.}',.22'7 

~,514 
+4:,93,920 

-44,649 
+2,83,89,6M 

+1,10,96' 
+86,48,477 

-4,81' 
+49,88,813 

-10,82,'7'73 

-1.11. 
-6,83,080 

+11,1. 
-16,86,3I'J 

,." Bnemte--Interest ChArge&-, N on-vo'..ed. • '8,13,38,000, !7,74,69,{){)() !7,44,U,191 -1,19,09,6111 
97,000 97,000 97,398 +399 voied 



NQJDber and name of Gnat 
cr 

Appropti&t¥>Q. 

PART m-l\AILWA~. 

lo.A.-Re,eaoue Wit~wa.l t.rom 
Be!Jerve-

Voted • 
To&&l R&ihrayjhpenditare ~ 

to Revenue. • • : 

{Non-~ · Total . 
Vottd · . 

B.-~B CHAltGBD TO 
Ckl'ITAL. 

11. C&pitaJ-New Construction-
Voted • • 

12. Capital-Open Line Worb-
Nrm-roted • 
Voted 

Dl- charge of Debenture_ 
N ura.- 'IJOIt.d • 

Total Railway Expenditore charged 
to Capital • 

{Non-voI~ • 
Total • 

Voted • 

C.-DmBUBSDON'1'9 UNDO P.-
DBJ'08lT8 AND 1\DV.Al(CI8. 

Original Grant Final Grant 
or or 

Appropriation. A ppropriatiou. 

Be. Ba. 

2,11,00,000 

1,55,38,20,700 1,90,21,37,700 

29,69,51,000 28,62,67,000 

1,25,68,69,700 1,61,58,70,700 

2,()OO 2,000 

87,000 1,32,000 
28,69,13,000 28,69,14,000 

17,000 

28,70,02,000 28,70,65,000 

87,000 1,49,000 

28.(;9,15,000 28,69,16,000 

12. Open Line Worb-
Depreciation Reserve Fund-

Voted • 23,1}),00,OO:) 23,00,00,000 

Expendit1t1'e ExpenditllH 

Expenditure. 
compared with compared wi~ 
Original Grant Final Grant 

or or 
Appropriation. Appropriaiioq. 

More + JrIore+ 
Less- .Leu-

Be. Rs. 81. 

2,95,44,936 +2,95,44,936 +'8,"_ 
1,92,36,53,539 +36,98,32,839 +2,15,15,83t 

28,33,71,498 -1,35,79,502 -18,95.-
1,64,02,82,041 +38,34,12,341 +2,44,1l,Ml 

-1,3~,986 -1,37,986 -1,37,981 

63,171: -23,826 -48,811 
18,16,87,462 -10,52,25,538 -10,52,26'-

43,126 +43,126 

18,16,57,776 -10,5'3,44,224 -1O,M.07,!t4 

1,06,300 +19,300 -41,7. 
18,15,51,476 -10,53,63,524 -IO,53,M,6U 

8,18,29,998 -14,81,70,002 -14,81,70,001 

Total Railways • 

{
N on--voIetI • 

Total • 
Voted 

• 2,07,08,22,700 2,41,92,02,700 2,18,71,41,313 +1l,63,18,613 -23,20.(11,387 

29,70,38,000 28,64,16,000 28,34,77,798 -1,35,60,202 -zg,38,_ 

• 1,77,31,M,700 2,13,27,86,700 1,90,36,63,515 +12,98,78,815 -22,91,23,IM 

PART IV.-DEFENCE SERVICES.-
A,-EXl'UIMrOU ClUBGBD ~ 

~. 

118. Defence Services-Effective-
NOft-t'iOIfd. • 2,77,69,82,000 4,02,95,~,OOO 4,02,61,87.000 +l,:U, Q2,05,OOO -Z3,58,()(J() 

118. Defence 8el'vice_Non-eft'ective-
Nrm-vakd • 9.25,12,000 9,54,72.000 9,47,74,000 +22!62,OOO -6,98,f1fJO 

T_I Defence Services charged to 
Revemae • • • • 2,86,91,M,000 4,12,50,17,000 4,12,09,61,000 +1,2..\14,67.000 -40,58,000 

B.-ExPmnlTURB OJUBGBD '1'0 
CAPITAl.. 

•• Defenee Capital Expenditan. 24,60,O(),n({l 6",~,f.6,(); 0 62,82,52,000 +38,22,"!2,OOO +2ll,96,OCO 

Tot&I Defence sPrviC<'e-
(Ncm-~) 

GUND TOTAl. • 

• ( Non ·tllUli 
Tot-.J • \. V<.col 

- The figllf( B art' gl~F. 

3,11,51,"1,000 4,7278,73,000 4,7I/2,1J,OOO +1,63,37,1.'-,000 +1.13.16,. 

• 6,27,-t4,78,li99 8,89/3,26,646 8,48,[,;),6(1,998 +2,21,ll·,~2,:19!1-'(',ti,6.'~64iI 

J,89,'~8,04,OOO 5,75,30,87,047 5,6.'j,46,6/,131(fI.) +l,75,48,6f1. '·ll -9,84.22,918 
• 2,37.46.14.!)!It) :1, 14,:?2 .19,500 2,83,")8,9t1,86i (b) +411,62,22,:, 6,1 -3) ,l3.42.7:12 

{"\' "'hi I 'UlIOU'1t ill '18 th'\n th:lt giv('n in th(' ('c,n.bill< d l~innnCl' :;lld n. Vc; u,.· A«(.onts for 19(4-45 bJ 
Re. 26.; which is do{' to rounding. 

(b'. Th:q ameullt is mor(l thftn that finn in thr ('r.n binqJ r·ncr.r.( lind f:, v II', !c('fl'T'ta fcr 19«." 
by R.~. 12,07.867 due to thf' fact thllt credit-f to (,I pltr.l fvI. th~: vrlu!- of As..~et~ 1'(,1.1 :tn~ Ilba'ldor.rd 
Inth;:Puati and Tdt'gl8pbfD(paltbo;tbl,( lltb{,ll I .. }.,I' 'It<.I'Q:()·Dtm tla ~ppH.pl:atlon Actounfl 
of that DfpartDlf'nt aa the dfmall(i W8I for t.he glOfS ll'PltcI f1pt:ndltulf 
K63AG()-..476-9.9~m 



.,. 
APPBNDlXm 

.81 In.., eJ , ... MtJioI B ..... oj Ittdiatt'l1ocJerH_...., Raile,. •• 1'".41 
,. IatIaat ftgurtw of lWIIiue and expenditure of Indian Government Rail",.,. tor 1 ...... 

--.. the foDolriDg results :- . 
fJI08B tIafIlo receipts amounted to 225·73 crores (220·78 orores for IndiNl Qoy8J'llDMll!t, .... ·'G ...... for worked linee) or 8·36 oro1'88 more than in the previous vear and '13 lakIIIrI 

mote .... the revised estima.. " 
~ WorkiDg Expenses (Izoluding depreciation) amounted. to Be. 143·26 orores or 18.81 .-0" .oN ~ in the previous year and 6·66 orores less than the revised estim .... 

The amount set ~rt for depreoiation was 1 '1'05 orores or 4: lakbs more than in the. 
previo. JeU. The payment to worked lines amounted to Re. 2·36 orores or 4:3lakha more thea 
in .... pevious year. . 

Wet vaftio receipts amounted to Ra. 63·07 orores or 11·03 c~res less than in 194:4,.46 8Dd 
7·37 aoree more thNl the revised estimate. 

i 1Iiaoellaneous transactions ~ted in a net . receipt of 4:. 17 crores or 93 lakha more than ill 
the previous year and 4:4: la.kh.s more than the revised estimate. 

The net 1'6venue before meeting interest charges was Rs. 67·24 crores or 10 ·10 O1'Ores I.-
than in 1944-4:5 and 7· 81 Crores more than the revised estimate. 

The total interest charges amounted. to Re. 27·22 crores or 23 lakhs less than in the previoua 
year and 141akhs less than the revised estimate. 

;There was a surplus 4:0· 02 crores against 4:9· 89 crores in 194:4:·4:5 and against the revised 
estimate of 32·07 crores. Out of this, 32 orores will be paid to general revenues and 8· 02 O1'Orea 
will be traDsferred to the Railway ~e Fund. 
~ There waa an appropriation of Ra. 17·0501'01'68 bom revenue to the depl'eCiation reserve fund. 

In addition, a sum of 20 lakhs, which was recovered from the Bengal and North Westem Railway 
Company on account of average rolliDg stock, was credited to the Fund. Against the appropria-
Sion of 17· 2tJ oror88 to the depreciation reserve fund, there was a withdrawal of 11· M era .. 
agaiD8t the NYiaed estiinates of 18' 85 qro1'68. Thus, the net increase in the balance at the end of 
~ yeu WBII Be. 5·61 orores, raising it to 107·82 orores against the revised estimate of 100·&1 
~ 

Asaa.t the appropriation of 8·02 orores to the Railway Reserve Fund, there W88 a withdra-
wal of Be. G·M cro1'88 again8t the revised estimate of 8· 50 01'01'68 to cover arrears of depreoiatica 
on 1Oum, etoek treated as replaced during the year. The net accretion to the fund during tbt 
y_ ... Be. 2·48 C1'Oree and the balanoe therein at the end of the year was 39·96 crores agailul' 
*h.18Yieed eetimate of 28·05 oro1'88. Out of this, 74: lakhs repreeented investments in branch liDI 
8haree and 8 Iakba ~ Branch Line Companies. The balance at the end of 1946-47 will in eo:nee· 
queDOe be 28·02 crorea against the budget figure of 17 ·11 crores. 

The IfrotIS capital.xpenditure during the year was 15·38 cro1'68 against the revised estimate Gf 
11· 11 • .01'811. Against this expenditure, there were oredits of 3· 10 O1'Ores on account of certaia 
qaoial adjadments, N., 'Write-back, of the capital coat of dismantled lines and abandoned. 
..... ' (2' 49 erorea), and • Write-off of the oost of military eidiDga' (. 03)01'Ore and ' Write·baek 
etf the infIatioDary element in ezpenditure on works after 1942·43 ' ('58)01'01'68. The net oapiW 
.qMtIldi'me ... theretON, Re.l!· 28 erores. The capital·at.charge up to the end of ~e ~ .... 
1 .. ·18 arone . 

. ~ fte _tio of.&otal working expensee (including contribution to depreciation reaerYe fund), .. 
..-..... raeeipte was 11 per oent. against 64:. 86 per cent. in the previous year. 

l "rhe ..tio of toW working expenaea (including, contribution to depreciation reeerYe fund, a.t ."iacIiDg apeoial adj1J.ltment.a, to gross traffio receipts W88 62· 4 per cent. against 66·83 ill .. 
prerioue year aDd 80·18 per cent. in the Revised Estimates . 

... _tio of net reY8Ilue ~ the oapital.at.charge was 8·4 per cent. against 9·8 pu _to ia 
.... P"rio- year and .,., per cent. in the Reviaed Estimates . 

.. toUowiDg 8YMDa8llt oomparee the results of the working for the year 194.8-4& 'tria ... N'a.a _iDaatea for 6hat ,... and the actual for the previous year :-

1 ........ Reoeipt.t . 
!. o.cIiDary Operating .".... 
I. D.preoiatioD . . . 
4. ~~te ~ worked. liDea . 
.I. Ket trafBc ~ip" '. . 
G. K., Miecellaneous Receipts 
.,. ID.tereet. . . . 
1.8vplUR. . . . 
9. 8hare of General Revenues . 

1146·46 
Aetua" 

216·18 
123·3' 
17·01 
1·93 

7.·10 
3·24 

27'46 
49·89 
,2'00 

(In CIOres of FlIpMa 
1845-48 

Revired 
Estimatee 

225·00 
149·81 

17'05 
2·3. 

55·70 
3·73 

27·36 
32·07 
32·00 

IH8·4e 
(~ IU·'. 

141·1. 
}7 ... 
J' ••• 

N·.,7 
.. ·1'1 

2'1·11 4.· .. 
II·. ----.--.----------



APPENDIX IV' 

Jl."",..~ ~..g re-tJI'rtI,.,.IJM'" oj BtJNway D ... ,.. Jor GrartU 
A 1I,morandum regarding $he re-arrangement of Railway Demaada (or Grants ~ 

.,itIa ill. Anll8xures the1'8to, whioh was placed before the Standing Finance Committee for Rail.-

...,. at their meeting dated the 18th July 194:6, will be found below.* The S~diDg 
~1l&1lO. Com nittee for Rfillways approved the soheme after consid8l'abJe disoqasion. The appro-
y AI of ~h. Pllblic Aceoants Committee is also sought to the introduotion of the soheme. 

-1'he Pllblio Aocounts Comittee, whioh examined the accounts of the year 1943-4:4:. el'i~ieiaed 
i.e conYention agreed to in 1933 under whioh though each Abstract 6-A to 6-H under Working 
IIqtell8ea forms a separate demand and each Railway a sub-head under the der.1&D.ds. the 8avinp 
.wler any ~ne of the demands is oonsidered 88 a set-off against an excess in another. The Com. 
mittee oonsidel'8d that this arrangement was tantamount to reappropriation being allowed be-
tween. eight different grants and was contrary to all canons of budgeting and finanoial controL 
fiey desired, however, before making any final recommendations, that the Finanoial Commie-
.ioner, Rfillwaya, should re-examine the matter in detail in oonsultation with the Auditor GeD8I'&I 
alld present a report to the Committee. Their observations are found in paragraph 1 g of ~ , 
repon and pMagraph 9 of the proceedings of their meeting on the 13th Augus. Ig45. Cop_ of 
tltese two paragraphs are given in Annexure A. 

The m~tter was examined in. considerable detail and a copy of the nOH prepared on the 
•• bject by the Finanoial Commissioner will be found at Annexure B. 

The 8ugge3tions in the note have been examined by the Auditor General and he is of she 
opmion that the new schema is worth a trial with the approval of the Standing Finance Com-
ai'tee. Most of the Ganeral Aanagers are also in favour of the proposals. The Railway Board 
wauld prefer to separate" Stores .. from " Other Expenditure" DiM para. 14 of the Financial 
flom -niaaioner's note 88 not to be able to compare expenditure on Stores only is a great disadvant-
age 1m the Administration and if the Standing Finance Committee approve. they would put it to 
the Auditor General for concurrence. 

It will be obaerved that the scheme not only meets the oriticism of the Public A ccoun t 
(bmmittee, but is aho designed towards a more rational and effective control over expenditUl"e. 

The approval of the Standing Finance Committee is sought to the introduction of the aeheme • 
.After their approval, th~ scheme will be placed before the Public Accounts Committee at their 
_Himg in Allglln 19&6 and if they also agree to it, the scheme can be introduced with effect from 
.. ~ balga' for th3 YCtar l!U7-4S to b3 sllb:uitted to the Agembly in February 19U. 

B~porl oj the Public A.uounU CQm,,""", 1945 
I •. "'ulMr'MaIion oj "pmdilUf'~ in ezCU8 oj grant.-The Public Aeeounts Committee ill their 

NpMt 011 the accoants of the year f926-27 dealt with the question of the propriety of makiDa-
.uotmeny to any partioular Railway in the course of the year without, effecting correspondiDa 
ftMiucsioD8 e1aewhere and agreed to a convention whereby the Financial Commissioner. RaiJwaJ'II. 
".. giY8Il a discretion to over·allot funds in Grants No. '-oj Administration". ~ .. Repaia 
.ad Jlaintenance of Operations" and 6-" Companies and Indian St.ates " share of 9t1l'plue proM 
..ct net earnings " instead of being required to make specific l'8dudioDS under heads in reaped of 
".,.. saYings were anticipated corresponding to the excesses authorised to be spent under other 
1Ieada. Five years Jater it was decided to make each abstract under .. Working Expeneee" a 
...,.... demand and each railway a sub-head under the demands subject to a eonyension thai a 
MYiDg under one of these demands would be considered as a Bet off a,gaiBSt an exC8118 in 8Ilotber. 
IiDee 1838 over-allotments have not been made by the issue of lonnal orders or reeppropriatioa 
_, by the issue of expenditure orders authorising the Railway administrations to inour expeadi-
'-re in excess of the grant, no cognisance being taken of them in making reappropria~;ona. l)e... 
.a-ds for grants for railway~ have been made in the revised fonn since the year J g3(-35 and upto 
the year 1942-43 the authorisations Issued to the railways were invariably explained in ~he apP"O-
)ft'iation accounts as having boon made out of Ravings expected in other grants. In the year un~ 
Nriew, however, excess authorisations amounted to Rs. 81·16 lakhs and there resulted a .. 
exceee over the aggregate of the eight grants under Working ExpenseA of R.I. 12·83 laltha. The 
point has. therefore, arisen whether the splitting up of one demand into eight au~maticaDy 
4id;away with the earlier convention by which the Financial Commissioner was giY8D. discretion 
to over-allot funds. We are of the opinion that the two conventions are independent of each. 
other and there is, therefore, no question of confiict between the two. By the first the Railway 
Board is allowed to authorise expenditure in excess of the ~ounts voted by the Legislature in 
8D8 particular grant in the hope that it will be met by savings elsewhere within the same grant. 
By the second the Railways are authoriaefi to exceed the budget allotments in one grant if they 
expect _vings in another. This latter arrangement iR. however, tantamount to reappropriation 
~ allowed between eight different grants, and we re~d this 88 most unsatisfactor,. We aN 
of the view th.et, ill8tead of adoptj~ this Rubterfl1~fl which hM ~l Tlt'C't'I';,<'itatcd hy thl~ Pf'(~Uli. 



.... tioDs of the railwaY" but which is quite contra.ry to 8U canons of budgeting and· financial GOD'" it might. be better to revert to .tlie system of having one grant for Working Expensea ... 
• whole of which the present grante could be sub-hesds betwen which reappropriation would be 
a1Icnred in the normal course. We should like the Railway Department tore-fmLDliPe this.lDBtter 
i_ tleWI in co~8ultation with the Auditor General and present 8 report to the Committee. Till 
tIM maUer is settled, the present arrangelPents f>hould continue. . 

• • • • • • • • • • 
Procuding8 oj ehe ji,.at ~fl{/ oj the Public AccounU Oommittu MId on M ondar 

the 13th Augu8t 1945, at 10-30 A.M. 
• . t. The Committee then p8Ps£d on t.o a cOl\f;ideration of the Audit RfFort. 'Ihey o.i~cuM>ed 
". pea' length the~int of principle involved in the matter described in paragraph 5 (e) of the 
Bepon. It appeared that the Public Accounts Committee on the accounts of ID26-27 h8d agreed 
to a convention whereby the Financial ComIIliseioner, Railways, in view of the peculiar circum-
_"nces in which he had to 'fork, was given a discretion to over-allot funds in gt'fInts Nos. 4 (Admj. 
niatrstion). 5 (Repairs aI'd Maintenance and Operations) and 6 (Companies 8.nd Indian State ... 
abare of surplus profits and net earnings) instead of being required to meke specific reductiona 
under heads in resp~ of which savings were anticipated correBFondiDg to the excesses authorised 
to be spent under other heads. Five years later it was decided to make each abstract under work-
ing expenses a Reparate demand and esch railway a b"Ub-head ur:der the demands wbject to a 
oonvent\on being establisbed that a saving tInder one of these demands should be considered as ... 
_e\-oft" against an excess in another. Sinca 1933 over-allotment had not been made by the issu. 
of formal orders of reappropriation but by the issue of expenditure orders authorising the admi-
nistrations to incur expenditure in excess of the grants and no cognisance was taken of them in 

• making reappropriatiom. Demands for grants for railways had been made in the revised for'm 
ainoe the year 1934-35 and up to the year 1942-43 the authorisations issued to the railways wel'P 
invariably explained in the Appropriation Accounts as having been made out of savings expected, 
in other grants. In the year 1943-44, however. excess authorisations amounted to Rs. 81·11· 
1akhs and these caused. a net excess over the aggregate of the eight grants under" Working Ex-
penses " of Rs. 12· 831akhs. The point under consideration waos whether the splitting up of one 
demand in~ eight automatically did away with the earlier convention by which the Financial 
Co·mmisaioner was given discretion to over-allot funds. It seemed to tbe Committee that the 
two conventions were independent of each other and there was therefore no question of con1lict 
betwee. the two. By the first the Railwa..y Board were allowed to authotlise expenditure in excess 
olthe amount voted by the Legislature in one particular grant in the hope that it would be met by 
88vingS within the same grant. By the second the Railways were authorised to exceed the budget 
allo~ment in one grant if they expected savings in another. The Committee were of the view,.. 
howeyer, that this latter arrangement which was tantamount to reappropriations being allowed 
between eight different grants was un'3&tisfactory and that it might perhaps be better to revert to 
~6 system of having one grant of which the present grants could be sub-heads between which. 
~e reappropriations would be allowed in the normal course. Before making a final recom:menda-
'ioa. however, the Committee desired that the Financial Commissioner Ra.ilwayf', "'hould re-
.z:.miae ~he matter in detail in consultation with the Auditor General and present a report to· *. o.rami5~e. Till the matter w~ settled, the present arrange Dents should continue. 

• • • • • • • • • 

ANNEXURE 'B' 
Betere 1924-15, all railway expendi~ure was divided into two demands, Capital and. Rev~ ...... 

Wi. the separation of Railway Finanoe and General Finance in 1924-25, the revenue expendi .... 
.... 4iYided as follows :- "",, -

Demand No. I.-Railway Board. 
Bemand No. 2.-Ingpection .. 
• emand No. 3.-Audit. 
DemaDd. No. ".-Working Expenses-Administration. 
Demand No. 5.-Working Expen~es-Operation and Maintenanee. 
Demand. No. 6.-Companielf and Indian State's share of surplus profits and net e&.l"Jlin88-
Demand No. ~.-Appropriation to Depreciation Fund. 
Demand No. ll.-Miscellaneous. 
Demand No. 12.-Appropriation to Depreciation Fund. . 
There wern c,)so demands for appropriation from Depred6tion Fund and appropriation froID' 

Beeer..e F'und. 
!. This arrangement was criticised by the Director of Railway Audit. His objections wele' 

ihat :-
(i) The forms of grants and Appropriation Accounts did not follow' the struoture of •• 

original accounts. 



(~ For the p1Up08e of e&otive oontrol over eltp8lldi~re the MOOunM had to be 1' .... ia. :d forma of G~ts iU3tead of the original aooounts serving directly tor the putpO .. . 

,'(tii) The control OYer expenditUre by. the sub-heads of the Granh during the course of u.e 
. year not being efficient, there were delays and diftloulties in obtaining es:planatioDl 

for variation') at the close of the year. 
The D~tor of Railway Audit suggested that thero should be a aeparate Grallt for Working 

'Expenses s:>~ each Railway. , This suggestion was rejected. by the Financial Co:nmiwoner of 
Railways, SIr (then. lIr.), P. R. Ran. because it lost sight of the essential unity of Indian R<lilwaya 
aD.d. because it would give the Railways far larger powers than were nece~ar'y or desirable awl 
would ~ake it.impossible for the Railway Board to exerci,;e any control over eilpenditure. FroDJ· 
the pomt of VIew of control of expenditure it seemed to the Financial C031missioner of R~ilways 
that" the ideal arrangement would be to divide the Working Expense~ of Railway~ into cert~in 
well d.e~ed groups, not too many in number, and to leave the R9.ilway Ad,niuistr.t.ti,m5 liberty 
·to redistrlbute these sums over the detailed Account.'J,Heads at their discretion,." 

Sir P. R. Rau Was at first inclined to the view that there should be a se.parate demand fur each 
~f ~he minor heads, ' Ad.·nini~ration " , Repairs and Mainten!lIlce' and <Jl>oration', with each 
Railway as sub.head. but later he decided that the b~lance of advant;lge lay in ba~ing the demand 
:on the abstracts, because 

(i) The grouping of expenditure by Ab3tract~ Wd.'! more ftl. niliar t) the ordirll.~.\· r,\ilway 
official than other grouping and, it cOiTe.3ponded ,nure or ltH~ tJ actuu.l cOAtrol of 
expenditure in the Railway Administration by Depart.nents, 

'{ii) That it would lead to enormous simplification of the Appropri:l.tion Accounts, and 
(iii) The division of Working Expenses by abstracts introduced a larger number of group!! 

than division by minor heads and thereby made for better control. 
, 

'3. There is no doubt that the grouping of railway expenditure by ab3tracts is the standard one 
-oD. railways the world over and has stood the test of time. It is, however, doubtful if on Indian 
-<Jovernment Railways as organised at present grouping by abstract!'! correspondH to actual control 
·ewer expenditure., With a few exceptions, thore is no one departmental authority responsible tor 
«lntrolling the entire expenditure under a particular abstract, or for giving expla.nation for varia-
tions between expend.iture~d grant under all the account heads contained therein. On Railways 
organised on a Divi<rional basis, the grant under each abstract is distributed among the Divisional 
Superintendents and BOrne extra-Divisional Officers. The budget estimates are prepared by these 
ofticers, scrutiAised in the Budget Branch of the G. :H.'s office, (such scrutiny being mostlyarith-
metical) and unless for any re8EOn a material ohange is made in the estimatea submitted by a 
Divisional Superintendent the Principal Officen; are seldom called upOn to make any technical 
IICI'Utiny of the estimates. The watch over the progress of expenditure is kept by the Deputy 
-G. If. and F. A. & C. A. 0., and a Principal Officer is referred to only for scrutiny, from a technical 
point of view, of the justification which a Divisional Superintendent (.1' extra-Divi~ion.l Officer 
may have given for exceeding his allotment. Some of the abstracts like B. & E. concern more 
-than one Principal Officers even on railways organised on a departmental basis. In foot in 
.abstract,E the expenditure on Commercial and Tran'3portation staff is all booked together in the 
aecounts. Abstract F concerlL.'J as many officers as. there are depart ments included in tha. 
&bst;ract. Again the account head' losses on storeH ' appears in all abstract.... It represents BUch 
pero8D.tage a3 may be fixed by the General Manager of the loseesand depreciation of 8toree in stook. 
'!be departm3ntal officers have no oontrol whatsoever over ~hi8 i~m, which can be oontrolled 0...,. 
by tbe Controller of Stores. • 

,. The claim regarding the eimplifioation of Appropriation AoooUQts i8la~~aly justified .... ' 
-oompiled aocounts have no longer to be re-cast to suit th" demands. and there i~ therefore no aaed 
for proving and agreeing two seta of aooounts oompilatioll8-6 formidable task and not without 
diBloulties. However. some diftioultiee still rtbnain. The units are too large and contain bertao· 
PD80US element.. EX08II888 under oertain categories have to be linked and "explained .... 
wi~ savings under othera with which they have no organic oonneotion, t.g., Administration, ~l 
.... Lo8888 of Stores under abstract B are as dilOOnneoted as oen be imagined. Co~ 
the so-called explanations get either too involved to be intelligible even to the de ........ ) 
. .aioers, or beoome a mere string of figare8. As regar~ 'the t!drd advantage olaimed b7 .SIr 
P .1\. Rau fot' hiaarrangement it may be pointed out that it haa completely disappeared ......... 
-of ,he convention referred to in the paragraph 6. 

5. Under the previous arrangement of only two Grants for Working Expensea the ~1 
Board had full !power. of re-appropriation between the various abatraota In reapeot of GeD8l'al Ad. 
aiaisk'ation and also between the various abstraots in reapeot of other expenditure. The po .... 
-ol Generallfanagers to make suoh re-appropriation were, however, curtailed by executive orden 
wWl effect from 1932-33. Under the Grant-Working ExpeD88s-Adminiatration-reetriotioDa 
were placed on re-appropriation between estabJ.i8bment charges and other oharges, while ~ 
-the demand-Working Expenaee, Repau. and Maintenanoe and Operation-reetrio.ionR were 
pJaoed on re-appropriatiOJl8 between Repairs and 'Maintenance, Operation other than fuel, foel 

\ 



r ~ al:!d worked linea. Thua in ~epect of establishment chargea a General Manager oo)1ldl 
utrur.e savmgs under, say, Abstract B to meet excesses under Abstract E. Si.tniIarIy if a Ge~ral 
Kanager bad savings Under Repairs of Locomotives or Workshop Plant and Maohinery he •• 
free to USe these savings to meet excesses in repairs to coaching stock or goods wagons. Be could. 
even use aavings ~der Repairs and Maintenance to meet excesses in Running or Station Staff. --... 

8. With the re-arrangement of Working E~nses into 8 demands according to the 8 revenue' 
aba~racts, the position according to strict princIples of Parliam£ntruy control would 1::e as follows • 
• "- ,. The Railway, Board and G?D:eral ~anagera ~ould hav~ complete powers of re-appropriation 
~ each abstract 8etween AdmlDlstratlOn, RepaIrS and Mamtenance and Operation, which they 
did not possess before, but would have no power of re-appropriation between different abstracts 
under the same minor head, e.g., neither would they be able to meet an excess under General Admi-
nistrat~on in, say, the Traffic Department from savings under General Administration in the Loco. 
or Carru!.ge and Wagon Department, nor could they utilize savings under Repairs and Maintenance 
in Abstract B to meet excesses under similar expenditure in Abstract A or C. Thus the allotment 
for General Adrnjnj~tration got split up into 8 pockets without any power to transfer funds from, 
one pocket to another, but the two separate pockets representing allotments for " Administra-
tion .. and " Repairs and Maintenance" and Operation in, say, Abstract' B' got amalgamated. 
It was represented that this compartmentalisation of allotments into 8 units would place too 
great; restrictions on the General Managers, and it was therefore decided by the Public Accounts. 
Committee and the Railway Standing Finance Committee, on the recommendations of the FinaD-
eial Commissioner of Railways, that to get round this difficulty a convention be adopted that & 
.. ying under one of these. demands would be considered as a set off against an excess in anothu. 
The result is as follows. The ~neral Managers have got the power, which they did not ha'Ye 
before. of making formal re-.appropriations between General Administratio~Repairs utl 
llain~ce and Operation under each abstrf.ct. They cannot make fonnal re-appropriatiou. 
between one abstract and another even under the same minor head as they could previously. but 
.... , off savings under one abstract against excesses in another. PracticalJy the r€£ult is the-
MlDe .. if there had been one Grant only for the entire Working Expenses of each Railway. 'l'h& 
Railwa,. Board have powers of re-appropriation between railways under each abstract but DO 
powera of re-appropriation between abstracts. 
r:' v. As a result of certain comments in paragraph 6 (e) of the report of the Director of Railway 

Audit. on the acoounts for 1943-44, this convention came in for a good deal of criticism in the-
Publio Accounts Committee who took the view that this arrangement was tantamount to re-
appropriation being allowed betw~n 8 different Grants, that it was quite contrary to all canODS 
of budgeting and financial control and was nothing but a subterfuge, making the Assembly believe 
that they had control (which they did not have), and that it would be more honest if the~e head-
ings were again grouped into one Grant. The Auditor General reminded the chairman that this 
arrangement had been made by the then Financial Commissioner of Railways with a view to 
ensuring from his point of view better financial control. The Chairman expressed the view thai 
it did not give any financial control and on the chairman's suggestion the Committee recommended 
tha\ the Railway Department re-examine the matter in detail in consultation with the Auditor 
General and present a report to the Committee • 

... 8. I do Dot think we need take the Publio Accounts Committee literally when they sugg •. .u.t i\ might be better to revert to the system of having one Grant for Working Expenses 88 a 
whole of which the present Grants oould be sub-heads between which re-approprlations ~d be-
allowed in the normal course. Sir P. R. Rau stated the objections to this course more than ten 
years ago although it does.not seem to have struck him that when he suggested to the P. A. C. the 
oonYention which we are criticising now he was in effect adopting by subterfuge the suggestion 
which he had so categorically rejected when it was put forward by D. R. A. All that the Com-
mi"" mean is that they would prefer this oourse to the existing arraugement not because it would 
Ii'" _y control either to the Legislature or the Government of India but merely because to quote 
..". words of the Chairman, " it will be more honBtSt course .. and would be legalising an illegal 
eoaftDuon. One solution would be to abolish the Convention and retain the 8 demands. This 
Deed not be Seriously oonsidered in view of what has already been stated. We must therefoJ'e, 
"_.,range our Demands for Grants 80 as to secure a reasonable balance between the needs of -
Admjnistrative flexibility on the one hand and etBoient financial oontrol on the other by dividing 
" WcwkiDIJ E%pensea of Railways into certain well-defined groupe not too many in number and tG 
1 .. .,. the Railway Administrations liberty to redistribute these sums over the detailed accounts 
HMda at their discretion ". 

O. Before turning to my proposals for the re-~gement .of the deman.ds to meet the criti- . 
oi8ID pf the Public Accounts Committee I should mentIon one Importan~ ~mt. It has been re-
eogni8ed that in a commercial ooncern more than anywhere else budgetmg IS more a guess or an 
expreasion of hope than an~ing else. aa the ~di~ ,is dependent on, the revenue e~~d or . 
other tangible results. On railways, control over certain Items of expenditure, e.g., Admmistra-
UOD, Educational Grants, Health and W~1fare Services, Contribution towards the cos.t ?f Order 
PoliCe etc is somewhat aimilar to that m other departments of Government, but th18 18 not 80 
in ~ ~ other items of e~diture. In the nature of things the expenditure under" Opera-ticM.. -a-:- for example, must vary with the volume of traffic offering. Thus whereas allotment \Ulder" 



80 

...w.m heads should be treated as more or lea fixed the variations from which should retp~ to 
be oarefully explained, the original estimate under other sub·heads should be treated as elastio 
.-ulliable to be scaled up and down with the dow of traffic. By oombining in ODe aDd the same 
Demand all BUch expenditure, N., that whioh varies with the volume of traffio and that which 
does not so vary and authorising the Railway Administration to re-appropriate funds within tha$ 
-Grant this important aspect of budgeting for oommercial expenditure is altogether lost sight of. 
·SaviDgs under " Repairs and Maintenance" and " Operation other than Staff" would generally 
-be non-recurring, while exoeeses in" Administration" and "S~" would ordinarily be recurring 
·and an arrangement whioh permits any authority to use non-recurring savings to meet recurring 
edition to expenditure is not calculated. to secure the tighter financial oontrol over Railway 
Bxpen.diture the necessity for which in the immediate post.war years has been streseed 80 mach 
b7 ~ Chief Commi88ioner. 

10. I have discussed this matter informally with the Director of Railway Audit and the Audi-
-tor General. They naturally attach great importance to facility in preparing the annual appro-
priation accounts and any re-arrangement of Demands which would make it more difficult to 
·oompile the Appropriation Accounts would not be looked upon by them with favour. Also 

. -any BUch scheme which would cause delay m the placing of the results of the month's transaetioDa 
before the railway officials would be retrograde. I have in finalising my propoea1s given full eon-
.• deration to their views. 

11. The proposals I put forward in U. subsequent paragraphs are aimed at aeouring a reason-
.,le balance between Audit requirements and efficiency of control and the Deed for latitude to 
Railway Administrations 80 eeaential for running a commercial concern. Briedy, my propoaa1a 
.are that instead of there being one demand for each Abstraot comprising different categories or 
~ups of expenditure, there should be a separate demand for each well defined group. The sub-
head under each demand should be the Railway and the detailed Heads under each sub-head 

. should be well-defined portions of the Revenue Abstracts, expenditure' for whioh may be available 
.straightaway from Accounts without the necessity of any fresh compilation or proving. 

) 2. I propose that the ordinary working expenses should be divided &8 followa :-
1. Administration. 
2. Repairs and. Maintenance. 
3. Operation-Statf. 
4:. Operation-Fuel. 
5. Operation-Other than staff and fuel. 
6. Miscellaneous. 

Under this arrangement the working expenses are divided into a smaller number of ((r()u~ 
¢han at present, but each group comprises expenditure of the same character and is therefore more 
..... ell-defined. The detailed arrangement is shown in the annexure to this note. 

13. Under the proposed arrangement we shall be applying the ordinary methods of parlia· 
mentazy control where they are appropriate and commercial methods of control where ~hese are 
necessary and it will be possible both for the Legislature and Government to see how far t.he varia-

-tions from the original estimate of expenditure are justified by the variations in traffic recdpta on 
..... hich the original estimate was based. A Railway Administration will not be held guilty of a m is· 
demeanour if it exceeds its original estimate through more traffic having offered in the year and 
at the same time will not be able to escape blame where blame may be rightly due. From the 
point of view of the monthly control statementS and the Appropriation Accounts, there will be 
DO difficulty as the expenditure under each detailed Head. will be available direct from the Revenue 
Abstract&. The figures under the corresponding heads in th& various abstracts will no doubt have 
-to be added together before the expenditure can be compared with Grant. But this will in no 
oeae require adding up more than eight figures and should therefore neither present any difficulty 
dlOr involve any appreciable additional work. Instead the preparation Of the Appropriation 
Accounts should be further facilitated because the eXpenditure will be grouped under mort' oom-
pact units and there will be no question of combining variations in one group with those Wlder 
another having no org&llic connection with it. 

14. Peraonally I would 1)e prepared in some cases to make a little departure from $big prin-
-aiple and collect together expenditure of one category booked under various Abstracts. For 
-example, under the proposed Demand-Ordinary Working E~, Operation--o$her than 
na.ff and. fuel-I ahall prefer to have on each railway a detailed H8ad ' Stores ' which will collect 
-,. Stores expenditure under all Abstracts. I atIl, however, prepared not to press thil proposal 
. oo.t of deference to the views of the Audit Department. • 

15. The most important point which we have to consider is whether the units ~to ..... hich the 
..... orkiDg expenses have to be divided under the proposed arrangements are of a reasonable size 
aDd whether the restriction of the General Manager's powers of re.approp~tion within each uni' 
will give rise to any dffioulties ill actual administration, and el?-ould they be 80 whether the ad-
'V8Iltap of a more eftlcient control will not more than compensate for an1 such cWBoultiee. Aa 
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'Will be 8eOn from the earliM' portion of this note, we had at one time placed ~io .. oa tM 
~ral Kanager's re-appropriating funds from Fuel, Establish»nent, etc. That proposals IIUW 
made merely restore that positiOD and take away from the General Managers the very exteDsin 
powers which they should not have. There is no reason for era.mple why a non-recurring sa~ 

-.nder Fuel should be used for meeting a recurring expenditure under Administration or wq 
&AT savings under 9Peration-BtafI' or Fuel or Stores should be UEed lor making larger Grants or 
iDourring more expenditure on Health Services. That the proposals will make for better ~ia1 
'OODR'oI is to my.mind beyond dClllbt. 

18. Another alteration that I suggest is to divide the Works expenditure into three DemaDda 
iBs~ad of two aa.at present. Under the e!l[isting arrangements', there is one Demand for the 
ooDSVuction of Branch Lines 8Ild anot.her for Open Line Works. This assumes that the east at 
... Branch Lines will be charged to Capital and the cost of all Open Line Works will. 
be divided between Capital and the Depreciation Fund. This assumption is no longer correct. 
During the war, many Branch Lines were dismantled. Many ofthe:m will have to be relaid.. 
Prom the point of view of control, it will be necessary to make an allotment to the railways sepa. 
rately for each Branch Line and to ask for funds from the Assembly in the same manner. Th. 

--expenditure, howe'Yer, will not be chargeable all to Capital, sottle of it will be chargeable to "h. 
Depreciation Fund also. This, however, should not prevent us from including all expenditure oa 
Branch Lines, whether New or those involving restoration of dismantled Lines, in one Decmallci 
chargeable partly to Capital and partly to the Depreciation Fund. 

17. The idea of combining in one Demand Capital and Depreciation Fund expenditure oa 
Open Line Works Was that for estimating purposes the two are taken together and that whereaa 
the total expenditure is controllable, it is not so separately under Capital and Depreciation Fund. 
This is true in respect of replacement Works but the expenditure on New Works is charged entirely 
and there is no connection between the cost of such Works and the colrt of replacelnent Works. 
With the institution of Betterment Fund, the position in regard to Open Line Works noW is &.8 
follows. There will be 8(lme Works which ate entirely New and which will be ch,arged some to 
Capitkl and others to Betterment Fund .. There will be re~lacement works which will necessarily 
involve the Depreciation Fund but some may involve CaPital and Depreciation Fund and others 
Bet;terment Fund and Depreciation Fund. Our present ,view is that in deciding whether a parti. 
cular work should or should not be charged to the Betterment Fund the criterion should be the 
work as a whole. If the work or scheme is sanctioned on financial grounda any portion thereof 
~ven though unremunerat;ive should be charged to Capital but if the work is not undertaken on 
financial grounds but as an amenity or an operational necessity and is likely to be unremunerative 
it should go to the Betterment Fund. If such works were replaooment works the expenditure 
should be divided between Capital and Depreciation Fund or between Uetterment Fund and 
Depreciation Fund as the case may be. For our control purposes, we can include all replacemen1i 
works in one Demand. Thus the division will be New Works, i.e., works involving no debit to the 
Depreciation Fund and replacement works involving a debit to the Depreciation Fund. 

18. If C. C. approves of the proposals generally they will be circulated to General :H~ 
for comments and will also be sent to the Auditor General for his views. 

f'he 111A Mar 194'. I. S. PURl. 

.n.a.a.d No. 1 
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.J>em.Dd No. I 
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APPENDIX TO THE NOTE VIDE ANNEXURE B. 
Propoutl RoiltDCJY D~. 

Railway Board No change 
Audit; lTo change 
JIiaoellaneous Expenditure lTo change 
Ordinary' working expeD88II 

Subheads. 
JWGiW __ ...... __ ~. 

• 

1. Eaptl8ring Department 
2. LooomOti.T8 Department 
3. Oarriap & Wason Department; 
,. P'f!1ft7 8teamen and Harbour 
6. rrnm., 
6. Eleotrioal 
7. Gen.enl M'Nlagement; 
8. Aooounte and Cash &:: Pay 
9. Stores 

10. Other General Departmtm1le' and M'iIIoeJJaneous 
Ezpeaaea. 
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Repai1'8 and lIain~ 

Subheads. 

DclGtled ~ under each RGtlway. 

1. Maintenance of Way & Works 
2. Maintenance of Locomotives 
3. Maintenance of Carriage & Wagon Stock 
4. Maintenance of Ferry Steamers and Harbotu'8 
5. Maintenance of Electrical Services 
8. Other Expenses 

hdividual Rail~. 

.. 

.. dB •• 8 Ordinary WorkiDg ~ Operata, 8 ... 

• "" ••. 1 

1. Power 
J. Carriage" Wason 
I. 8teamen 8M! Barbo-. 
4. Tnme 
I. B1eotrie TnetioD 8t.If • 

~W ....... ..,. ... - ......... ..., 
"', 

8abhwta. .....YidMI BII] .... 

...... ...,....-.-A lieil ... 

D m" !fo. S 

..... _ •• 11 ••• 

1. Cost of coal 
2. Excise Duty abc;I 0e8B on eoal 
3. Cost of other fuel 
,. Freight and. handling chargee on fuel 
6. Cost of electrical current for traction p~ 

Ordinary Working Expenses 
Operatio~ ~ .. 
and fuel 

·8ubheada. 

1. 8taticmery, fOl'lDlt '" tieke&e 
J. Handling, eolleotion of goods and _,.. •• 

ato~ 
I. Oompeneaiion fM poda loa _ demspd 
'- Bleoiric .. ,ieee Catha tMD" aDcl __ 

RD') 
I. Pa7JD81lfe to otber BaihraJL 
I. ~ 8ton8 ud other _peDMF 

fiDeludiDe jplppd -i .- -
--.) 

Ordinary WortiDa Expera_ 

8ubhead&. 

D_"t4 ~ UIIder toeA ~. 
1. Contribution to Provident lI'und 
I. Gratuiu. and apecial 00Diributicm to 

ProTideni Fund 

~B"a4 

bdmduIll ....... 



• 
83' 

I. Health and Welfare ~, 
•• Contrib~iiol18 and gran ... , •• 
fi Compensation 
6. Losses on Grain Shope ~ 
7. Other Expenses 
8. Suspense 

• 
Demand No. 10 Payments to Indian States and Campaniee 

• (the lame as present demand No.5) • 
Demand No.ll.-AjPropriation to Depreciation Fund 

Subheads 1 
(as in present Demand No.7) 

Demand No. 12.-Interest aha.rges (as present demand No.8) 

Demand No.IS.-Appropriation to Betterment Fund 

Demand No. 14.-Appropriation to Railway Reserve 

Demand No. 14.A-Withdrawal from Railway Reserve 

Demand No. 15.-Construction of New Lines 

Subh8e.ds • 

Demand No. I6.-0peD. Lines WorJm.-AdditioDS 
Subheads 

Detailed BUbheads under each Railwoy.1 

Locomotives 
Boilers 
Carriages 
Wagons 
Ferries 
Machinery 
Bridges 
Other struotural works 
Collier-ies • 
Stores Suspense 
Manufacture Suspense 

Demand No. 17.-Open Line Works-Replacements 

Subheads 

DelaiW aubheads ~nder each railwGy. 

• 

Looomotives 
Boil81'S 
Carriages 

_Wagons 
Ferries 

, Machinery 
Bridges 
Track RenewaJa 
Other lItruotural &; engineerIDa wwb. 

Individual~aya 

Individual Railways 

Individual Railways 
and special transaction. 
c.g. purchasee of .-
branch line. 

Individual Railwa)'IJ 



A,pPB.»U: V 
. .Jl~ regMd'ng 1M pu""""'_ oJ 08br, JOUNl ,1IlUy oj 'erta," '"~ 
In paragrap6h 15 of the proceedings of the Public Accounts Committee on the accounts for 

IN3.44, the Committee observed tha.t the puniBhmeJfts meted out to officers and staff of Railway. 
who were found guilty of misappropriation, fraud and sharp practice were unduly lenient. Again 
in para 22 of the report the Committee observed that they regarded it as very necessat'y that those 
against whom it was found possible successfully to prove an offence should be awarded exem.p-
lary punishment. They also e.xpr6dSed a desire that the Railway Department should give more 
attention to this aspect of the matter and should submit a. repcrt ss to the action taken by them ,m this respect. 

!. The Railway Department ha.ve always attached great imponanee to tr.e imposition 0 f 
,J ad8ql1&te punishments in cases of sJrious finauchl irregularities and this point has been impressed 
_ upon the Railway Adminiatrations from time to time in the past. 

S. Furter in3truCti0n3 have also bean issued. to Gen3l'al Mmagers of all Indian Qoverllment 
. Baihrays in April of this year drawing their attention to para 22 of the Committee's rep,)rt· 

'l'8ferred to in para 1 above and e·.npha.si~ the importance of the Railway Ad:ministratio.a.. 
awarding p .. misbments which are.fully in con,onance with the offences. They were also reminded 
.f thc desirability of avoiding the rOOUl"l'ence of casee of undue leniency and were asked that 
greater vigilance should be exerci3ed in future in the matter of adequacy of punishments imposed 
on those railway e :nplc yeas who were found guilty of such irregularities. A copy of this general 
letter was also endol'38d to the Financial advisers and Chief Accounts Officers of all Indian Go • 
.-ernment Railways and their particular attention was drawn to their special responsibility in t~ 
mUter as laid d0wn in para 375 otthe State Railway Code fo'!' the Accounts Department, Vol. I, 
reproduced below for facility of reference:- . 

« The Chi9f A~counh OftioJer sho Jld also connd.er whether adequate disciplinary action baa 
I lteen taken and. if he considers that the action is not adequate he should bring it to the notice 
. of higher authority. In cases of frr.ud, in particular, he should see that the desirability of a 

Griminal prosecution of the individual responsible b oonsidered, and competent lega.l advice 
......• btain9d on the qu 33tion whether the pra.~ution is likely to be sucoessful ". 

APPll;lf»I~ VI 
.IlemorClftdum Oft • BegtrtWing oJ 1M Duff""" Bridge 

On examining the MemorandtlIIl, printed at' Appendix IV to the r~ort of the Public Account. 
.. 'Committee on the accounts of 1943-44, they desired that full informatlon on the following points 

mould be ple.c3<l before them, namely, (1) did the tenderers not form a combine against Govern-
JDeIIt thus forcing it to accept the only tender submitted, namely by Messrs Braithwaite 
Burn and Jessop CoJUltruction CompaDlY Ltd., (2) what was the difference between the terma 

, tXfared by the contractor in May 1940 and the terms finally settled in December 1943 and (3) 
whether any disciplinary action had been taken in this case for the delay involved. 

t. A brief chronological account of the mlin facts of the case is given below to facilitate appre-
eiatioll of the ca.se. ' 

\. . 
(i) Tenders for the work were called in May 1940 to be submitted in August 1940. Owing to 

. ..nain subsequent. modifications in the original tender drawings, the date for submission cf tenden 
was extended tc 3!"d September 1940. Only one tender was received, that from Messrs 
Braithwaite, Burn and J6390p Con.~ruction Company Ltd., To decicle whether the quota.tion of 
Be. 39 96 190 Wa3 a reasonable one, an investigation was undertaken by the East Indian Railway 
admurlst;ation at the inc;;ta.nce of the Railway Board. This was succeeded by negotiations with 
.he firm after which the latter revised the quotation in November 1940 to Rs. 38,07,320. 

(ti) The revised tender WdS accepted and a~ceptanoe intimated to the firm on 8-2-41. On 12-2-41 
",e firm pointed out that their tender had lapsed on 29-1-41 an~, while expressing their willing. 
IIeB8 to execute the'work, they stated that they were in corr~ndence with their s~ppliers regara. 
ag the' prices of steel, rivelS, bolts and ~,t, on the .basis of which the tender had been .submitted 
JDd would communicate further regar' any revision necessitated by increase in cost since 
I1lbmission of their tender. In the course 0 the'correspondence for the settlement of these matte1'8 
aertain other matters also were dealt with, which arose out of the "Railway's anxiety to define 
and limit their liability and the contractors' attempts to introduce saving clauses to.their pro-
~ion against loss du' to possible fluctuations in the cost of labour and material during the Wear 
Correspondence on the ,(: issuee continued throughout the whole of 1941 and upto October 1 HI. 
No priority could be accorded to this work due to the relative urgency of war projects,and it ....... 
DOt known when it would be possible for the aontractors to commence the work, and hence they 
~ were 10th to commit themselves in any direction without the fullest investigation of each 
individual issue, and the is8ues beina complicated, the negotiatioDi were very protracted, aDd 
eo~ndeDC8 voluminous in spite 01 trequ_t meetings. , 
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<.it) By Ootober 1942, a draft agreement had been formulated by the Bridge EQgineer ot 

·the Railway, and ·after it had been con'lidered by officers of the Engineerin.g!Departm3nt, the 
FinanlJial Adviier ani Chief Accounts Offi3er and the Law Oflber of the Railway, it was sent 
to the Firm 011. the 14th February 1943. They returned it with their comments on the 15th Jul)' 
1943. • 

It is relevant to m~ntion thatr in April 1942, the East Indhn Railway's Bridge Dapartmen. 
was moved fro n Calcutta to Allahabad as a dispersal measure, and the Bridge Engineer's time 
'Was occupied by many urgent problems, such as denia.l,.works on bridges in the Eastern Zone 
occasioned by the progress of the Far Ea.stern war and the development of Calendar Ha niltou 
bridges for railway purposes. From July to October 1943l'the construction of pile bridging to 
restore communicati3us after the devastation caused by the Damodar Flvods ~coupied the 
Bridge Depa~tment'8 attention, and the Duft"erin Bridge girde!'s the fabrication of which had 
in fact commenced, had to stand over. The Railway's reply could in the circumstances, be sen~ 
only on the 14th December 1943. The Firm's final reply, was received on the 21st December 
1943. . 

3. The answers to the apaoifi.o queations referred to in para 1 above are given in the followinJ 
paragra phe :-

t') The aIUlwer to the enquiry whether the tenderers formed a combine against Government-*o 
force it to accept the only tender submitted, i. that none of the three firms, namely, Messrs. Buru 
..... 00. Ltd., Me88rs. Braithwaite and Co. (India) Ltd. and M6881'8. Jeaaop Co. Ltd., were indivi-
du:any capable of taking up the fabrication of girders involved, and that they had to pool their 
Reouroes under the name of Meears. Braithwaite Burn and oteasop CoDBtruction Co. Ltd. to be able 
to tender for the above work and, had they not done so, no tender would, moet likely have beeB 

, reoeived from any firm in India. It is clear that in this case they cannot reasonably be suspected 0 
: having combined for the purpose of raising prices. It may also be mentioned that this group of 
r oompanies has also tendered in recent years for other large works, such &8 the new Howrah Bridge, 
i heavy steel work for the Steel corporation, etc. It is also unde1'l5tood thtt, in view of .their heaV7 
, war oommitments, they evinced no keenne88 at any time to undertake thi6 work, and were ill 

fact ready to diacuss analyses of rates and coste in reasonable detail. . 

t 
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(it) Secondly. the Committee desired to know the difference between the terms offered by 
.he oontraotor in May 1940 and the terms finally settled in Decem,ber 1943. The following table 
siVN the detail a of the difference between the quantitiee of steel which were requird for fabrica-
tion ae well as the rates quoted from time to time. 

September November December 
1940 1940 1943 

Tonnage Rates Tonnage Rates T.onnage Rates 

(a) Steel work in main 7430 403 14 0 7430 383 6 0 6852 384 1 0 
spans. 

4b) Steel work in second- 1603 394 12 0 1603 375 11 0 1417 376 6 0 
ary span •• 

(0) Steel trestles etc. 161 405 8 0 161 386 13 0 148 386 13 0 

; The difference between the rates now appearing in the contract and those in the original 
l tender ~ubmitted by ,the contractor on the 3rd September 1940 represents a sa'ving to the Govern-
i men t of Rs. 1,66,786 on the quantities appearing jn the schedule of the final contract. ,.. . 

?.. Th~ other main differences. between the te~8 offered in ~ptember 1940 and. those finally 
. eettled In December 1943 are Wlth reg~ to (a) pnces for steel, rivets, bolts and pamt, (b) rise in 

oost ollabour and (e) preservatio~ of raw steel. 

'AI regards (a) whereas in the original tender the rates were subject to confirmation at the 
~ime of placing the order they were specified in the final contract documents, subject to the con-
dit!on that any increase or decrease in the actual cost to the contractors would be p&86ed on the 
Railway. 

,; . 
, As regard.l (b). aooording to the original tender. the rise in the actual cost of labour over 

that in the oon~act W88 to have been paid on oerti:fioation by Chartered Accountant. while in 
the final oontract it haa been stipulated that any BUch increaae will be inveetigated by th~ Railway 
before it it admitted (or payment and, in oaae of disacreemen~ between the two parties submitted 
to ubitration. • 
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Aa regards (o)~there ~ no provision in the original tender to co'V~r, the c~ o( ~~ne the 
Iatr Deelthat.mighl. bem the cUatoQy.ot the ontrabtot" &1Ir&l~ ~n~t; of- wo*~ 4 '7 the time the contact wH'fb:\'Niied •. the Gove~8I1t bad .peed. to m6e·'t.n, ·Oh.*,e~~ 
r:"~. at 90% oftba ~prioe oI8te&1; "'all oOb8idered,tJi~ .p~n lIbould J>e' iDa~ 

the ooatraot for the ~, etc~ of. U1e' r&W'.teeJ. and tile :aan.y a~ to pay -' the ~fe I)' 
Be. I per ton to cover oiling, handling and atackmg charges, the contractors to be respoMibJe. 
tor reimbuning any 10118 to Government due to deterioration or theft of the steel. ' 

, <Hi, From the briefhistory oft~e case as given in paragraph 2 i~will be quite clear tnat the 
delay in finalising and executing the contract was not 4ue .. to the negligence of any Oftieer of the 
Bailway. Further the fabrication of girders was held up on account of the finn's commitment! re-
garding ~ilitary works and the Raiway Oftice1'8 concemed and the CODractors ali}c:e bad more 
~t ,works on hand arising out of the war 80 that they could only ¢ve" this project a very low 
~~ty. The Railway Board are satUdied with the conclusion of the Genoral Mauger, Ea. 

• Railway, that the question of taking disciplinary action ag.mat any O1f.cer oftiw rainvay 
doee not arise. 

A,pPBMDlX vn 
MemorGftdum tmlAe CG8t. reJerred eo ift Po.TfJ 14 oj ehe Proceedings oj the PubUe Aecouftt.t 

. OOmmill6e on ehe accounCB oj 1M Ra.ilfJXJ1}8' Jor 194a·44J 

The facts of the caSe are briefly as follows :-

Mr. Mowbray, an officer of the nlpartment of the Secretary of State,before retiring on 30.6.43 
held two posts:-

(0.) Government Director of Indian Rail~ay Compani~. 

(b) Railway Adviset to the Sec~tary of State. On retirement he was succeeded only in 
post (0). Post (b) WM allowed to lapse. 

Prior to his retirement it was agreed. between the Government of India (Railway Depart-
ment) andihe Secretary of State, that Mr. Mowbray, on retirement, should be appointed Techni-
oaI Adviser in respect of negOtiations of purchase with Railway Companies (Bengal & North 
Western, Rohilkband & Kmnaon, South Indian, Madras &: Southem Mahratta and Bengal 
Nagpnr Railways still pending, being re-employed on a part time basis on payment of a 
free of £ 300 per annum (exclusive of pension) to be borne by Indian Revenues. 

His BUOOe8IIOr in post (0.) died in Februuy 1944, and the Secretary~of State proposed to ap-
point Mr. Mowbray to it on the ground that without a Director, the Assistant Director could not 
function. He also proposed that as his work &8 Technical Adviser was heavy the fee of £300 
mould be raised to £ 600. This W88 agreed to by the Government of India. 

The Auditor of Indian Home Accounts took objection (as reproduced in para 6 of the Direc-
tor1C.ailway kudit's report on the.Accounts of 19.3-44) to the decision to charge the fee of UOC) 
to Indian Revenues being inconsistent with Section 280( 1) of the Government of India Act,'1933 , 
&lld also held that since in the calculation of India's oontribution to the Treasury under 8ectJon 
!80 (3) of the Act, the railway work of the Finanoial Department of the Secretary of State's Office 
W&8 taken to be predominantly apienoy. there·was a double charge against India in I'tI8p8t!It of 
.UGh railway work. 

, 

2. TIle India Office, h~ever, did not agree with the views of the Auditor of Indian, Home 
ACcounts and maintained that these arrangements did not iDfringe any of the provisions of the 
~emment of IDdia Act, .. they did not debar the Government of India from making such 
~ts 88 they thought fit for the performance of any particuJ&1' task, and the GoVernor 
General actually 88fe8d. in this case to meet the 8%p8D88B from 1IJdi8ll revenues. If Mr. If()9-
braT had not been available, the Govemment of India would have been,obli~ to depute one~f 
theIr own oftI0et8 for cOnducting negotiations With the l\aihray Companie&,in lIquidation and there 
eouJd have been no question of his being a meDlher of the 8ecreta.ry of State's Department. .' 

3. The Legislative Department and the Ref'orma CommjMioDel', who were eonsulted, gave 
... following' opinion :- fie 

Any argument as to whetller Mr ~ Mowbray was or was not a member ot the secretary ~r 
l6ate's staff within the JlU!lfLJ)jng of the sub·section (1) of Section 280 of the Government of india 
Act, 1935, is profitleae. Nor d~ the fact t_t the ~way work of the J'inancialDepartment of· 
• 8ecretarjr o!8tate was ~ to be.~omjll"'tlY apnq," poiuted.out ~ the· AuditM,:o' 
Home Aooount.# eeemII· to ~ the po8lMon. Apart &om. the aMeaee· '" &D1 ........ 'tI'hetke 
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the .GovM'Dlllell'D~ is '. m~ of ~of State's 8f;aff or not or is silbply a 1)6nsal. 
tant, tIIle oOrNBj)ODdenee between the Bailway D4Jartment and the ~~taryof8tate shoWed that 
~ere W88 agreement between the Qovemor Genem1 and the Treasury to pay agreed stUns ill 
~ of Technical Advisership-first £ 300 a year and then £ 600 a year-irrespective of the f_. 
that Mt. Mo_bray, tile '.&echnica1 Adviser, was reappointed to the post of Gove~nt Director . 
of Indian Railway Companies. This agreement was such as would be hit by Section 280(3) of the 
Gcwemment of India A.ct. • 

4. The D.irector of Railway Audit and the Auditor General of India agreed with the abow 
views and the latter :greed to address the Auditor of Indian Home Accounts. The India Office 

• W~ advised on these lines in December 1945. 

The Auditor of Indian Home Ac"onnt& who was addressed by the ,Auditor General of India 
'W"It8 st.ill of the opinion that there has been double charge on Indian revenues, is inclined not to 
pUNue the matter if it can properly be adlowed to drop. In view of the advice given by tho 
Legislative D.epartme:pt and .the Reforms Commissioner referred to above, the approval of the 
Publio .A.cpoun~. Commit~ is requested to the matter being dropped. 

APPENDIX vm 
Memorandum on the abolition oj Annezure F to the detailed Appropiation Account8 oj Railway. 

. in I tUlia, PMI 11 
AnB.exure F to the Appropriation. ·Accounts of Railways in India, Part II, which summarises 

(in units of rupees) the Appropnation Account~ by grants and appropriations was introduced 
f-or the first time in 1931-32 to S1.lpply ~~~~~ infQl'mationto the P.A.C. in regard to the control 
~f -exp~diture by individual railways.. At ~h~t time. the demand heads for grants were "General 
AcbniniHtration". "R~pairs and Main~e",&Ild ", Operatio.n", etc., and the Revenue Ab3tracts 
(A to H) were the subheads and the "Railways" the detailed heads. As the main Appropriation 
Accounts did not show the expenditure under each detailed heads, but only under each sub-
head, it was not possible to know how the control of money placed at the disposal of the railways 
was exercised by them and hence the necessi~ lOr a separate Annexure to give this information. 

. After the re.arrangement of the demands for grants in 1934-3fi, the Revenue Abstracts (A 
··to H) became the demand heads and the "Railways" the sub-heads, and the variations are now 
avaiJable (though in thousands of rupees ) in the Appropriation Accounts themselves. The 
Railway Board, therefore, consider that the prepar~tion of this Annexure now involves a.n till-
necessary duplication. 

Annexure F, howev., contains figures in respect of certain grants, mz., Grants 2, 3 and 5 
'by each railway, which are not available in the Appropriation Accounts. While in the case of 
Grant 2-Audit--the control is not exercised by the railways but by the D.R.A., in the case of £he 
other two grants, mz., 3 and 5, the expenditure is comparatively small. The retention of this 
Annexure for the sake of these three grants only js not condsidered necessary. It is accordingly, 
proposed to discontinue its compilation with effect from the Appropriation Accounts for 1946-46, 
subject to the approval of the P .A.C. The Auditor General agi'ees with the Railway Boards' 
view. 

APPENDIX IX 

Memorandum on the amplijrcation oj the ezi8ting Annexure D to the Appropriai1"cn Accctlt'lt8 

In 1943 the Director of Railway Audit raised the point that whilst the Standing Finance 
~mmittee for Railways made a deta.iled scrutiny of all works costing .over one lakh which were 
Included ,in the budget, certain new works were undertaken during the year which were 
~t brought to their notice unless they extended into the subsequent year and were included in the 
n~t year's budget as "works in progress", and suggested that all works costing more than one 
I.akh each which were not included in the budget voted by the .Assembly and which were found 
J:lecessa.ry during the course of the year should be placed before'the committee for its approval. 
He subsequently raised the limit from one.lakh to five lakhs. 

2. ~t was pointed out that this was 'not obligatory. The Railway Separation Convention 
R~lutlotl of 1924: under which the Standing Fillenoe Committee for Railways was constituted 
merely requires that",the Rnilway Department bhall place the ebtnnate of railway expenditure 

• befo~e the S'anding Finance Committee for Railways on some date prior to the date for dis-
cmSSlOn of the demands for grants for railways in the Assembly. The fomn the budget &hall take, 
.~e.detai:ls it shal} give and the number of demands for grants into which the total vote shall be 
diVlded, shall be considered by the Railway Board in consultation with the Standing Finance 
Committee for Railways". In practice. howevet, the Standing Finance Committee has beau 
furni~ed infonnati~n rlh:.ding all importl)Jlt projeots of open line works, the capital expenditure 
on which exceeded 20 I . , 
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3. On furtb.er coJ).Sidel'ation the Director of Railway Audit stat-ed that "the increase over 

the .budget due to new works undertaken during the year is only rr entioned in th. cout'~e of com-
pos1te and more or less uninformative explanaens under the various railways concerned in the'" 
Appropriation Account of Grant No. 12, and tbat there is a lacuna in the legislative control .. 
and as an alternative to bringing such works to the notice of the Standing Finanoe COmmittee 
IlUggested bringing such works to the notice of the Public Accounts Qommittee when it consi-
dered the Appropriation Accounts. 

. 4. The Scrutiny mentioned by the Director of Railway Audit as exercised by the St~ding 
F~ Committee for Railways is the one exe~ised by it on the list of works included in the 
Pink Books on the basis of which the budgM is framed. The status of thetPink Book was consi· 
dered by the Public Accounts Committee and decfined by it in para. 9 of the Proceedings or 
the Public Accounts Comllnittee on the Accounts for 1931-32 as merely explanatpry memoranda' 
1Vhich should not be considered as having had the approval.r the Legislature. 

6. The scope of examination of the Appropriation Accounts by the Public ACOOUIl" 
Committee is laid down in Rule 62 of the Indian Legislative Rules, which reads as under :-

,. The examina~on of the Appropriation- Accounts and of the Audit Report thereoD 
on behalf of the Central Legislature is conducted by their Committee on Publio Aooount:a. n 
la the duty of the Committee.-

(0) to satisfy itself that the money v.oted by the Legislature has been spent within the ICCp" 
of the dAl'lllYld granted by the Legislature ; 

(b) to bring to the notice of the Legistatun 
(i) every case of a breach of the principle that no reappropriation may be made from ODe-

grant to another ; 
(ii> wary reappropriation within a grant which is not made in acoordanoe with the rules 

prescribed by the Railway Board, or has the effect of increasing the expenditure 
on an item, the provision for which has bee~ specifioally reduced by a vote of the-
Legisl8;ture ; -,-

and 
(iii) all expenditure which the Railway Board has requested should be brol1lbt to-

the notice of the Legislature." 4 

Under these requirements, appropriation \)r reappropriation audit is only aga.inst the grant and 
not against the details of works under a grant given in explanatory m(moranda. Thus it was 
felt that any change in the lists of works did not bring the matter within the scope of e%aIIlina. 
tion by the Public Accounts Committee. 

6. The matter was referred to the Legislative as well as to the ]finance Departments and 
they concurred in the view held above that the existing procedure did not con tain any lacuna 
in the legislative control. 

7. In deference, however, to the wishes of the Director of Railway Audit and the Auditor 
General, it has been decided that, with effect from the Appropriation Accounts for 1946·46.. • 
Annexure D to the Appropriation Accounts should be modified by including therein all items of 
works costing five lakhs and over which were nnt originally included in the Pink Book. 

8. The Auditor Genera] and the Director of RAilway Audit have agreed to this amplification 
of Annexure D to the Appropriation AccoWlt.-, b,lt desired that the matter should be brought • 
to tbe notice of the Public Accounts Committee, so that opportunity may be taken to get the 
views expr~d by the Public Accounts Committee when exarr,ining the accounts for 1931-32 
reiterated. Hence this memorandum. 

.0 

APPENDIX X 
Memorcmdum on ,he prtoiftg oj coal iHUed w Botltoag. from 1M ~ CoUtmU 

In para. 21 of their report of 6.11-1943 on the Appropriation Accounts for 1941.42, the 
Publio Accounts Committee, white critic;fJing the baaifl for charging coalsuppHes to the Railway.. 
(N. at the actual oost of rai+Jing to the railways owning the collieriel and at current market raUl. 
to other railways) desired that the Railway Depart~ent should invetltigate and report on what 
they oonsider to be the oorrect principle according to which the collieries should charge for coal 
8Upplied by them to the Railways. In this connection the Committee raHed the foHowing quea-
tioDB ; _ 

(i) whether it would be justifiable to oontinue the sy~tem of charging different rate. for 
coal, one for the owning railways and another for the foreign railways; 

• ($i) whether ooal 8houl~ be iasued to the railwRYs at actual co .. t price or at market pricef' 
(tit) whichever system is adopted, the coat (including overhead ob~, in~reet and 

depreciation) at which the collieries owned by the State are abl., to nppJy coal to-
the railways should be available from the acoount.;and 

"" (ft,) this ooet should, aa far as possible, be lower than,the market price. 
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• S. These questions" have been carefully considered and the conclueiona reached by th 

Railway Department are detailed below. 
3. During the war the railway collieries were traruJferred to the control of the Supply Depart-

ment and have not yet come back to the Railway Department. During this period the coal ia 
iasued to the party at the price specified by the Coal Cpntroller. When the Oollieries revert to 
the Railway Department, it is proposed that the supply of coal to all the railways should be 
made at a uniform rate, i.e. the market price. Information regarding the cost price (inclutiill8 
aU the element. of overhead charges) iB even now available in the aceou nta preeented to u.. 
Publio Acoounts {'ommittee and will contmue to be 80 available. 

~. As in the past every efFort will be made \0 keep the production costa including overllead 
ehargea as low as pouible but it will be appreciated that it is not poBIible to give aD auurance th_ 
theee will be lower than the market price. The position will be coD8tantly kept lUlder 
reYiew and in any oue the lutlue policy may be afFected b,.. the recommenciatiou of the eo.! 
Onramittee. 

APPENDIX XI 
M~ ott ON ~ ...",.,.,. ~ 

While examining the Appropriation Account. fOF 1943-«. the PubJie Acecnmt. Committee 
deBbed, wide para. 9 of their Report, that they should be informed ever,.. year how the 8uapeue 
balances are progre88ing. The Committee also' desired that in future a statement mould be 
embodied in the Appropriation Accounts showing how much money there ia in 8U8penBe at th. 
ad of the year under review and how long it has been there. 

S. The form in which the statement should be prepared waB settled il!l eorumltation with the 
Auditor General and the Railways were asked in May, 1946 to furnish the requisite informaUoD. 
Prom the replies received the statement in question has been compiled. but 88 the Appropriation 
Aooounte had already been finally printed off, it was not possible to incorporate it in thOle 
Accounts. Further, owing to the late receipt of the information it has not been po_ble to 
obtain a complete analysis of the balance relating to th", period prior to 1943-44. but from the 
information received an attempt has been made to cla88ify the items still outstanding under 
certain main heads. In the foot-notes to the statement the main causes for the amounts remain-
ing outstanding and the steps taken for their adjustment have been mentioned. 

3. Steps will be taken to ensure that the statement for the year ending 31-3-194:8 should b. 
inoorporated in the Appropriation Accounts and should give fun information. 
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APPENDIX XU. 

M.~ NfGf'4iftg S~ Pol .. EMobU.ltmetW for d«JImg with CO'l'f'tlphon , 

The special Police Establishment is UDder the War Department and the Railway Departmen. 
bears 20%ofthe iotalexpenditureinourred. The total expenditure olthe Special Police iii givea 
below:-

Year. 

11414) • 
INJ-U 
INS " . 
1'"-41 . 
INl-4t . 
INl-4:7 . 

2. The total ..... COD8iRed of-

Guetted Offioers 

NOD·Gazetted Officers 

III 

Head Constables and Foot Constabl81 • 

• 
• 

• 
'. 

Oil 1·8-1943 

11 

76 

121 

(' Lakhs ot rupeee. , 

• • 

• • 

"'9 
J.1'7 
"8~ 
"49 
6'38 

• • 8 '61 
(Budget figure) 

On 1·7·1946. 

:lO 

97 
152 

The 8taft'iII employed at variOu. placeB like Bombay. Calcutta, Delhi, Jubbulpore, Karachi 
Lahore. lladras. Bangalo~ Rawalpindi. Peahawar and Quetta. 

3. The fonowing five TribuDaIa are fanctidDing at preeent :-

2 were set up in Sept. 19'3 at Lahore aDd Oalcutta. 

1 W88 set up in !ria,. IN4: at LuoJmow. 

• 2 were set up in December 19H-One at Amraoti and the other at. Lahore. 

4. The table given below aho ..... the numberof 08888 taken up year by year and their disposal:-

Nov. 
Dec. 1942 

1. Cues taken up . 12 
J. Caaes 88Dt up for trial in 

Oourte or before Tribunal. 

3. No. of pe1'8OD.~ convicted 
.. ,a result of (2) • 

'- No. of person" acquitted .. 
a resu.lt of (2) . 

I. Cases referred to Ac:ImD8. 
for departmental action • 

e. No. of Railway employeea 
c1itcbarged .. a r88UltOf 

1943 

139 

82 

43 

14 

33 

14 

half year end· Total 
IN4: 1945 iDlI94tJ 

IS8 88 57 420 

43 98 45 288 

74 57 20 19. 

28 55 14 111 

25 20 15 '. 91 

\ 

3 2 7 26 
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Inf'enn •• ien N.ard.inc oategorie. of staff implicated or eOJlvieted is Dot readily available. 
6. It haa noW' been decided to intensify the measures adopted to IItop corruption on railway. 

an~ the f!rst step taken haa been to issue a stern warning to the staff of all ranks that very severe 
aot~on will be t~e~ against any railway servant found guilty of having received illegal gratifi. 
oat~on or of ha~ mdulged in corrupt practices. It i's further proposed to introduce new lep 
latlon to m~ke b~ bery a cognizable offence and to set up special sections both in the RaHway 
Boar~ . and m Railway Administrations to effect the rapid disposal of complaints and enquiries. 
PubliCIty has also been given in the Press to the mea.mres taken and proposed and the attention 
of the pubHc drawn to the fact t.hat both the accepter and tenderer of bribes are liable to punish .. 
ment and that under the new law both will be liable to arrest by the Police. 

6. An amendment to the discipline and appeal rules haa been referred to the Home Depan-
ment for approval. ~hich will have the effect of simplifying the procedure for dealing with Railway 
servants charged WIth corruption, 80 that more expeoditioUB action aeainat them may be possible. 

APPENDIX XIII 
M~m regcwdtng 1M ~ oj UAtJftlietpaNdOretHN 

In paragraph 8 of their report on the accounts for ISM3.4-4- the Public Accounts Committee 
.l1gS88~ that. the q1Jel1tion of the acoounting of unantioipated credits should be re-examined in 
oonsultatlon .Wlth the Auditor General with a view to aecertaininar If there is any eerioUB objection 
: the a?OptiOll o! the English system under which all recoveries mexceu of thOJe taken in U. 

udget In reduction of expenditure are adjusted &8 receipts • 
• 2. The question has been carefully coneiden d as BUgge$ted by the Committee. As ex-

plained on a previous oooassion, the Engliah system is open to the fundamental objection that 
t~e mere f~t that a recovery is unforeseen cannot form a b&llie for c1&11sification and if adopted. 
~ll result m recoveries of the same nature being accounted for sometimes 88 receipt.. and 80me-
tlm~ ,as reduction of expenditure. It will also involve double voting 88 the recoveries of t~e 
~lVmg department are the expenditure of the paying department and the same amount will, 
1D ,t~e case of voted expendjtU(e be voted' in both the departments. It is also felt that ~ 
eXlst.mg scheme of classification which is based on years of practice and experience and w~ch 
applies to both Central and Provincial transactions should not be lightly discarded. The diffi-
oulty of the change would be all the greater if Provincial Governments dissent from it or propose 
aome other modification. After carefully weighing the objections, it has been decided wit.h, the 
concurrence of the Auditor General, that the English system is not suitable for Indian conditIons 
and should not be adopted. . 

3. The possibility of devising some alternative method of securing. within the frame work 
of t,h? existing a?counting system, a positive ~88ent by the Legislature to the utilisation of un-
antl~lpated c~dits by the executive authorities has also been explored. A token vote by ~he 
LegIslature WIll seoure this positive assent but as the Legislature will not be in continuous 8888l0D 
this will, in most cases, be an ex pO<BI JackJ assent, taken towards the end of the financial year. 
Fr0D?- t~e point of view of Parliamentary control there is therefore no particular advantange in 
provldmg fpr suob ex POM Jacw approval by the Legislature. 
• ,4-. Mte~ a careful coneid ration of the matt'r it all its aspects, it has bef-n decid d that 
It 18 n?t d.~~ira~le, particularly in vi·w of th·" imFending eon"titutional changes, to.m&.!t? IJ.!lY 
change ~ ~he eXlstmg. acoounting and budgetary arrangements. Imtances of, the utili8&tl~ 
of unantlolpakci credits by the executiv." will continu(' to be brought to th·) notice of the notice 
of th~ L"gislaturd through the Explanatory Memorandum on the budg.t or the Appropriation 
ACOOunt3 a'! thl ca~ may be. . 

APPENDIX XIV 
Memorandum f'egcm:lmg imroduction oj 1M BNtNh Conlleftttoft .. " India regarding Adt'once DebtU 

In paragraph 21 of their report on the accounts for 194-3-4-4-, the Public Accounts Committee 
recommended that the Finance Department should investigate and report whethel a conyeIl;ticn 
should not be introduced in India similar to the Engw,h one whe-reby if debits are not received 
by one department from another department before the end of the year, the first department 
debits itself by making an advance payment of an amount approximating to that which ~ould 
ultimately have to be paid to the department to which the credit is due. The CO~lttee'. 
suggestion has been examined in consultation with the Auditor General and it has been declde~ to 
introduce on the Railways a convention on the lines llIuggeated by the Committee. InstructlolUJ. 
have acoordingly been fssued that iffor any reason the supplying departm~nt hu not been able 
to raise a debit for I'JUppIies made to the Railways in time for adjuf!ltment In th~ accounts of that 
year aQ.d it ia felt that the non.adjustment of the transactions will have an apprecjable effect on 
the budget anticipatioIUJ, the Railway administration should b'ring the transactioru: into account 
by itself taking the initjative in aftOrding anticipatory credits to the supplying pepartmenta, on 
an eetimated or approximate basis if necessary, subject to readjustment in the accounts of the 
followin{f year of any under or overcharge disclosed on the basis of actualB. So far as the other 
departmenta of the Central Government are concerned,it has been decided that it is unneceasary 
to introduoe suoh a oonvention &II the acoounts are kept open for adjustments for some montbe . 
after th~ end of the financial year and there is ordin&rlly ample time for advisina adjUBtmAQ~on 
the, baeie of actuale. 



~....,..w ... ...,..,.., ... ,iJicm oJ 1M __ ,., ~ oJ ..... fi.., jor ~. ~ VftfN' "0_ W.... . . 
.. :it __ While OOll.~.~ ~ptoPriation ~~1lD.t of ~ Oivil Wor~ ~t (or 1943·44 ~e J;'~ll#o 
AnOuat.e O~ datIifed ~t the 8fiBt1D8. lIlethod of acC01l.l1tin& tor stores t~~o~ 
mould be ~D8ldere4 ~ .. tc:- ~volv~, if .po8BJbl~. ~()ql9 al~m.tive ~thod ~ t9 avpil;l 
'lle upaet~ effect whioh theU' InclUBlon In the Civil Works ~an.t has on the (P,'8.n.t as a whole. 

:~examjn .. tiPA of the aotuals fo~ the ~;years endiQg with 1943.44 disclosed that ~e 
~118. bet~n ~e ao~ aIld estima~ had been substantial only in the last three feNs· 
This de~no'"!'tion ~oes not appear to be due ~ .~y defect in acoounting or budgeting but to 
the SpeCIal ~flicultles created by the war. During the w~ .1'8&1'8, the stores operationa of the 
Oe~tral.Public Works 1;>epartment .~ave had to be regulated .not by oa~~l planning but by the 
~Xlg'8DCte8 of war and the ~t reqWMI18Dte orDer~ SetvlC8f and .f O1ltil departments engaged 
In the war eJfort. Also, oWllll to. the enormous stram on ~acOOUDta omce. and the ~ia1 
diftiouJtiee experienaed ill the acconnting of iulported 8tol"88. there had bean. unavoi4Q,ble delaJw 
til raising debite for supplieB. With the termination pf the war, it 11141' Te88O.' Dab. 1, ~ ~ 
that the planning and aceouating of stores operatlol18 will revelt to peaeetiQ,.e ~. It 
has accordingly heeD decided, wit)1 the CODQUI'reD08 of the Auditor Gel\eral. that p.o ~ 
Deed ~ made in the ~tiDg prQQedure at this stage and the position should be watched for a 
7'!"" .or two to He if !i~h the return o~ normal ~on~ions, the W!de fluctuationa of the war year. 
c;lisappear. Meanwhile, every e1i'ort wiD be made to Improve eatunattng and control and to secure 
that debita for aupplies are acijlJRed expeditiously. 

APPENDIX XVI 
.M~ r,..ww., G ..".,.. ~ Jor 1M omorruohcm oj Boil4oo~ Deb, , 

In par8Cftlph .. of the lleport on ~he accoUlLtl of 1937.38 the Public Accounts COlDlQ.it~ 
-.seated that the Finance Department shoul4. 8X'W'jne whether in addition to the annual pro· 
YiIIioD of RIa. 3 crorea for, the reduotio~ 'lr avoidance of debt there should ~ot be a sep&!a~ pro-
Yision for the &mortiaation of the R8iIway debt once the first quinquenni~ under tne Niem&1~r 
~ was over. The point raised b1 the Committee was further contddt"red.in 1942 when it ... aomded that in view of the changed circumlltancee broUght &boat by the outbreak of war aDd the 
'Vf!iI'Y heavy b~animpoiled upon Central revenuee by war time inC1'8888 in es:penditure, it wM 
!ot . p088ible to come to any decision 88 rega.rcH & eeparate provieion fw the amortisation Of 
¥wa;y debt and the 0C?DimJttee wi!- iDf'OI'JIled that the ooDllidera~OD ofthi8 question ~ad beea 
~poiled to a more amtable ocoamon. The Government of IDdi& have reoently reVIewed the 
poIIition again more especially in the light of pelicieeto be punned tor &.uooeaeful proaecatioil 
of intensive post..war development of India. They have come to the conclusion thai it. DO. e. proper but nece_7 that the capiW ~ ~ prod\ICijiveor ..u-~ciM Pl'9jeote 
wtUch,..re ol the Datan oflMiinc'" ~ remain a cfut,rge o.v. the ~t deb*,.mea ~ 
i8$Urn on 8~eb projecte is :adequae to eover the cha.Paes o~ &9COJmt olllltel"'St, ma.inte~ II!Dd fIiP.-· iati' ..... ~. tb8-1 of -~: .... • 1.- L._..;Q. '.- --~ l:_1..ili ..• ,- reau1~. 1':: ~1.. ... -~ 011 • .a._ J8 _yway -1""---.""" ~~~ ,~ .. '.; ~ 
pnijecte equitabiyamoJl8&the~ud fut~~~~ =~temPt to, .:. 10.,. 
for lasting productivfl &8II8tA1 will retard development beaidea beiDg . air to t1ie preeent.~&~ 
The wggestion should, therefore, not be pwwued.. 

The Government of India have, however, inereuecl the provision of RI. 3 croree for the 
amortiaation of debt to Ba. 6 CIW88 ~ e1fect froJD the.cwrent year in view of the growth of ~b. 
public debt. in receIlt 1'84U'I. . 

APPENDIX XVII 

Memorandum regarding tM jiMibilil1/ oj adding a raote 10 ,ke aecotmt oj tke Area GraftU .h~wt" 
'M Iotal rueip" and a:J:pendi.ttlr. oj tM Area (u:cZudi,., r~N Jrum f'Wal~ Oentral 80Vf'M-
ret1enue) . 

In paragraph 62 or their proceedings on the accounts for 19o13-U. tlfe Public Accounts Com-
mittee def;ired the Auditor General to consider the fea."ibility of adding a note to the account 
Gf the Delhi Area Grant (and thoat') of the other Centrally Adrniailltered Areas 88 well to show ~e 
total receipts and expenditure or the Al"ea (excluding receipts from purely central sources of 
f.8Venue). Such a nt)te, the Contrnittee con.iidered, would enable them to disco.er at a ,lance 
~ what extent the OantraU)" Admini .. tered Areas were aelf.aapporting. 

2. Prior to 1~36-311, a statemeJlt uf actual receipts by MajOl" he~ only used to be'aJ)peD~d 
to each appro~n acQOUJlt relatUlg to the variou8 Are~ .Demands .. In pu~UatlC~, hOwever, 
of & suggt'lII~, ma4e in par~.,h 115 ~ the Pub,ic A~ou~t8 COmmittee PrOeeedmgs. 0. the 
.AaoountAI for 1836.36, about the preparation of a pro Jorma account for ~b,.Ar. ehoWUlg the 
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spe .. J nditiUre .and receipts ot. ':'. provincial character, a note was inserted in the account. eo. 
ltH-31 , blloW' tht '"""~~ aecoant of. e8eh. 'Of the Area graate 08 ·tlte following linea in nea 01 the litat&ms.n.t or receiptfl :- , . 

u Th~ tot41 receipts in this &Te& a.momited to R8~ ., .... , .............. 18khs rouDdly. The-
e~prendit'O.re c~nding t6 th~. ~eipt8 of about Rs ................ l&Jms staiuU· 
itl:cluded in the subject gra.n.ts conoerned." . ' 

The diJl\cuIties in prep·a.ring pro Jorirta accounts of su1Bcient accuracy were explained ina 
note submitted to the Public Accounts Committee (vide Appendix XVI to the Report of the-
Pub)ie Accounts CGmmittee on the accounts for 1936-37). There~pon the Cotnmittee Q.esired· 
that the note on the receipts an~ expenditUre of the Delhi Province should be elaborated in future., 
In the accounts for 1937-38 the note was amplified as below:-

"The following table furnishes a conip'arative statement of receipts and expenditure relating 
to thi s Area :-

In lakhs of Rupeee. 
(a) Receipts corr&ponding to the expenditure shown in the 

above appropriation account. . . . 
(b) Total receipts Sdjn.s.ted in the accounts of the Area . 
(c) Total expenditure in the above appropriation account 

(Voted and Non-voted).' . . '. 
(d) Total expenditure adj usted in the accounts of the Area 

(Voted and Non-voted) . 

Th e Committee were not satil:ified with this note considering it irrelevant to the purpoSe-
they had in view. It was sugge:;ted that, notwithstanding the undoubted difficulties in the-
preparation of pro forma accounts, it would be advantageous to know the extent to which the 
admini~tl'tltion of the Chief Commic:;sioners' Provinces was subsidised by the general revenues of 
the Central Govern:mflnt. The Auditor General undertook to have a further enquiry made and 
to report tho results to the Finance Dept. and the Committee agreed to let the matter be pursued 
departmentally. . 

The matter was examiried b§ t., Auditor General in cOD...'mltation with the Fin8Jlce Depart. 
ment and in view of the difficulties and the cost involved in ,instituting a aeparate accounting 
arrangement, it W8'3 decided that a separate account, real er pro forma. need not be opened for 
Delhi and that if the question of making Delhi a separate Province should however become a live 
issue, an ad hoc ",tate.nent of the financial' position could be obtained. The statement of receipts 
and expenditure appendf'd till then to the appropriation accounts was discontinued as the in-
fOl"plation contained therein had no financial significance. 

3. In deference to the renewed desire of the Public Accounts Committee in this matter 
as expressed in paragraph 62 of their Proceedings on the accounts for 1943-44, the que:;tion ha 
been examined again de novo and statements have been prepared to show the receipts and es-
p,enditure by various Major heads pertaining to Delhi, Ajmer-Merwara and Baluchistan. These 
B!a.tements are contained in Appendices A. B and C respectively. 

4. It.would not be right, however, to come to any definite conclusions about the finaneial 
position of any of these Areas on the bssis of the figures contained in these statements alone, 
as the following comments will show that in many instances they fall short of refiecting the posi .. 
tiou acc~ateW :-

(i) Receipts booked in the Area accounts under the heads' X.LV.-8tationery and Printing' 
and " XL VI .~Receipts in aid of Superannuation ''t have been left out as the . amounts correctly 
relevant to the AreaS concerned could not be eetimated. Similarly, expenditure under" 65.-
BuperannWltion Allowances etc." in the Area. accounts has been excluded as only a very smaJl 
p&rcentage of the amounts paid in or out of the treasuries in these Areas would be debitable to 
them: for example, the entire amount of pensions, which is disbursed from the Delhi treasury, 
do~ not pertain to the Delhi Province alone; since certain Central Government pensioners 
&Iso draw their pen'Oions from the Delhi Treasury : on the other band, some pensioners of the 
Delhi Province· may be drawing pensions from. other Central and Provincial treasuries. 

(U) As regards' Interest', the receipt~ in Delhi include interest on l(lan~ granted by ~e 
Central Government to Jocal bodies in Delhi: a'3 for instance, amounts paid by the Delhi Join. 
Water Board and the Delhi Municipality as interest on loans granted to them by the Cdiltral 
Government. These are not receipts of the Delhi Provinee though they, are shown 88 receipts 
ot the Area. On t'h:e other hand, if Delhi Province were to be treated as a financial unit9 a portion 
of the loan which is at present serviced by Central finances may have to be a.Ilooa.ted to the Delhi 
provmce whioh may thus become liable for servieing this portion of the loan. 

(iii) Receipts under' II -Taxes on Income t booked in the Area accounts have been ex-
cluded as the Govemment of India. (Dis~l"ibuti<)n,_of Reyen~es) Order 1~36 do not contain allY 
provision for the determination of the s~~ ,of Cent;ra.lly, Adm~Ar6as. ~~Jy, tran-
SACtions relatm,g toC~8JExcUi~. Eccl~iastWal, External AJfairs aJld ~a1ments. to the Crown 

. Represent~ive which appear in these Area8 have been oiriitted as·these appertain to the Ceritt-al 
GoVernment proper. 
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(.t1) At present no adjustments are ~ffected in respect of services rendered or supplies. made 

by non-commercial departments of one Administration to any such department of another Ad-
ministration or of the Central G9vernment or t1ice ver.,G. Adjwtment is also not made in respect 
of the maintenance charges of . prisoners transferred. from one administered Area and confined. 
in a jail in another such Area, nor in respect of the cost of printing work done and the articles of 
atationery supplied. to the offices under the minor local Administrations by the Central Printing 
and Stationery Department. 

(t1) The rules for the apportionment of leave and pensionary charges do not apply to the. 
Administrations as they are treated as parts of the· Central Government. • 

(tli) No adjustment is Illade at present on account of Agency costa for the services rendered 
to the Central Government by the Law, Police and other officers cf these Adhdnistr,l.tions. 

(t7ii) The receipts and expenditure OI'iginating in the accounts of the treasury of an Adminil-
tration are, to the extent laid down in Article 66 of Account Code, Volume IV, adjusted in the 
accounts of that Administration, irrespective of the Area to which they should actually relate 
for example if an amount representing • Land Revenue' due to the Delhi Administration is 
credited by a tenant in the Aj~er Treasury, the credit is finally booked in the accounts of the 
Aj mer-Merwara Administration and not allocated to the Delhi Administration. 

5. It will be seen from what has been stated. above that the figures of receipts and expen-
diture relating to an Area as shown in these statements cannot be taken to retlect (with full 
.accuracy) the financial position of the Area but the general picture conveyed is a fair one i the 
-only sati!:l~t()ry way 01 making a fully correct appreciation would be to have a separate account; 
prePared for the Area concerned, but this would involve a radical change in the present account-
mg arr .mgementa. 

APPENDIX • A ' 

B.Mp18 mad lIzpend~ by Major HeatU perlG.ning 10 1M OentrallV Admiiai8Urtd Area. '" 
. ruped oj th, YeM .44-46 

Receipts Expenditure 

Re. Rs. 
Vll/7.-Land Revenue • 5,61,237 44,684 
VIII/S.-Provincial Excise 41,16,804 0~,6a6 

IX/9.-Stamps . 13,99,390 22,154 
X/IO.-Forest. • 4,375 
XI/ll.-;Registration . 1,39,911 7,058 
XII/12.'-:'Motor Vehicles Act • 6,08,130 4,34,006 
XIII/13.-Other Taxes & Duties 5,98,30. 11,014 
XVll/XVID/17/IS/19-Irrigation 5,130 2,30,402 
25.-General Administration . . 7,39,010 
XXI!27.-Admjnistration of Justice • 2.2S~959 3,00,71S 
XXII/28.-Jails and Convict Settlements 23,716 2,37,973 
XXIll/29.-Police 67,126 24,08,402 
XXVI/37.-Education 81,288 18,24,929 
XXVII/38.-Medical . 1,27,642 8,62,222 
XXVIII!39.-Public Health 26,075 3,69,620 
XXIX/40.-Agriculture 46,824 69,966 
x..~/41.-Veterinary 32,515 
XXXI/42.-Co-operation 635 26,653 
XXXII/43.-IndUBtries . . • 4,65,096 1,90,360 
XXXVl/4 7.-Miscellaneous Departments 7S,574 28,677 
L~X/50.-Civil Works. 9,14,302 23,S6.505-
XLVI/57.-Misce11a.neoue • 1,97,3SIS ' 15,36,127 
LU.B/64.-Civil Defence 2,19,073 2,09,41J 

,9,OlS,661 1,20,91,968 

.'FhiB fisure baa been taken from the subject grant .. pertaiDing to Delhi Provinetf but a:-
.bulee about Re. 4,94,000 IpCmt by the Central Public WorD Department on the up-keep Mld 
maintenanee of lawns, historical gardena, etc., in DeW. 'to 

NoIe.-The figurea relating to this Area included in the Subject DeaDancla, which CAll be 
-laMd. have been included in this atatemeot. . . 

.. 
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" APPENDIX • B I. 

BeoeiptB and B~peMWf" b1l Major Heads pertaining 10 til. Generally Admini8tef'ed Are<U 
in f'''pect oJ the YetJf'1944.46. 

VII/7.-Land R9Venue 
VIII/S.-Provinoial Exoise 
IX/D.-Stamps . • • 

AJKER MERWARA 

• • 

XI/ll.-Registration· • : . • 
XII/12.-Receipts under Motor Vehioles Act 
XVII!XVIII!17!18.-Irrigation • . 
25.-G,meral Administration • . 
X X:I/27.-Administration of Justice . 
XX:II/28.-Jails and Oonviot Settlements 
X KlIIf29.-Police . 
X KYI/37.-Education .. 
X X:VII/3S.-Medical • 
XXVIIIf39.-Publio Health 
XXIXf40.-Agriculture 
XXX!41.-Veterinary . 
XXXI!42.-0o.operation'. • . 
XXXVI!47.-Miscellaneous Departments 
XXXIX/50.-Civil Works . 

54-A.-Famine Relief • 
XLVI/157.-Miscellaneowt • 

6i-B.-Civil Defenoe 

., 

Receipts. Expenditure 

Re. Re. 
3,45,911 2,73,812 

13,39,475 1,31,484 
3,49,435 6,618 

19,446 3,617 
18,281 4,536 
78,662 r 3,30,598 

3,07,229 
29,368 1,87,762 
16,445 1,11,921 
38,066 8,90,125 
67,013 6,87,876 

6,747 1,36,313 
6,761 8,367 

30,598 26,423 
5,364 39,141 

113 40,059 
16,493 7,658 
24,673 4,85,473 

1,241 
22,401 2,57,000 

6,81S 

24:,14,262 39,44,070 
• .v )~e. -l'hs fi~ur33 ralating to this Area included in the Subject Demands, whioh can be 

isolated, have been inoluded in this statement. 

APPENDIX • C I. • 

R3~~;p!J 'ld EJr:p3,'1.iiture by Major H6<Jd8 pertaining 10 the GeraIrrJlly AdminiMeretl Are<U in 
f'eqetJI a/1M Year 19"-46. 

VII/7.-Land Revenue 
VIII/8.-Provincial Exoise 
IX/9.-Stamps 
X,10.-Forest . 

BALUmmr.rAN. 

Xl/1l·-R9gistration . • • • 
XII/12.-Beceipts under Motor Vehioles Aot 
XIII! 13.-0ther Taxes and Duties 
XVII/XVIII/17/l8/19.-Irrigation 
25.-General Administration . 
XXI/27.-Administration of Justice • 
XXU!28.--Jails and Oonvict Settlements 
XXIII/29.-Police. • 
36.-Scientific Departments 
XXVI/37.-Education 
XXVII/3S.-Medical • 
XXVIII/39.-Publio Health 
XXIX/40.-Agriculture 
XXX/41.-Veterinary • • • 
XXXVI/47.-Miscellaneous Departments 
XXXIX/50.-Oivil Works. • • ~ 
XLVI/57.-Miscellaneous • 
LIT.B/64-B.-Oivil Defence 

• 
• 

Receipts. Expenditure 

RH. Rs. 
17,65,448 6,53,229 
12,33,087 68,476 
2,18,790 6,074 
3,56,806 3, '75,'76'1 

11,251 5,486 
28,849 

1,12,478 
3,04,688 6,22,647 

13,34,977 
1,61,624 1,28,386 

35,124 3,89,983 
9,565 16,20,119 

462 
1,65,601 6,36,836 

18,644 4,70,147 
-69 14,082 

66,895 1,96,769 
1,841 59,755 
5,229 9,098 

3,28,886 20,36,587 
65,715 2,64,056 

6,590 10,671 

48,83,862 87,72,606 

NoIe.-Theffigurea relating to thia Area inolud~ intbit Subject Demanda, whioh O&D be 
i wc:rlated., have been inoluded in thia nate!:oent. 
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. -'II' fIO_. 
CUM iii whioo'revenue liad 1ie8D remitted OIl the pound that it wall irrecoverable becauae 

• BlliMlileea had left behind DO aaaets are !;lot OQ~by the head It A ... SBI having left Indian. 
, This latter hett;d is intended to iiic1tiQe oDly thoee 08888 in which the aafJeaaeea have left Britiab 

India and the tax due from them oannot be recovered. either because they haw DO property in 
British India or beoaQ8B their whereabouts are unknown CJr beoauae the amount due beiDa 
neglisible it is not worthwhile punruing the matter. The item If a8fJe.-eea having left behind DC) 
__ ,t cover the following types of oasea :-

(1) AMlSMeea died leaving behind no 811181'.8. 
(2) Companies and firms which went into liqUidation or cloeed their bU8in8l8. 
(3) A8AfJ88eee who became insolvent. 
(4:) Asseesses who having no property or other ~eta from which tax GOuld be recov~. 

Thefirstthreeoftheeeitems makeup the bulk of the revenue remitted in these oaaes. Partie: 
(u1ara of BOID8 of the more important oasea are given below: 1. 

Amount of ta~ 
remitted. 

Reasons for remission. 

10,725 

3.219 

2,693 
2,551 
2,481 

7,1l7 

1.$4:6 } J,I66 
1l.240 
J,471 

1,984 } 
1,31;; 
1,258 

Bangal. 

The aBSeBSee who was onoo quite a wealthy man met with various misfortunes 
and.died leaving no a.et.s for whicb the tax could be recovered. 

The, company went into liquidation under order of the High Court. Part p y_ 
ment was made by the liquidator and the balance was written off . 

• 
Bomb°ll. 

Bnaineal taken over by mortgagees. 
The defaulter died without leaving any aaseta. 

The a.Balee being heavily involved became inaolvent. The oftlcial 8IIIign~ 
stated that theJe were no aaaea. 

Tile eoDipany wimt into liquidation. There were no aasete fI'O'JD whioh the tax 
GOuld be recovered. 

T1:e .... e.ees died JeaviDg no Uleta. 
", 

The company W'r.8 dissolved and no 1OU1'C88 bt income for att.chme&lt coul I be-
found. . 

N'o sources of income for attacbm8llt GOuld be di8oaHred. 

Wellt into liquidMion. No a.eta. 

UfIiNd Prot1iftCU. 

',628 The defaulter's total property was put ~ to sale and waapurcbeaed for Re. 1,000 
by ano~r person subJect to other eDCllDlbranoea. Betbre the eale w8a coilAr· 
me<!. the ~epartmen~ and the a~eaaee ~ to!'ll agreement whereby the 
department accepted Re. 4,000 m full satisfatolon of the taz outstani::Uns. 
The balance due Wall remitted. 

2,JOe The 8IJ'8a.r raIatea to the &88e8lelDeDt year 1941~42. 'l"he ~ auatanied ~V7 
losses in subsequent yeal'8 and transferred the property to his relation witbfu 
a fortnight of the oompletion of a.e ament. The Colleotor ordered the attach· 
meut of the property 80 iraDaferred but to avoid litigation in the. Civil Cour\o 
fi., ~ W88 comF.Omised OD payment of Re. 3,OOOf~ by the .aaeasee, the 
balance heine 1"8IIlittied-.. 
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2. A few examp1ee of the C8I88 coming under the head " A.S.U8 having left; India " .. 

given below: 

Amount of tax 
remitted. 

&aeons for remission. 

• 

Re. • Bengal. 

1,020 Left India. No possibility of realization. 

United P,.of1incu. 

1,4:09 The 8SS888e8 left India and his present whereabouts not known. 
1,359 The 888eaeee gave up busines and. took up employment in an Indian State. Re-

covery OtTtifioate was ineffective as there was no property in British 
India. 

Bombay. 

, 469 } 
4:69 

Business closed and. the 8ssessee left Bombay for good. Demand for "2 yeara. 

75 } 52 
1,139 

315 

Left India. HOlne address not known. Amounts represent demand for different 
asse UJ!!Ient years in respect of 91 military officers. The demand does not 
exceed Re. (JO/. in any"individual case. 

1,083 } 
2,709 

Ditto 
280 military officers. Demand not exceeding Re. 50 in each case.-

The total amount remitted under this head was Ra. 9,150/-. 

APPENDIX XIX. 

M emomndum ,.sgar-tUng prieing oj 8uf'W!l Map8 SupplHd 10 DB/enu B~ etc. 

The Public Accounts Committee at its meeting held on _he 20th August 1945 recommended 
that the Department should submit a report indicating fully how, and on what basis, the charge 
of six annas per map supplied by the Survey of India had been fixed and if the result of the 
investigation discloaed that the charge had been fixed at too high a level and resulted in a profit 
at the expense of other Departments.of Government and therefore indireo~ly at the expeus'3 
of His Majesty's Government, steps should be taken forthwith to reduoe it. 

2. The Survey of India being a service Department does not maintain oommeroial acoounts 
and it is therefore not possible to examine the question on a proper oost-acoounting basis. The 
price of maps has hitherto been fixed at a figure baaed on a general rough oomputation of the 
coat of the civil budget of the production of maps for the Army and from. the data given below 
it will be observed that the price charged has not been excessive compared to the oost of produo-
tion if all the overhead and indirect charges are taken into account. 

3. From April 1941 onwards the Survey of India had practically suspended &11 normal ac-
tivities and was wholly engaged on survey and map production work for the Army. It is there-
fore proposed to eXanllnt) the position in respect of the four financial years 1941-45 on the basis 
of the ap ropriation accounts fm- those years. During this period the cost of the Departmen~ 
'('an be divided into the following six groups.-

I. Works wholly paid for by outside agency, the cost of which was oredited to the Survey 
of India, under the deduot sub-head C E '. 

II. Contributions from Provinces, States etc. for routine servioea oarried out for them 
also credited under deduct sub-head ~ E '. These must be assumed to equal the 
ooat of providing suob servioea • • m. Costol Mathematical Instrument OtIioe from 1-'-41 to 30-4-41 transferred. to tho 
~nt of Supply from 1-5-41. 

IV. ~ing of personnel for the ArmY. This is 'very olosely o1faet by fihe Army annaal 
contribution of Rs. 3·5 lakhs credited under sub-head C E '. 

V. Cost of Plant, instruments and stores. 
VI. t<Joat of preparation of maps supplied to the Army. 
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Elimination of groupe I to V will isolate group VI which will give a rough idea of the ez. 

peDditureineUl"l'8d by the Survey of India on the produotion of mape supplied to the Army 
during 1941·~. On the basis outlined above the position i8 &8 follows:-

LaIths. 
Groaa Expenditure 194.1 •• 5. (A~propriation Aocounts) 237·7 

Lakhe. 

41·8 
1·1 
1·3 • 

14·0 

Group I 
Groupll 
Groupm 
Group IV 
Group V . 62·0 

Total cost debited to the Survey of India for preparation of mapa ex-
cluding stores 

.Add 

Rough estimates of the cost of stores (ink, chemicals etc.) purchased 
from ~e budget of the Survey of India that were used in the produo-
tion of maps supplied to the Anny 

Total cost debited to the Survey of India 
Add. 

120·2 

Amount debited to the budget of the Controller of Printing and Stationery. 
Paper at the rate of anna 1 per map . 30· 1 
Other stationery 1 ·2 

120·2 

117'5 

20·0 
i3H 

31·3 31·3 

Total seen cost • 168·8 

This doee not, however, include the following indirect chargee incurred in conneotioo. with 
the production of maps.-

(~1 Cost of temporary buildings At Debra Dun expreuly built with the object of inOl"MBUag 
the supply of mapa to the Army and debited to the J)emand head" 6O-Civil Worka-CenVal" 
(Ra. 70 Lakha approx.) . . 

(ii) Pensionary ohar@es etc. of the 8taiJ employed ~ the map production OftloeB (Ra. !. a 
Lakhs approx.) 

(iii) InteNIt on capital, depreciation on bujJdinge and plante etc. (No estimates available) 

In view of the dimoulty of determining the coat of depreciation etc., and the fact that the 
temporary buiJdiags at Hatlu"barkala will continue to be uaed by the Survey of India for IIOJDe 
time to come, it is not po8sible to oalculat.e the exact amount debitable 011 aooount of the above 
items. It is therefore propoaed to add 20% of the coat of production as oaloulated above OIl 
aocount of over bead oharges to cover the above items. The total coat of produotion on ~ 
buis will be as foUOWB.-

168·8x lJO 
=- R8. 202'56 LakhII. 

100 
During the period under review the ~ haa accepted debit for 490 Lakhe mapa. The 

eon of production per map is therefore. 

~ 20!·56 x I. 
-Ra 6· 6 ~ per map approx. 

, 
.. against 6 &DD&8 fixed by Govemmen' and does not NpIMell' ..,. el .... ' of profit. Tbe 
Military FiDance Depanment who were ooD8Ulted in the ma*r. apee that the abwRe of 6 amaaa 
per map je DOt. Go ••• ift. .\ ~ .... 
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APPENDIX XX. 

JIl enu,randum em the 1ICheme. oj optm 0", Ooal M i_, 
During the years 1935 to 1937 the output of coal in British India ranged between 20 to 22 

million ton8 per annum,. In 1938, the raising8 increased to 25 million tons. This improve-
ment was maintained and even bettered during the first three yeam of the war. By 1943. how-
ever. when the demands had furthen. increased, there was a sharp decline in production owing 
largely to shortage of labour. Steps were taken to import labour from outside areas'but it'be-
came evident that the desired improvement in coal raisings could not be secured by importing 
labo1ll' which was m08~y unskilled or by adhering to orthodox methods of underground min· 
ing. There were large areas where coal occurred practically on the surface and it was decided 
to &dopt in those areas mechanical methods of open cut mjnjng successfully introduced in U.K. 
and USA to tide over a similar coal shortage in those countries. Initially, the operations 
were .star~ with the assist~ce of military units with certain equipment loaned by the Engi-
neer-m-Chlef. At the same tlme $3,613,300 (Rs. 120.44 lakhs) as sanctioned for the purchase' 
of equipment (including spares) from USA. An expert drawn from the Army was sent to that 
country early in 1944 to purchase equipment second.hand if need be. Actually most of the 
equipment that could be secured W88 second-hand and at various stages of repair. Accord· 
ingly an agl'eement was concluded with an USA firm who undertook to help in the procurement. 
reconditioning, repairs, erection and w\i>rking of the plant and machinery, to provide a team of 
.technicians to work the machinery and to train Indian personnel, in return for a payment of 
.$96,000 (Rs. 3. 2lakhs) for the first six months and. 6,000 (Re. 0.2 lakhs) per month thereafter. 
The bulk of the machinery together with the American technicians to erect and train opera-
tors arrived in India early in 1945. The actual expenditure on purchase or reconditioning 
etc. amounted to Rs. 145lakhs approximately. In addition capital expenditure of about Re. 93 
'akhs was incurred in India in erection and providing accommodation for personnel etc. 

, 2. The expert referred to remained in charge of the operations upto the 30th Novem-
ber 1945. The operatioIlB were carried out both in Railway and Private Collieries and heavy 
-expenditur~ was incurred in personnel, fuel and other stores. The results of the departmen-
tal working of the operations did not prove upto expectation. This was due to delay in the arri-
val and erection of machines, difficulties on account of the often unsatisfactory performance 
of the reconditioned equipment, lack of adequate and experienced technical staff and work-
shop facilities and occasional non-a.vailability of spares. According to the report of a Depart 
mental Oommittee appointed to review the o~ations during the period from 1-2-45 to 30-11-45 
the total expenditure and recoveries including' outstanding liabilities and dues on the 30th 
November 1945 were estimated 88 follows:-

a 

1. Gapilal E:qJendilure. 

(a) Plant and equipment • 
(b) Building, Ro&ds etc. . . . . . • • 

• 
'2. Revenue expenditure during 1st February to 30th November 1945 • 

3 Losses due to working prior to 1-2-45 

ReooveNu . 

Coal raised (478,421 tons). . . 
Overburden removed (15,918,622 eft.) • 
Estimated credit for incomplete work . 

Deficit 

Residual value of plant equipment, stores, buildingt'. etc. 

Net Lo88 

• 

La.khs Re. Lakhs Re. 

213 
. 25 

24 
11 

5 

238 
52 

15 

305 

40 

265 

175 

90 

t~ • 
, Thee, estimates are however based on very rough data. For iru:t8nCf', in tr.e abu'Dce of 

qualified valuers~ the residual value of the Plant and Machinery has been takf'n on the basil! 
of a three-years ~ife whereas a later assessment has placed the residual value at a. substantially 
lower figure. Further, records of receipt and issues of stores were not properly maintained 
during the period and in the absence of actual stock verfication, the figures for store8 mal' not 
be accurate. The net IOS8 is therefore likely to be more. 

I 
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3. By September 1940 it W88 fairly clear that although the coal that was bem~ l'Tor"", rei' 

waa a very valuable addition to the country's resources a t a oritical time, the 008U of p1 0(" He' ~ 
tion were proving UDduly high. The contract with the USA firm W88 also due to expire at tho 
end of November 1945. Opportunity was aooordiDgly taken to negotiate a .DeW contraC'tt 
with a :U. K. firm of great repute to take ezecutive oharge of the operations and to. 
abolish the previous departmental organisation. The contract with this :firm which-
was executed for an iDitial period of four months (lilt December IHG to 3lst March 
194:6) required the firm to supply from the U. K. about 4:0 Senior Teclmicians, to engage 
other operators and workmen capable of operation and maintajaing the machinery 
efficiently and aIao to train Indian operators and technicians. The firm·were to hfI paid 
~ actual expenses incurred on per80DDelpltu a bonus on a sliding scale calculated on outtum", 
For the four months in question theae expenses includiDg bonus payments amounted to appro-. 
ximately 11 lakhs. The Bites of operations remained the same. The total quantity of coal 
won during this period of four months was· 557,168 tons and the amount of overburden re-. 
moved was 8,074,386 cubic feet. 

4. This contract has now been extended on a modified basis for a further period of two-
yean with e1fect from 1·4-46 with an option for Government to t"xtend it for a further period 
of one year. During the war yean there was consistent demand for E'Xtractjn~ as mll(·h ('oa] 
88 poBBlole from the Railway CoDieries.,This l'E'8uJt.ed in • greater ccnc£ntratiC'n on the extrac •. 
tion of coal alreadt uncovered than on the uncovenng of coal further afield. The nOlmal 'Work. 
ing l'eeeI vee therefore disappeared and it was considered that unless arranflt'D'enbl could be made. 
for the removal of overburden on large scale, despatches from Railway CoIJierief! would be great-
ly reduced. in future, resultiDg in a greater crisis in any future emergency. It was estimated 
that at least 2 million tons (M million oft) of rock per annlDn must be removed in the next two-
years from the Railway Collieries, if the production of coal was to be maintained at· the exis-
ting rate and a reserve of 2f million to~s of ~eovered co~l built up. This scheme has re-
oaived the approval of the Bailway Standing Fmance Ccmmuttee, and the extended contract. 
provides for this work being executed in an economicalIDBDDet'. 

5. It was also decided that there was no justi:fication for Government contjnuing to bear-
tbe 1018 which was resultiDg in the operations conducted in private collieriu. '1be extended 
contract accordingly only confines itaeIf to work in the Railway CoJlieriee leaving the contrae-. 
tor to make his own arrangements with private collieries. 

6. The main provisions of the extended oontract~ are :-

(a) t.he takiDg over by the oontraotorof aU plant and equipment beJongiDg to Govarmuent, 
on hire at a rental" of Ra. 1,62,500 per month. . 

(b) the removal of overburden at .the State Railway Oollieries at Bel'Dlo, at the minimum 
rate of 54,000,000 c.ft. per annum d'Or1ng the currency of the contract, the contractor rece'ving 
payment at the rate of Re. 126 (inclusive of all load and lift) pt>r thou88Dd .oft.; 

/0) the raiamg of coal at the State Railwa~ Collieries at Bermo, i~ required by Govern:u:ent,. 
to be paid for at Ra. 2(15(.perton ofrun·of-mme ; the rate to cover dIgging, loading and trans. 
portation to railway dispo8al pojnu j 

(d) the revision of rat.ee in (b) and (0) above at the end of first 12 months; 

(e) the sale of plant and,.equipmentto ·the contractor, should Government so decide at 
the end of the initial period of two ye81'8, on a payment by the contractor of Rr. 1 Jakh. In 
the event of Govermnent deciding not to sell the plant and eqWpmmt, the contractor to be-
reimbursed the agreed cost of all major repairs, renewals and repJact'mentf; 

(J) the insurance, at the coat of the contractor, of plant and staff; 

(g) the recruitment and training of Indian wcbnicians and opt'ratol'l! by the contractor. ' 

'1. The total quantity of ooal estimated to be uncovered in two years is about 5 i mU-
lion tons out of whioh 2f million tons of ooal will be extracted, leaving a reserve of 21 
million tons of uncovered coal. Cost of extraction will be Ra. 5 per ton 8e against, the present 
oontloDed piroe of Re. 11(8(0 per ton. This works out in twoyears to a profitofRI. 182 lakhe' 
to the Railway Collieriee. 

8. The form of the extended contract now enables Government to close the open cut coal 
mining BOheme in its original form. The net deficit on the scht'me whm it i8 finaDy clOfed is 
propo8ed to be met ftom the Coal Production Fund. , 

9. A..' a matter of interest it may be mentioned. that the OODtrao~ing flm\..bave DOW heeD 
able to conclude direct contract with four of the five eollieriee that were being worked by 
Go.-ernment (the'flfth having been worked out). 

\ 
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APPENDIX XXI 

.~emot'andu"" on the improtJemmt oj the StorU Of'oaniBation and the t:triJu-otwn oj St01t:t. 

1. The following steps have been taken to improve the Storee Organisation:r-

(1) In order to avoid irregularities in the purchase of stores, orders were issued in August 
1944 that repeated purchases of the same item of stores should not be made by the Controller 
.o()f Telegraph Stores more frequentl: than once a week without a report to the Director:GeneraL 
It has already been reported that all such irregular purchases ceased early in October 1944. 

(2) In consultatiPn with the Supply Department, orders 'Were issued in March 1945 plac. 
·ini annuallimi~s of Re. 4,00,000 (four lakhs) for petty,purch~ (Rs. 500/. in each C8~) and 
'Re. 6,00,000 (SIX lakhs) for emergent purchases (Rs. 2,000, m each case) for the entire stores 
.and workshops organisation of the Posts and Telegraphs Depa.rtJ:D.ent. These limits are being 
watched by the Accounts Officers. . 

~3) The Stores and Workshops organisation has b~en split into two parts and placed under' 
.. he Chief Controller of Telegraph Stores and the Director, Telegraph Workshops respecti. 
-vely from April 1945. This baa enabled the purchasing organisation to be independent of the 
.manufacturing side. This has shown marked improvt'JDent in the provisioning of stores. 

(4) An officer of the Indian Audit and Accounts Seryice has been appointed 88 the 
'Chief Accounts Officer, Stores and Workshops from December, 1944. This officer who is of the 
,rank <1f a Deputy Accountant General, is with the help of Assistant Aceounts Officers, exercis-
ing an effective check over the ttansactions of the storeyard and workshops. 

(5) A Purchase Commit.tee consisting of the Chief Controller of Telegraph Stol't'S, Director 
'Telegraph Work.'Jhops, Electrical Engmeer.in.Chief and the Chief Accounts Officer, Stol't'8 
,.nd Workshops has 'been set up with effect f).-om September 1945. This Committee advises the 
!!Chief Controller of Telegraph Stores in respect of the exercise of his powers of direct. purchase 
-of Stores. Tenders are opened by this Committee. All direct purchases not within the po~ers 
<of the Chief Controller of Telegraph Stores are also oonsidered by this Committee and the Chief 
I()ontroller of Telegraph Sto~cannot place orders against the decision of the Committee and with-
-out prior conClllTf"nce of the Director-General. The Chief Accounts Officer, who is a ~ber 
-of the Committee has discretion to refer to. the Director-General ~: matters having financial 
implications on which he disagrees with the majority decision of tHe Committee. 

(6) Closer co-ordination has been arranged with the Industries and Supplies Department an Calcutta for determining reasonable market rates in cases in which that Deparment is un-
able to arrange supplies. 

(7) A resident audit party has been employed by the Accountant General, Posts and Tele-
;graphs, at the Storeyard sinoe Jlme 1945 to function under the Deputy Accountant 
'General, PORts and Telegraphs, Calcutta. Most of the irreguJariti~ connected with the Stores 

, -organisation noticed in the Audit Report 1945 were detected in resident audit. 
(8) A committee consisting of Justice Sir George'" Th0zna8, Mr. O. W. P. Fermi~ and 

.Mr. T. K. N ana Rae has been appointed to enquire into the past irregularities and to suggen 
measuTeEI for the proper planning, provisioning, stocking and issue of stores. The Committee baa 
oC)()mmenced its work from 1st August, 1946. 

2. As rega.rc:18 ph~si('al verification of stores, this was gone into, in detail, during January 
1946 by a special officer who has drawn up in consultation with tll~ Chief Accounts O1Jicer. a 
cprogramme for the verification of stores. Extra posts of stock verifiers have been sanctioned 
in March 1946 and most of the stores with the exception of certain specified items were veri· 
~ed by the end of March 1946. The Chief Accounts Officer is furnishing a month1y progress 
.report on the physical verification of st.ores and it is expected that all the st.ores will l:e verified 
-during this year. 

APPENDIX XXII 

:Memorandum containing a review oj 1M Remwal8 Ruerve FUM oj lAs P08I8 amI Telegraphs Depon. 
mem:-

The Renewals ReservA Fund of the Posts and Telegraphs Department was c~mstituted. w~th 
--effect from -1st April 1 tl36 with an opening balance of al;>ou~ Re. 3 crores which was carrIed 
'forward from the previouA Depreciation ReRerve Fund which It replaced. Wh~ the Depre. 
-ciation Reserve 'Il'UD~ bore the cost of renewals and re.placeJIlents up to a maxImum of the 
-original cost thl excess, if any,. being treated as fresh c~pltal ou~lay, the ~ew ~~wa1s Reserve 
Fund was designed to meet the oost of all replacements (llT68p6Ctlve of their bemg hIgher or lower 



1M 
than the original cost) and of abandoned a&Aet8. The contnl)Utions to the new fund rrom 
revenue have "aried from year to year as shown in the following table :--

Statem.ent 8howing the porition oj Rmewal RM.M't)e 'tmd, 
• 

capital at 
Propor. 

Wit~. 
tion which 

Opening Contribu· Closing charge cloFing 
Year balance tion from drawal balanep in respect balance 

of R.R. Revenue fiomthe at the en4 offixed bears to 
FUDd Fund of the &asets capital'at 

year charge 
• 

1 2 3 5 6 7 
• 

1936·37 3,03,79 25,00 21,88 3,06,91 17,62,71 17,41% 

1937.38 2,83,30· 23,13 15,30 2.91.13 16,71,88t 17'41% 
1915·39 1,89,13: 23,13 16,36 1,95,90 17,07,03 11'47% 
1939·40 '. • 1,95,90 23,05 20,89 1,98,06 17;36,06 \1'41,,& 
1940-41 1,98,06 23,05 26,40 1,94,71 17,59,24 11'06"~ 

1941-42 1.94,71 25,00 27,13 1,92,58 17,73.04 10· 86"0-
10.243 1,92,58 1,75,00 39,84 3,27,74 10,06,18 1'7 ·19'0-

1943·44 ." 3,27.74 25,00 29,25 3,23,49 19,59,56 16'51"'0-
1,"-45 3,23,49 1.25,00 31,90 4,16,59 %2,64,41 18,9f)%. 

1945·46 . 4~16,59 75,00 38,98 4,52.61 25,86,81 17·500/0-
(R.E.). • 

1946·47 (B.E.) with special 
contribution of 50,00 . 4,52,61 75,00 42,63 4,84,9S 32,32,37 15% 

• Excludes 23,61 representing the share of Burma and Aden. 
t Excludes 1,38,83 representing the value of assets of Burma and Aden. 

t Ra. 1,021akhs paid to make lip the arrear tOMeS on Prrss Traffi(~. 

Note.-The above figures are exclusive of those relating to Telephone Districts. These wilt 
be taken into consideration when the final review is carried out. 

2. It will be seen that, in addition to the ordinary annual contribution of ' the order or 
Bs. 25 lakha, .special ocl hoc contributiOnR of Ra. 150 lakhft, 100 lakhs and 50 lakhs were made 
in 1942·43, 1944.45, and 1946·46 respectively. These special contributionSi' were coDJJequent upon 
the heavy programme of 'Works for the dev:f>lopmp nt of Telf'·communications undertakpn 
during the war period and have been reported to the Public Aecount~ Committee from time 
to~. 

3. It waa decided with the approval of the Public Account!! Committee that a review of 
~ ordinary annual contributions of Re. %6 lakru. should be undertaken at the end of 1945.46. 
but there are certain factors necessitating the postponement of this review to the end of 1946· 
A 7. The question of the incorporation of the capital accounts of the Telepbone Districts in the 
accounts for 1945·46 is under examination in consultation with the audit authoritiE'S. The 
Department has undertaken a. large scheme for the improvement of railway Tele.(,ommunica. 
tions which is e~ted to be completed by the end of 1946·47. It haA also been decided to take-
over in 1946·47 the bulk of the 88Aets of the War Department which were included in the-
Telecommunication Development Scheme. The general review will, thereforE', be carried out 
at the end of the current year when conditions will be stabilized. Pending this general' 
review it has been decided to make a special contribution from Revenue of Rs. 50 lakh8 in 
1946·47 in addition to the usual contribution of Re. .!5 lakhs. This will raise the Fund 
balance to 15% of the Capital at charge including Rs. 4,00 lakhs for the purqhase of War-
Department 881.1et8. Excluding this ftUm of Re. 400 lakha the balance in the Fund will be-
17· 1 % of the Capital at charge at the end of 1946.47. 

4. For the reasons stated above, it has aIt.o been decided to postpone tm}he end of 1946·41 
the review of the departmental ruJes of allocation of works expenditure and of the basi" of ap. 
portionment of petty works between Working expe1lRf'8 ,nd Rt"nPW8Js Rt-IIt"l've Fund. 

\ 
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APPENDIX XXln 

M emoranclum regardiW} ,he qmm oj employing contractors and group leadet's lor piece 
work joba in the Tekgrapha Workahops, Alipore. 

Reference para 93 of the proceedings ofthe ninth Jllf'eting of the Public Ac('ounis CommittM 
held on 28th August, 1945. . 

2. The actual procedure in regard to the employment of piece work contractors in the 
Alipore Workshop is that lahoureN are collected by the contractors and produced before the 
Foreman of the Shop concerned, Tho assesses the capacity or skill of each man and then assigns 
to eac1?- one of. the~ a certa~ num~r of s~ares, the n~ber of. shares to each man varying 
according to hIS skJll or expenenoe 10 relatlOn to the partJCular Job or process for which the con-
tract is going to bt! entered into. The Contractor and his men then fornl. a defil'ite group and 
\he total wages of the group are billed for in the name of the contractor who prepares a share 
statement distributing the amount to the individual men in accordance with the number of 
ahares 8B8igned to each labourer. Payment is made in the presence of the Foreman and the 
aoquittanoes of theee employess are kept by the Workshops. 

3. The number of men to be employed by each contractor is fixed by the Superintender t 
of the workshops who approves of the aaeeBSment made by the foreman, in respect of the capa 
city, skill, end wages of each workman brought by the Contractor. The workers have to work 
in the Departmental Workshop and on the machinery supplied by the Workshop and should 
attend and leave at hours specified by the Superintendent. It wil1 be thus be seen that except 
for the contract made with the contractor and the payment of wages through the contractor,. 
the piece work contractor and his men are simih>r to daily wage employees .. 

4. The piece work system in Jubbulpore Workshops is that there is a direct contract with 
the workers and payment is made direct to the workers aDd not through any contractor. This 
system has certain advantages over .the p~ece work COJ1tractors' system in force 'in Alipore Work-
shops. As an experimental meesure the Jubbul~e system of piece work was introduced in 
two sections of the Alipore Workshops. The workers resented this innovation, refused their 

, wages and. threatened to go on strike. A conference of workers, JD8,I:'agement and Labour Con .. 
ciliation OtJicer (Central) was held on the 1st February 1946 at Calcutta and jt was agreed that 
the .Jq.bbulpore piece work system should be adopted provided that:-

(0) no worker would get leas than his basic rate for no fault of his own and that Govern-
ment should accep! liability to reimburse such shortage, if any: 

(b) the workers to get the same privileges e.g., gratuity, leave, Provident Fund as the daily 
wage employees in the Workshops. 

5. This arrangement has been accepted subject to the follOWing conditioJ1s being satisfied 
(1) the numbers of workers to be regulated in such 8 way that there is full work for each, (2) tha' 
there should be strict supervision to see that there is no fall in outturn of each piece worker, 
(3) Basic rate to be fixed in consultat,ion with the local authorities, (4) the existiLg piece work 
rate should not be increased and the posi.ion will be further revi~wed after six months of its 
working. 

APPENDIX XXIV 

Memorandum regarding ta1cing over 0/ the War Department'. aa8d8 ~ under the Tele-
eommunicationr Dewlopmmt 8chmt,e (Main tad wori port~). 

In 1942 the Government of India undertook a Tele-communications Development Schem~ 
finallyestinu\.ted to cost Rs. 15,14 lakhs, for the development of telegraph and telephone com-
munications to meet both Civil and Defence requirements. It was agreed that the War Depart-
ment should be debited directly with the cost of the 8ssets erected for their use, and that the-
War Department would continue to own these aesets pnd pay the prescn'bed charges to the Poets 
and Telegraphs Department for the maintenance of the assets. This arrangement was approved 
as a war-time measure as the War Department required complete operational control of their 
Tele-communication circuits, although ordinarily such assets would be owned by the Posts and 
Telegraphs Department and rented to the user. W~th the ceSS8tjon of hostilities the position 
has changed and it is now desired to revert to the normal'pesce-time arrangement and to bring 
all the assets of the Tele-communicatlOns system in India UDder a unified control and reorganiRe 
the system to meet the post-war tele-communicatjons needs of the country .. It has therefore 
been decided in agreement with War Department that all the assets erected under the Tele-
communicstjors Development Scheme and belonging to the War pepertment which are required 
by the Posts and Telegraphs Depertment to meet post-war ned should be transferred to the 
Posts and Telegraphs Department. The policy Committee has approved the post-war plans 
of the Posts and Telegraphs Department in whiM this transfer of assets is jJ1cluded. 

2. '.the Tele.communication Developrn.eflt l~r.hefIU assets were constructed under great urgency 
involving th, payment of rates higher than normal for materials, labour and transport. In 

I 
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oertain case .res which do not strictly oonform to the normal Post and Telegraphs standard 
had to be used to D1eet urgent requiremeQts. TakiDg into aooount these factors it has been 
decided in agreement with the War De;:ent that the War Department ~ in tha Tele-
oommunioations Developmelit Boheme- • Network portion-to be taken over by the Post 
aDd Telegraphs ~pa.rtment should be valued at 60% of the o~ oost on an av~ and 
Cll'8dit afforded to tne Defence Services estimate&-on this basis. 1'he total amount debited to 
War Department to the end of March (Final) 1~6 in respect of such essets is 611 lakhs and 
about OOlakhs more Js expected to be debited. in 1946-47 bringing the total amount to 671 lakha. 
The purchase price would therefore be of the 'order of 4 crores. , 

. 3. The questioo of al"quiring War De~ent' &S8(.U; constructed under the Regional por-
t~on of the Telecom nnlllication Development Scheme at a suitable price, is also under considera-
tIon. 

APPENDIX XXV 

Memorandum r6{1arding ",/#ing o,*, the a88e.t8 oj the Bombay, BengaZ tmd MGdnu Telephone 
OGmfHJ"w, 

The Bengal Telephone Oorporation Ltd., the Bomb85" Telephone Compauy Ltd., and the 
~ Telephone Company Ltd., worked telephone systEln in certain towns in India und .. 
li-'mses granted by Government. Under the terms of these li~ Government had the option 
of acquiring the asset-s of these companies in 1943. These companies represented that although 
under' the terms of the agreement Government were not bound to disclose their intention earlier 
than 1942 regarding the continuance of these licenses. it would be of considerable advantage to 
all concerned if they were not left ~ complete doubt 88 to the future intentions of Goverrur ent. 
In uncertain circumstances the Companies did not feel justified in inCUrring capital expenditure 
<m extensiODS aft.d. improvements the benefits of which would accrue to the owners of the 
systems after 1943. It was, therefore, in the interests of every one concerned. that the normal 
development of these undertak:iDgs continued regardless of any cha.nge in ownership_ 

• 2. The Govermnent of India, therefore, with the approval of the Standing Finance Committe 
~ided to purchase the systems by negotiation in 1941. In order to avoid certain legal and 
other complications the expedieDt of purchasing the shares of these Companies through a 
Company was adopted for the purpose. A company known as the Government Telephone8 
Board Ltd., was formed in November l~, of which the shares are held by the Governor General 
in Council and certain Government offioers in their public capacity. (A reference is invited to 
para. 9 of Director-General's Financial Review 194:4-46 in P. & T. Appropriation Accounts. 
1944-45). 

3. The following advances were made by Government to the Board for the purpose :-

Ra. 

1940-41. Purchase price of shares discounted at 3 1/3 % and average esti-
mated profits of the Companiee upto 1943. . . • . . 4,76,00,000 

1942-43. Payment to the Bombay TelephoD8 Company as part p&yment 
for the value of assets taken over on 1-4-43 • . . . . . 20,00,000 

194344. Payment to the Bombay Telephone Company to meet their cur-
rent liabilities and for redemption of their Debenture Stock. • . 95,80,000 

Payment to the Madras Telephone Company 88 interUn award 
to be adjusted 8fJainst the purchase price of assets . 33,00,000 

Payment to the Calcutta. Telephone Qnporation to meet their 
current liabilitie& 1,60,000 

TOTA,l. 6,25,30,000 

These payments were debited to Capital 
4. The suets were acquired by Govern.roent on lst April, 1943, in the case of Bo:mbay, 

Calcutta and Madras Telephone Systems, and on lBt September, ]943, in the case of Karachi 
and Ahmedabad Systems. ;mt the value of assets had not 80 long been incorporated in the 
Block accounts of the diftlrent categories of the 888ets of the Department as the ?rop~ value 
at which such assets should be included in the Block Accounts were under discU8810n With the 
1tfana.ge'ment of the acqaired Sy8tems and the Audit Authorities. It has now been decided with 
the concurrence of the Auditor General of India that the 888ets should be included in the Blook 
Capital Account at their depreciated value 88 on the dates of acquisition. The total amo~t at 
which the assets will be 80 brought on the Block accounts ~nell to 5,30,53,97~ excluding .RE!. 
13,62,730 on account of interest on capital outlay during the period of cOnstructl<oln, 8B detailed 
in the statements attached. 
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6. In the departmental accounts the values will appear under the different categories of 
4II8ts as follows :-

.' 

-
Lands and Buildings 
Lines and Wires 
Apparatus and Plant 
Furniture and Fittings 
Loose Tools and Plant 

• 

Stores and. Mahufacture Suspense 
• 

Re. 
46,01,815 

2,68,85,314 
1,50,20,780 

4,64,308 
4,36,258 

56,45,501 

The above classifica.tion has been adopted on the basis of the allocation rilles in force in Tele-
-pbone Companies. 

Necessary adjustmeDt;IJ to ,bring the assets on the Block Aocount will be carried out by the 
Accountant General, Posts and Telegraphs, in the Finance and Revenue Acoounts for 1945-46. 

6. Alter adjustment of Rs. 5,30,53,976 in the Capital Aocount there will remain a balance of 
Be. 94,76,024: out of the total payments of Rs. 6,25,30,000 made to the Board. This includes 
Re. 13,62,730 on acoount of interest paid to the Telephone Companies on capital outlay during 
-the period of construction and average estimated profits of the Companies upto 1943, paid by 
Government as compensation. amounting to about Rs. 7.4 ~ for earlier purchase of the under-

-takings, less a sum of about Rs. 28 la.khs on account of discount received at 3 1 f3 % for payment 
.. wo years in advance of the due date: . 

This balance of Re. 94:,76,024: will be set oft' against the receipts from the Companies on acooUDt 
of current assets (cash, sec1ll'ities and other credit balances) acquired and the cash assets of the 
Govermnent Telepholle8 Board Ltd., which will be transferred to Government on liquidation of 
-.he Board and. ~ bala.n.ce remaining after that will be adjusted in coIlElllltation with the Account-
ant General, Posts and Telegraphs. This balance is likely to be of the order of Rs. 30 Ia.khs. 

Note. The value of Stores and. Manufacture Suspense has been shown as Rs. 56,45,501 in 
para. 5 above, but in the Finance and Revenue Accounts for 1943-44 the value has been shown 

.as Rs. 55,91,284. The small discrepancy is the figures in being reconciled . . 
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TBLEPHONE COKPANIE8. 
8ut1trrtaty ttJ foIoZ depreoit.tIetJ __ oJ ... ott 31. 3. 43 /of' ~t BertgGI and Madru 

'1'~O~. . 

Name of Company. 
c 

Bombay Telephone Compa~ Ltd. (DeI>reoiat'!lCi value of 
assets for Karachi and Ahmedabad baa been worked 
uJ!to 31-843.) • .' 

Bengal Telephone Corporation Ltd. 
Madras Tel6phcme Company Ltd. 

1",erue Oft CoplIGl duri"ll ~ 

Bombay T=ne CompaD7 Limited. 
Beogal Te Corporation Ltd. 
Kadras Telephone Company Limited • • • 

• 
• 

0 

• 
• 

MADRAS TELEPHONE COKPANY LIlIITED. 

Depreciated value of 
aaaets on 81·W3. 

• 

Ra. 

3,38,80,80& 
1,51.44.1'7 

40,28,924-

~,30,53,9'16 

Re. 
9,12,'. 
3,63.532 

86,399 

13,62,'134) 

S~ Mt1wt"ll 1M tU~ value oj GN" em 31-3-43. 

Name of aaaets. 

Londa and Buildifl{l8-
Land (No depraciation deducted). 
Buildings. 

LiftU and Wiru-
, Underground cables. 

Overha6d oonstruction. 
Apparatv,8 mtd PloAI-

Eschange Equipment. 
Subscribers apparatus. 
D~hydrating Plant. 
TeaDl8 and Garage. 

PUf'ftil;u1"6 and Fi#i"ll8-
Office Furniture. 
Electric Fittings. 

LootJe Tool8 and Planl. 0 0 

Stores (No depreciation deducted). 

• 

o 

• • 

• 

• • 

Depreciated value on 
31·3-43. 

o 

• 
• 
• 

Re • 

5'1,535 
2,15,394 

15,'13,159 
9,64,]10 

6,43,192 
3,'19,135 

26,8'1"1 
21,'103 

9,'101 
'1,588 
2,500 

1,28,024-

40,28,92'-

Interest on Capital during construction. 86,399 I 
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BOMBAY TELEPHONE CQMPANY LTD. 

S~emeng 8hoonng depreciated value on 31-3-43 (in caae oj a886" oj Kaf'(u;ll.i and Altfn6da~ad 
Telephone II'JI~ uplo 31-8-43). , 

N arne of Assets 

• 
('cmd.t and B'Uildimgs.-

Land freehold (No depreciation deducted) 
Land held under Land Revenue Code (do) 
Leasehold Land Ditto 
Buildings I Class 
Buildings II Class 

Lt'M8 and W W68.-
General Construction 
Underground Oables 
Submarine Oables . 

~arat'U8 and Pkm,.-
Subscriber apparatua . 
Auto. Exchange Equipment 
P.A.B. X.. . . . . . 
Manual Exchange Equipment including A.R.P. . 
Air conditioning Plant •. 
Machinery and Plant . I 

Motor Vehicles . 
FtmK4t11r6 aM FiUmgll 
LooBe Too18 and Pl.aIN 
BIoN8Balanoe 

-Stores at cost and under '(do.) . . 
• Value of work in progress and Stationery (do.) 

Ved~ 
Oost of obsolete instruments . 
10% of above for increase in prices . . . . 
Amount recovered from Government of Bombay under 

Furniture and Fittings . 

Interest on Capital 'during construction 

Depreciated value 
on 31-3-43 . 

• 

1,76,542 
17,654 

7,927 

2,02,123 

Rs. 
56,257. 
50,640, 

1,06,993. 
23,39,115 

1,52,349--

50,96,429-
92,70,507 

60,434 

30,17,769 
69,01,352 

3,84 099-
1,42,225-
2,02,401 
4,24,670· 

19,04~· 
3,59,685 
4,33,758 

36,46,734 
14,18,462 

3,40,82,928. 

2,02,123: 

3,38,8(),805 

, 9,12,799 

BENGAL TELEPHONE CORPORATION LIMITED 
SkJUmwm' 8Aowtng 1M d6p~ed value oj a886" on 31-3-43. 

Name'of Assets. 

LandB and Bu .. ldingll.-
Land (No depreciation deducted) 
Buildings . 

LiMs and W i1'68.-
Underground Cables 
General construction 

AppGf"aWB and PlaN.-
Subscribers apparatus 
Exchange Equipment 
Teams and Garage . 

Furnitur8 and FV'ing8 . .. 
Sloru aM SkJ'iofwry (No depreciation deducted) 
Sloru in Tf'CJ'n8i' do. 

(' 

Interest on Oapital during construction. Rs. 3.63,532 

Depreciated value 
on 31-3-43. 

Rs. 
7,14,436 
9,09,096· 

59,97,713 
39,22,962 

15,17,127 
13,38,294 

2,887 
95,255· 

5,43,945 
1,02,532 

1,51,44,247 
r 
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APPENDIX XXVL 
'Ns')lJr-1"ium s~pltJ,,.irtg,1te 8:I:OeN 0tHIf' e1M MeG omouftC under Choral No. 79 (reJetftd fD "' pom. 

8, page 14 oj e1M A~ion AcoowW 1941-46.) .. 
The following is au. ana1y&is of the 1iguree olMBifieci under the broad headiDge under the 

"Stores Suspense Account :-

Debits 

,·Purchases . . . 
Materials returned from works 
Workshop labour anti. on cost 

Total debits 
:Crediu.-

I88Ues to P. & T. War and other Departments 

Net debits/credits 
, ; 

Original Final ActuaJa 
Grant Grant. 

1,. UaotuartdB oj t"UfJe&t. 
Re. Ra. Re. 

2,85,60 6,03,90 7,27,70 
11,95 40,00 46,40 
98,97 1,09,72 1.12,13 

----
3,96,52 7,53,62 ·8,86,23 

4,50,32 8,34,41 8,38,40 

-53,80 ' -80,79 +47,83 

. Owing to unforeeen increases in Defence and other requirements, the original budget provi. 
Slon for purchases and issues had to be increased in the Final Estimates, and a net credit of 80,79 
was provid~ for. The nominal grant of 1 was not affected. The following unanticipated debits 
und3r Purchases (aggregating Re. 1241akhs) however fntirely altered the position: 

(1) Advance payments (Re.46lakhs) made by the Controller of Supply Acoounts to supplying 
t1irms and contractors in March 1945, on proof of despatch of stores, for storE'S which had not 
.actually been received and accounted for in the Storeyard on or before 31-3-45. C.C.T.S. had 
,no timely intimation of this; • • (2) Debits raised by the C.A.O. American Purchase, in the accounts for March 194~ and March 
Supplementary (without any vouchers and without any details) on account of LandfLease 
stores (Rs. 15 lakhs). There were no particulars to enable the Controller of Telegraph Stores to 

. locate the stores and to &88e88 the liability within the Yt'ar 1944-45 ; 
(3) The capacity of the Telegraph Workshops was inadequate to cope with the demands for 

'line stores for operational Purpo88ll requir. d by the Defence Department etc. It became neees-
--sary, therefore, to ,I F&Im out " orders to outside factories which were given thp ne<:Eft8ty raw 
materials for fabrication. In Mareh 1945 considerable quantities of finished articles in respect 
-of these farmed out orders were received from the D.D.G.Production. Th('l deliveries in March 
1945 were much heavier than in previous months, and the dpbit .. raipf.>d by the Controller of 
.supply Accounts on this &CC91Dlt in the Supplementary Accounts for March 46 exceedt'd the 
anticipated amount by about Ra. 45 lakhe. 

(4) A9- unanticipated debit to the extent of Re. 10 lakhe on account of Electrolytic Zino sup-
plied by the Gun-Carriage Factory, ;Tubbulpore. This was expected to be supplied in the 
-fonowing year. 

(5) The balance of Re. S lakhs represents freight charges on exCe88 f torr f' received in March ~ 
.:and re-adjwrtm.ent of Oustoma duty on stoJ'EJ8 imported from England, and other minor itemL 

2. It will be seen that the exeees waS due to abnormal circumstances and unfON8eeIl causes. 
'Steps are, however, being taken to ensure more effective co-ordination between the P. and T. 
Department and the Supply Department in the matter of supply of stores ana the resulting 

-1lna.ncial adjustments. 
APPENDIX xxvn 

Rep<n1 relating 10 1M 81ore. CICCOtlMng at 1M Oentral Ordnanre Depot at DMt. 

The situation existing in the C.O.D. Dehu was invest.igated by a special Committee con-
..uting of Director of Economy, the Inspector of Indian Army Ordnance Servicee and a repre-
aentative of the :Military Finance Department. The CQmmittee was of the opinion that the 

-difficulties which the Depot had to overcome were iIunumountable and only practical solutiem 
for placing the store accounting of the Depot on a sound footing WM by correct stock location 
-followed by 100% stocktaking. 

The Committee estimated that the work involved in the location of stocks alone would take 
.at least eight months but as a result of special measures adopted, stocks were located and stock-
taking completed in six of the seVen sub.depots of this vast organisaiion by December 1945. 

The Commandant of the Depot reported that he was satisfied that the stock.taking and 
,aceOJlDts were reasonably accurate except for a small margin of error due to the human element. 
-on the basis of this aasma.nC8, the Qo\-'ernment of India- accorded necessary sanction to the 
-extension of the Ted line period for this Depot, to December 1945. 
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ADalysis of items in UI8 CoDlOlidated Trading Accounts and coDllOlidated Profit and Lou 

I-Trod.,., 

IDB. 

Particul&nl 

"To stock on let April 1 N4--
Dairy produce 
Ice- salt, acid, etc. 
Fodder . . . 
Other Miscellaneous stores 

'To purchases---
Ice, salt, acid, etc. . . 
Customs duty on imported 
materials. . . 

Dairy produce and hire 
of cattle . . 

1fo cultivation charges 
1fo rent of land . . 
. To feed of animals including 

rent of grazing land and 
grazing chargee . . 

. To Rail and other trans-
portation charges . \ • 

. To Gl'088 Profit carried for-
'W"&rd 

Okara~ 

Re. 

169 
795 

1,84:,425 
10,45,939 

36,925 

2,53,539 
4,09,946 

6,13,900 

2,05,210 

9,03,365 

N. C. 

Re. 

39,211 
14,484, 

11,89,108 
10,4,0,4,62 

59,14,0 

22,70,314, 
8,11,849 

21,988 • 

84,4,2,800 

7,73,152 

26,78,249 

o. C. 
(other than 

Okara Farm 

Re. 

2,74,,010 
18,323 

38,70,414 
16,33,233 

3,08,580 

(-)21 

1,35,60,812 
15,03,263 
1,13,917 

s. C. 

Re. 

44,089 
12,840 

32,81,932 
6,65,083 

1,4,7,090 

1,21,86,308 
8,21,4,39 

24,238 

2,14,,19,970 1,11,77,4,18 

. 17,86,553 15,23,833 

99,32,116 28,32,848 

Total 

.. 
Rs. 

·3,57,4,79 
4,6,44,2 

85,25,879 
43,84,717 

5,51,735 

(-)21 

2,82,70,973 
35,46,497 
1,60,143 

4,16,54,,088 

4,2,88,74,8 

1,63,46,578 

Total 36,54,213 1,73,40,757 5,44,21,170 3,27,17,118 10,81,33,258 

'Percentage of Gr088 Profit 
on turnover . 35.2 19.5 21.9 10.6 18.5 
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Acoount of Mili_ry Fanu for the year l"'eU by Commaoos atad Okara Fa.rm 
AoootmI 

CB • 

• C. C. 
ParticuJan OkaraFarm N. C. (other than S. C. Total 

• Okara Fann) 
• 

Ba. Rs. Rs. Re. Re. 

B)" 8ale of Dairy produce • 11,14:,686 1,00,46,968 3,4:5,66,084: 2,04:,22,614 6,61,39,24:1 

B)" sale of Agricultural pro-
duce • • • 14:,4:9,813 36,88,508 1,06,76,722 63,71,921 2,21,86,964 

By sale of development 
farms • . .. 114:,101 ! 14,107 

By value of.stocks on 31st 
March 194:6--

• Dairy produce 33,253 26,365 4:,55,951 36,830 5,52,399 

Ice, Salt, Acid, etc. • 779 20,164 23,114 18,991 63,04:8 

Fodder 2,43,109 23,41,396 52,28,84:4 43,17,668 1,21,31,017 

Other Miscellaneous stores 8,12,674 12,17,049 34,66,982 15,48,757 70.45,462 

Bad Debts 317 366 337 1,020 

• Total • 36,04,213 1,73,40,757 5,44:,21,170 3,27,17,118 10,81,33,258 



DR. 

Particulars Okara,Farm 

~ 

To Admjnjatrative Staff, etc. 36,423 
To Pay and allowances of 

staff and officers. • 4,26,396 
To Mily. Acots. Dept. char-

gee for internal check. 67,708 
To Leave and superannua-

tion allowances . . 1,760 
To Travelling aIlowanoee, 

etc. . .. 3,496 
To Aooommodation--

(i) Deferred revenue ex-
penditure brought· for-
ward from previous 
year .•. 

(ii) Expenditure during 
the year. 18,63,461 

(iii) Total (i)+ (ii). • 28,63,461 
(iv) LoBS deferred revenue 
expenditure oa.:rried for-
ward to next year • 

(v) Net expenditure-
(iii)-(iv).. 10,22,426 

To Water and Electricity . ,5,619 
To Oonaervancy chargee 
To Telephone oharge8 • 
To Part cost of Central 

Veterinary Laboratory . 
To cost of free medical 
~Qnent . • . 

To Plant and J4achinery 
Repain, etc.-

(i) Value of stock 8pat'8 
parte..at begimUDg of the 
period '.' • 

(ii) Expenditure during 
the year . • 

(iii) Total (i)+ (ii). . 
(iv) Less value of stock 
spare parte at end of 
the period. . 

825 

1)7 

74,698 

2,86,898 
3,41,696 

(v) Net expenditure-
(iiiHiv). • 2,82,742 

To J4i8cellaneoUJI storee 
(stationery, etc.)-

• To Depreciation 
(i) Buildings 
(ii) Live Stock. • 
(iii) Plant & :Machinery 

To Casaaltiee of cattle etc. 
To CoDdemn atioD8 of cattle, 

etc. . . . 
To Interest on Capital 
To Bad Debts. . 
To Development F&1'1D8 

Total 

• 

83,27,326 
12,610 

3,12,730 
36,000 

30,638 

11),623 
29,481 

H,59,'108 

112 

N. c. 

Re. 

1,52,607 

16,78,677 

1,10,319 

19,511 

29,316 

1,84,"5 

11\30,674 
H5,JO,129 

10,80,383 

4,39,746 
1.20,440 

1),1)10 
4,411 

4,984 .. 

79 

1,69,023 

3,34,228 
1),03,251 

3,30,593 

1,'2,61)8 

11,63,174 
30,616 

10,40,558 
41),288 

2,22,446 

90,491 
1,46,206 

31'1 
23,428 

c. C. 
(other than 
OkaraFarm) 

Re. 

11,57,323 

42,26,623 

4,16,429 

L39,282 

~76,737 

26,74,731 

68,02,706 
H,77,'36 

1)3,12,070 

'1,~,366 
1,34,601 

33,H! 
8,601 

6,90,260 

18,03,343 
24,93,603 

9,09,1)84 

11),84,019 

39,87,400 
46,237 

26,34,609 
1,84,148 

3,08,599 

1,04,319 
',10,139 

166 
2,82,4.30 

8. C. 

Be. , 
1,",886 

14,74,482 

1,62,JOO 

12,893 

U,I6,663 

16,46,450 
27,83,113 

18,31,277 

2,51,836 
81,168 

276 
1,767 

2,376 

• 

3,47,1)63 

8,42,679 
6,90,242 

t,61,1)83 

4,28,61)9 

16,42,120 
14,976 

14,61,613 
60,125 

1,38,608 

87,821 
1,71,036 

837 

Total 

Rs. 

6,90,139,· 

78,03,978. 

7,56,667 

73,«6-

1,61,993. 

42,95,84&-

1,23,48,290-
1,66,44.139' 

1,00,64,766· 

65,79,373-
3,46,72~ 
l39,72~· 
.,11),6()4.. 

13,664-

1,903· 

12,81,644! 

27,47,148 .. 
40,28,692:. 

16,10,61,-" 

24,18,078· 

1,00,~0,019 
1,03,339· 

54,49,610-
3,25,561" 

7,00,291 

3,98,21)4 
',56,81~ 

1,020 
1,0l),81)g 

67,90,626 3,69.61,955 
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CB. 

C. C. 
Particulars OkaraFarm N. C. (other than S. C. Total 

• OltaraFarm) 

Re. Rs. Ba. Re. Rs. 
By Gro88 profi.~ brought 

• forward .9,03,365 26,78,249 99,32,116 28,32,848 1,63,46,578 

By J4iscellaneous receipts • 47,34:,690 8,11,484 61,56,606 6,47,001 1,23,49,781 

By Intereat OD Renew .. 
Beaerve and Beaerve 
Fund . • ... (-)13,850 (-)2,12,303.1 ~7,941 (-)2,18,212 

By :Receipts from casualties 
and condemnations • l4,36,390 90,751 1I,45,192 ~77,406 7,49,739 

By Transfer of stores from 
66,257 1,54,805 139,150 l2,6'1,687 Revenue to Capital 7475 

BTNetLota • • (-)5,22.212 18,72,690 . 29,2~,_ 131,86,279 ~ ·~4,66,382 

• 

, -

Total . 66,69,708 55.05,581 1.91.06.041 67.90,625 3,69,61,G55 ... - --_ .. - --- .•.... 
• 

Pe1'08l1tage of net 10M on 
tumoYel' .- • • (-)20.3 13.6 6.5 11.9 8.' 

I 
*Consolidated Profit and Lo. aooount published in the Appendix shows a ION of Rs. 73,97,789 

88 against ofBa. '4,88,882. The dift'ereDce ofRs. 68,593 is due to the adjustment made in the 
all India lhofit Uld Lou Account on account of Military Accounts Department Changes for 
internal olJeok. 
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Serial Panioulan .. 
No. ... . 
1 Infruotuoua expenditure oauaecL by. the~atiOI{ of orden for the'manu-

facture of oertain.Eleotrioal Sto~.su U8Ilt1y found to be not up to the 
mark owing to _in experience in me mauufaoW.re ..... of the. article. both by 
~ .~ufaotu.rera and the iDspeotorate.&D.d.,the saUltJ' imported material 
utilised. m the manufacture. • • • • • • • • 60.'15 

.2 Sheila manufactured by the firm with whom a contract for ita supply W88 
entered into were found to be defeotive due to the firm being new to the 
work and had to be 8eD.t to another firm for 'finishing'. thua involvmg 
extra expenditure to tli'e State. The expenditure 80 iDourred was sanc-
tioned. by Government 88 au item of infruotuous upenditu.re. • • 26,308 

L3 An order for the fabrication aud supply of camouflage neta W88 placed on 
the Director of Induatries, Bihar. Owing to curtailment in the demand 
for such net&, certain raw materials purchaaed by the Director of Industries 
baaed on the production prograname for 9 months had to be &spo.ed of at. 
reduced rates, thus resulting in a 1088 of Be. 23,18!.12-0 to the State. The 
claim W88 settled with the Bihar Government by a payment of RI. 22,000 
which was sanotioned by Government 88 au mfruotuous upenditure. l22,OOO 

, Loaa due to the abandonment for operatiODal re&8OlU1 of a project for an 
Ordnance M. T. Depot at Bhuaaval, after au initial upenditwe has aotually 
bean incurred.. Out of a sum of Re. 13,71,81' which wea apent, a sum of 
Be. 1,06.672 due to dam .. to timber, polee eto., had to be written off 
UDder GoverJlJD8Dt onien as iD.fruoiuoua apenditue. The balance of 
the expeDditure incurred wea taken over to a DeW pri»jeot for the con-
aUwWon of an LR.lJ.S.D. (POL) at the aame aite • • • 1,08,8'12 

1 _ 

APPENDIX XXX 

Nole "" 1M Muter General. Onirumce reganiirtg M/eeaw .wei.laa,., emd 1M ,i",e taltfl to re· 
medJ 1M *" oj aJJa ... tVefTed eo in JKWfU 46 atad 4' _ oJ 1M Awl" BefA"', Dr/fN.e 8ertMa 1946 

1. Both the paras w:der revif.w concern. the IJEBU I:eJ.ota aLd l()th l£M-te in tie.zuiL to 
defective stock-tfJdng aLd the time tE.ken to rUIKdy thil ttA.te of dld~r. In l.C::ditic.r, LttU.· 
tion is drawn to the large loea statements due to deterioration. 

2. To appreciate the problem it will be CODvenieLt firstly to give an iOla &8 to the zugLi. 
$ode ~of the t.aek OODfroDtiJlg the depot personneL Although greet CSi40ulties OC<.UlI£d in tlIe 
de,pot .. a whole, due to overloadiDg 8nd bad (.oLditi0L8 of .. tolage, thue Qi1&lultiu "£Ie 0'£1· 
come and the atock.t.aking waa dealt with satisf&ctoriJy. The outdar.diJ:g Flobllm lies in the 
M. T. Stores Depot. 

3. The 14. T. Stores Depot DEBU conaists of aix sub-depots hOUled in « atoreehedB aDd 
covering aD .Area of 3M acree. The storE. are contained in 1.108,000 Iq. ft. of covered accom· 
modation, aDd in 843, 500 sq. ft. of open storage. The covered accommodation would, in the 
terms of one ~e buildiDg, be comparable in size with more than three times the 6UFtrficial area 
of North Block of the Secret.a.rjet. The number of ituDa of the vaIious &torel helo in the defot 
iB 13,600. These represent spare parte of Dlotor vehicles of 128 di1fielllt JDakfs, tYFel aDd Dlod· 
ela, maDy of which are extremely &like in apJ.e&r8llce, yet di1fer in minor but e88eLtial ddails, 
10 that spue8 for one model are not neee&E&rily suitable for another. 

,. The brief history of this depot is that it waaltarted in 1942 wheD the builc:lli.ga.ere er-
ected on black cotton BOil at the greatest possible epetd 8Ld wut. d the chel;put f06iibl&..waItiJr.e 
construction. It had perforce toreeeivewge qUaLtitiel of dOles before the buildixge .ere Je-
ad:y and before ita full complement of &taft' had beCD asaembled or trained. The deJ.ot's hiBtory 
mar be divided into three pbeeea. ;-

PhMe I.-Wben the 1lrst ruah of 8toree, largely from fruatrated and diverted cargoea, w .. 
received. 

Pha6e lI.-"hen iDlJ.orts c&me inULLfla.1dtd fJ:f.tu, the (Ql.lligxDlutaleil g vuy l£JglJy 
, lI.C:C,U.ILUkd aLd bllo}y DlflJ)ud. A.t this J.uic,d the lL&ljOlit), (.j tt.e U.1(8 ltcuv(d "ue 

• multi.ihm', i.e.l<.xu "lote lOLtU.h wut: <.1 a UJi,e Ll.nlu ('1 Q~fl(Jut it(~I!. 'l1.ue l\ue 
. ho Lt Wit. timE ID&6tft. (;1 CUE .. <.1IJ.WH "litL "ut JLtu.t ic,1 tJ:.t JLaiLttU.U;t: c;,f t.. giHn LUll· 
~ u d vwid" l\iib tl.e a.nival of "hid! ibt1' abould have been, but wen x.ot,' contElIll-OIi.Il-

• oua. 
\ 

~ .... 



11' 
Pluuelll.-The main di1fioulty in Phase m was the back-loading from forWard areas ot 

Itores.whiob had been hurriedly repecked and sent back to India from the forward areas where 
they liad. been exposed to all sorts of bad weather, appalling storage conditions and damage in 
tmnait.. .. These stores also arrived largely undocumented, largely in a state of confusion of makes 
aDd types in boxes whose markings were not related to the contents, and in a condition generally 
which militated. against the possibility of identification or of taking into stock in accordance 
with normal procedure. . 

This state of affairs arose largely from the rapid advance of our forces in Bmma 8Dd the 
very bad conditions in which aWl'8ge had to be carried out in this cOULtry. 

5. These circumstances led to overlO£ding the der-ot's capabilities 81 d the ~e(;£ssity for dOl-
JDg receipts in the·open. The stareeheds wele of W81t me (;OL~tJuctioD, fu flcm Euitllble for 
at.orin~ such articles as M. T. spares ar.d thEir (OL~tIU(;tion was ~~(.h tiLt, "lu.Htr thue "f,S 
raiD, they leaked heavy badly, 80 Dec essitatmg the rEmoval of the stOles inic:.e t1tm "l;)e ll}l i 
were carried out. 

It should be realised that at the time Engineer building resources were strained to the ut-
t ermost, particularly in respect of the vast programme of aeroarome conetruction. 

6. The normal Ordl,lence Depot is designed to receive hl d issue stores and from time to 
time to take stock, a process which in normal Circllmstancescoall be dOlle by the depot estabJi.sh-
ment 8S a matter of routine. Ii will 1>< realized from the foregoing that there was enorlllOus pre-
ssure Que to the vast outgoings .. nd iLcOlIliLge, the latter in a form not susceptible for taking 
on charge because they were Dot reBdily iaE~tjfiBble; for example In JUDe 1946, 112,470 cases 
(multi-item) were received of these 662,000 were not readily identifiable in the that they 
either-

(i) bore DO markiDga &8 to oontent8, 01" 

(ii) had original markinga obliterated through much handllilg in transit.. 

7. Ii should be understood that stock.taking in an Ordnar.ce ~eFot iL,volv€8 the 11)siu.) 
count of every item. Articles may be stor(d in bins or (ontE.iHd in staI:aa.rd lr.(k.a&U with 
homogeneous contents, such packages being clearly markEd. Thus, jf tle ('OLter. ts of lLtkag( s varr in quantity 01" the markmgs are suspect, a Eotock taJtiLg iL.volv€s the oFel iz,g of t>llsuch ar.d 
a pbyaical check of bulk stocks which should have been ~eces&aJ'Y in r.ormal circmU6taLces.lt 
is estimated that, under the 73,600 di1ferent headings in the M.T. dons Defot DEBU, there 
ware some 70 million items to count.. 

r 8. (a) The circumstances outlined above led to 8 situt"tion "hith called for strong -Iemuiia} 
action and in February 1945 a Commmittee was apl-ointed by G. H. Q. to visit the M. T. Starn 
Depot ai DEHU to report on the situation there. Tbe cOLclusions of tle C8DlJLittEe were I:oted 
in 8 report which BgIetd thE.t the llc.bluD u-C.u g the dtl-ot hE.d betn insuferaUe. It IlUi.de 
number ofrecommendatiODJ as a result of which action taken and help was givea in the form of 
special sta1f and extraordinary facilities lfhich resulted in a very r8pid improvement of the 
position generally." 

(b) The Committee fouul tid tine c.ut of tie SOt fd;.LEIots "£le in a lEuOJ:ably satis-
factory state because the t),fes of stol68 "hi(h tlt)' lda w£a nOle ud), idlLti&.b)e 8.l.d could 
thus be taken on charge and E.C(O\lLtEd for Wltl.out c.i.ft.u.lty. Stah t tc.ltS "tH, 1(.r UUlllt; 
tyree, major assemblies. etc. " 

(c) 1\os. 1, 2 ud lJ Sub-I;tl-ots (cLtaiud tle ltCles "lith fOlJL.td tLe ClUX of the poblun 
tl.£6e tt.OJU being the mlfJIeI ituI:S "l06£ idu tity «('l.;Jd LC.t be £0 readil)' ddexmined. 

9. EVeDtually it wc.s decided tlat, for the lUll os£ of tLe·' red-~e" (the date before "hich 
adjustments necess itated by discrep8llcie& found r.t stock-taking did ~ot need to be carried 
out) dates could be allcCLtEQ to the c.i1lueLt C.£IC.t~ (.t}O c.il ~ VI (.l. the progress of the stock tak-
ing, which asain depended ulon the progr£ss of the of! (t ill (jV(l(UniJ.g its rii1lkulti,ee. 'Ihe 
red-line dates were agreed and GovenueDt of India autLority was issUEd, Vide War Departmer-t 
leiter No. 0301/41jMG/OS-I0 dated 11th March 1946. 

10. (a) Aa regards the eecond clau of aub-depotB referred to in para 8(c) above, it waa 
agreed that the atock.takiDg ahould be taken on the basilt of stocks which were already binDed. &8 
b8ing still in their packing cases, could be readily identified £rom clear.markiDgs on DeW boxes 
i.e. 8uch POriiODB olthe stocks wbich could readily be counted. 

(b) There remained the 'bad t stocks, i.e. boxes the contents of 'Which could be checked 
only b7.lpe!ling them and removing, identifying and counting the contents. It was agreed 
thai these 'bap t stocks could be te.ken into account for Provision purposes from an intelligent 
estimate oi- w£at they might be txpected to contain.. The E.tock-i&k:iDa-iUielf WaB completed. by 
81ai,Decem1ter 1946 with .the exception of thoae items which could not be i~ed. ~'he i~ 
ao far found. to be unidentifiable amount ~ about 3,000 toDS. The matter of WyUli to deter~ fir idenlt'¥ of t.beH ~tore& ;had been. and still i8 under exper~ aamiDalioD. 

, 
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11. 'to sum up, the depot has had a history of overloading in wery direction with restrio-. 

tive limitations of akiIled personnel and of the conditions under which it has had to work. It 
has now caught up with its work with the exceptions noted above. Its staff' is diminishing 
thraugh demobilisation and repatriation and it has formidable di1Boulties before it, but it may be 
said with confideDce that there has been a vast improvement in its oondition which has been eff. 
ected by the devotion to duty of all ranks concerned. -

& 

, APPENDIX XXXI 

Memonmd"m ducribing the f'MG8"ru adopMd by tM Sun'" De1'CJf1men.' (,."tD 1M D.~ 9 
lRCl"","" and Suppliu) '0 meet the demand8 oj th, DeJe-MA Bt.t"ftcu. .... 

A memorandum explaining the nature and the scope of the measures adopted by the 
Supply Department to meet the demands of the Defence Services was presented to the Military' 
Accounts oommittee at their meeting held on 10th August, 1944. This was ~pplemented by 
a further memorandum presented to the Committee at their meeting held on 9th August, 1946. 
8u.bject to modifications necessitated by the improv&ment in the War situation and the eventual 
oessation of hostilities, the arrangements descn'bed in the above oited memoranda have generally 
remained in force. • 

2. The value of contracts (other thaD those for Cotton Textiles and Food-stuftir) placed b7 
he Supply Deptqtment during the last 3 years is given below ;0-

•• Ot'OJW 

1.e·'11 

1'10'" 
18!·~ 

The fall in 1946/46 is attributable to the large-s6ale cancellation of contracts during the 
latter part of the year consequent on the cessation of hostilities. 

3. The small organisation set up in July 1946 to study the problems of large-scale cancel· 
lation of contracts, tb which reference was made in the last year's memo. mentioned above, has 
beeD aboliahed with etfect from the 1st November 1940, as the main task for which it was created 
had been accomplished and as the Purchase Orgaqilations had become faILiliar. with the prob-
,lema arisiDg from reduction in demands and cancellation of contracts. . 

4:. Reduction demands received up to 6th July represent 10,628 items valued at Ra. 25· '17 
CIQI'e8 and the number of items finally settled up to 6th July 1946 were 9642 items the value of 
which is Re. 22'00 crores. Total compensation amounting to Re. 9·76lakhs has been paid in 
respect of items finally settled. 

As a result of heavy cancellations a c0D8iderable number of claims have been preferred b7 
firma aDd a special Claims Committee has been set up to investigate these claims. 

The Break-clause introduced as a Wartime measure in all important contracts remaiDed i» 
6Jrce in connection with contracts concluded up"to the 31st JrIarch 1946. The incorporation of 
this clause in aU contracts 8ubsequent to this date has been discontinued. 

6. The termination c.f hostilities naturally entailed a substantial reduction in the output 
on KUDitions aDd Ordnance stores. A technical committee was, therefore, set up to coDSider the 
future of the Ordnance Factories. .As a result ot this eu:mination, a few factories are being 
released for disposal 88 being surplus to requirements. The demand for munitions being negli. 
gible. it W88 decided to employ the factories which are being retained in civilian prodllction. as I 

a temporary measure, to fill the gaps in indigenous production. This also secured the reten. 
tion of tecl:iDically skilled personnel and. the "beneficial use of plant and machinery. The ora. 
D&Dce Factories are now engaged in the manufacture tor Civil requirements of a certain amount 
of steel which would otherwise require to be imported, of toola, jigs, fixtures and gauges . and. 
a Dumber of miscellaneous items. The Ordnance Factories are also playing an import.ant part 
in the establishmet of production of road-rollers for which a large indent had bee~ placed by ·the 
War Transport Department in connection with Central and Provincial post-war road develop-
ment schemea. ADother impottant class wihch is re6eiviDg attention oom~ T~ KaoJij .. 
nery and. parts. It is. of course, not intended that tbe OrdDauoe lactone. ~. OQ.1Dpete witJa 
;private iDdUltl7. .. I,' 
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6. The Hindustan Aircraft Ltd. whose entire contre I was temporarily taken over by Govern-

ment in 1942 has reverted to its normal status on'the 1st April 1946. It is proposed to utilise 
it 88 e. civil factory for the manufacture of Aircraft and also of Railway Coaches. The factory 
is also undertaking the repair and overhaul of engines and Aircraft on behalf of Comm9rcial Com· 
~~ . 

7. The measures for increasing the production of coal mentioned in para. 5 of the last year's 
Memorandum referred to above hQf'e generally continued. The departmental working of the 
Open-cut Coal Mining operations has, however, come to an end and these .operati<JJlS have been 
entrusted to a Comfany from the 1st April 1946. Government plant and equipment having 
b¥n hired to it on a monthly rental for an initial period of 2 years. . 

8. The tempo of disposal work is now rapidly increasing and this important subject is 
receiving the constant attention of the Department and of the Disposals Board. 

The general policy regarding disposoJs is to use normal trade channels to the greatest extent 
possible. In addition to 14 advisory panels representing particular trades, one central and two 
regional advisory committees have been set up at Delhi, Calcutta and Bombay. 

9. The DiSP080JS Organization is also responsible now for ~sal of U.S.A. surpluses in 
India. which under the recent agreement between India and U.S.A. have become Go.ernment 
of ~:Jroperty. The approximate tonnage of American surpluses is over 600,000, of which 
nearly represents Engineering and Quarter.master stores and one-third Ordnance stores. 
Indian surpluses declared up to the 31st March 1946 total 200,000 tons. 

Catalogues of the stores available for disposal are being issued monthly. Stores are made 
available to the public after Governm.ent Departments have had .. month to decide what they 
want. 

1.0. The figures of disposals are given below :-

lNa/" 
1~/" 

1~/" 

19",4.7 

APPENDIX XXXII 

&~Lq,w.. 

42 (Nov. '3 to lrfar. ") 

324 

11G7 

2561 (Apr. to Jul. 46) 

Repot'1 regarding (a) the 1I1111Ufn of 100 pt:r cent. cuWance payment to Oontrcu:tor& on proof oj 
in.pection afWl dupatcA (6) 1M lIymm of making adwncu of' wOf'1cing capital to Ocmtracwr. 
agr.riMt 'M .lCUnly of gooM in ehe prOCUll of manufacture. 

In paragraph 8 ot their Report and in paragraph 22 ot their Prooeedings on the Appropria. 
tion Accounts of the Defence Services tor the year 1943.44, the Military Accounts Committee 
sugges!oed that the Department should consider whether in view of the war having come to an 
end, of the consequent reduction in the volume of orders, of the likelihood that there will be 
less delays in payment and ot the general easing of the supply situation in the country, it would 
not now be possible to discontinue the system of lOOper cent advance payment to contractors 
on proof of inspection and despatch and to revert to the original and prima facie more desirable 
arrangement of som& portion of contractors' bills being kept in hand till delivery has been taken 
by the consignees. The matter haa already been oonaidered by the Department and with 
effect from the 15th September, 1945, the old system of payment whereby 90 per cent of 
the contract price is paid on prool or inspection and despatch and 10 per cent on receipt of 
stores in good condition by the consignees has, as a nor!nal rule, been reintroduced in the ~ 
contracts-enterEjd into by the Department. 

2. Anothef sugg~ion made by the Committee was that the Department should consideg 
and repo~hether it is n~t practicable .to introduce. the system of making advances of workin-
i~pital to ontractors agam&t the security of goods 1D the proce.ss of manufacture as they CODS 
,ered th this sy&tem might enable the Government to obtain the goods at cheaper rates pan . 
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Calarly in C9r'le'l where the oyole of ma.uur.o~ is long and where the contractors include in their 
tender prio63, the interest oharges whioh they have to pay on borrowed oapital. In this con· 
nection it might be brought to the Committeea' notioe that a system is already in existence ainoe 
September 1942 whereby under oertain oiroumstanoes and partioularly when the amount in. 
volved. is considerable and overstrains the contractors' normal banking credit facilities. • Pro. 
gress Payments' are allowed to contractors upto 90 per cent or the total expenditure incurred 
to date by th6m on the production or a certificate from their auditors that the expenditure baa 
been incurred and properly accounted for against the relev8llt contract. The oontractors agree 
in such oases to hypothecate to Government their entire stock or goods or works in progrees and 
completed, as the case may be, against whioh progress payments are olaimed. The finaucial 
standing and technical efticieDCY of a contractor has naturally to be considered before ad.Il.lt-
ting him to iIhis conoession to eD8W'8 that in the case of faulty supplies or rejections, Government 
can secure refunds of money or replacement of artioles and, of course, due allowance is made for 
this concession in fi%ing the rate 01 profit or price. The experience of the Department has been 
that very few firma ha~ availed themselves of this conoession. Accordingly, this Department 
is of $be opinion that it is uDnec.-ary to extend or modify the present procedure • 
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